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Learned counsel Mr J.L.Sarkar move&- 

this application on behalf of 76 applicant 

who are : Draftsman Grade II under th 

Director, Survey of India, N.E.Circle 

Shillong. Prayer to join in this singi 

app].ication has been submitted. This ha 

been considered and permission is hereb 

granted. 

Perused 	the 	content-. of 	th 

application and the reliefs 

application is admitted. Issue notice 0 

the respondents by registered post. Writt 

statement within six weeks. 

List on 30.5.96 for written statif 

and further orders.' Steps to be taker 

within two days'. 

4__ 
Member 
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10.7.96 
	

Hr, A4(.choudhury, A1dl. C.G.S.C 1  

for the respondents. Written statement 
has noi been submitted. 

List for written statement and 

further orders on 9.8.96, 

;: 

	
Mmb'er. 

pg 	 .. 
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9.9.96 

4~~~-I LA> 	 two 
 

Learned counsel Mr M. Chanda 

for the applicant. Mr A.K. Choudhury, learned 

Addi. C.G.S.C.,for the respondents prays 

for four weeks time to file written statement. 

List on 9.9.96 fot written statemënt 

and further orders. - 

1) 

• 	

. Member 

Mr. J.L.Sarkar for the applicant. 
Mr.- A.K.Choudhury, Adcil • C.G.S.C. for 

the respondents .kxEuxit& 

Written statement has been submitted 

and a copy of which has been served on 
Mr. Sarkar today. •; 

List on 4.1O.96fo -  witzkmx rejoin-
der as requsted by Mr. Sarkar and further 
orders. 	 - - 	 - - 

Member 



O.Ae52/9 

' S 

4-10-96 	Mr.J.L.Sarkar counsel for the appli- 
cant. Mr.A.K.Choudhury, Addl,C.G.S.C. for 

the respondents. 

Mr.Sarkar prays for time for sjbmi-

ssion of rejoinder to the written statnent 

submitted by the. respondents. Allowed. 

List for rejoinder and further order 
on 17-10-96, 

Membr 

Im 

to 

17.10.96 	 Mr. M.Chanda for the applicant. 

Mr. A.K.Choudhury, Addl.C.G.S.C. for 

the respondents. 

List for hearing on 27.11.96. In the 

jL 	 meantime Mr. Chanda may submit rejoinder with a 

ie~ 1_~ 	 copy to the counsel of the opposite 

1 fli011 

• trd 

27.11.96 

- 	 CfJ 41I 	#(M v1- 

/ 

trd 

l7..l2.96 

/ 

Mr. M.Chana for the applicants. 

Mr. A.K.Choudhury, Add1C.G.S.C. for 

the respondents. 

Adjourned for hearing on 17.12.1996. 

Miur- 

Learned counsel Mr. M.Chanda for the 

applicants. Learned Addi. C.G.S.C. Mr. 

A.K.Choudhyury for the respondents. This matter 

relates to Division Bench. The case is ready for 
hearing. 

List for hearing before Division Bench 

when it is next available. 

Mr. Chanda may submit rejoinder if 

desires, with copy to the counsel of the opposite 
party. 

Mhber 
Mimi 	 ir! I II 
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Let the case be listed 
hearing on 10.3.1997. 

Vice-.Chairmanf 

10.3.97 	Mr A. Roy, learned counsel has inform 

this Tribunal that he has been very recently engage 

j2 	 _ 	&.i7dA1 	
and he has not been able to go through the brie 

properly and he will need sometime . Mr A.lI 
• \ RQ)cfr7._€1v 0C'IJ 

-'' Choudhury, learned Addl. C.G.S.C., is also n 

present. Considering the submissions we adjout' 

the case till 27.3.97. I 

3) 

Me'Ihber 	 Vice-Chairma. 

'nkm 

/\c 	
O(a . 

If 	\\ 	
0 

\ 	( 	 27.3.97 	Mr M.Chanda, learned counsel fof 
0 

the aplic ant is present. I  

List on 8.4.1997 for hearing. 
11;_ \w •\ 

/ r 	 S  

/tay, 	 Member 	 Vwe~-airman 
V 

pg 	
0 
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J 	
Mr. 	A. 	learned COUnSE 

appearing on behalf of the applicant 

prays for 10 days time to take furthe 

steps in this matter. Prayr allowed; 

List on 28.4.1997 for hearing. 
I' 

J~mber 	 0 2 	• 	 Vlce-Chairmai. 

0 	
0 

trd 

AA 
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28 • 4 • 97 	On the prayer of Mr H .Chanda. 

learned counsel for the applicant 

the case is adjourned to 14.5.97. 

Merdber 	 ViceChai man 

pg 

14.5.97 	Heard the learned counsel for the 

parties in part. List it for furthei 

hearing on 21.5.97 as first item. 

	

Member 	 - 	- Ytce-ehaiimat 

nkm 

• 	 21597 	kn9tr 	1' r1*Rtt g= 14 a±ngxn 

• 	 • 	 Heard..ih -'partoList on 27-5-97 for 

further hearing. 

	

v/s Mnber 	 ViceChair 

in 

27-5-97 	Left Over. List for hearing on 
17-6-97. 

7
1 	 eL 	Vjce 0rma 

Im 

11-6-97 	rearned counsel Mr.M.Chaflda on 

behalf of Mr.A,ROy prays for two weeks 

time. Prayer is allowed. 
List for hearing •as part heard o 

t t 	 26-6-97. 	 / 

im 



O.A.No.52.9€- ¶L 	 : 

26. 6.97 	 Heard the learned counse1 for the 

• 	 parties. Hearing concluded, judgment reserved. 

/l'_.- 	 • 

. . 	 Meb' 	 'Vice-Chajrman 

nkm 

17.97 	 Judgment delivered in open 

court and kept in separate sheets. 

The application is allowed. No order 

as to costs. 

Ilember 	 Vice—Chairman 
nk m 

Al 

• f71 

.1 	 - 	 -. 	 -•- 	 :- - y 

L. 

4 .,  

4 	 .•• 



1/ 

	

I 	V V 

	

V 

71 

V 	1/ 

 

CENTRAL AMINISTRATZVE TR1SURA. 	 V // 	 •V 	
VV 	

GUWAH.TI BE1l4 

V 	1/ 	VV 	 LL /1 	Original AppUcation No. 52/1996.. 
.1/ 	 V Date of Order s This the 1 7 th July, 1997. 	

V 

BCN'BLE MR. JuSTICE D.N.BAR1jJJ, VICE-CHJpJijjj SHRI G.L.SAJjGLYfl, ADMINIsTRATM M4BER 
1• 

Shrl Tulsiram Shaa & Others. 
(All the 3(' app1jcans are working as DraftsmanGr.XI 
under the Director, Survey of India, North aster 

• Circ1e,, Shillong under Ministry of Science and 
 Teconology, Govt. of India, New Delhi.) 

 

V 	
V 	 vZJMry. Mr.J.L.Sarkftr. Mr. Alanda, V 

10 The Secretary, M 	
V 

Now 	 inistry of Science & Techonology 	V V 

 I 
V 	

V 

	

V 	 • 	 V • 2. The .5urveyor General, 	V - 

• Survey of India, V 	
Block a, Ratbibar)ala Estate, V 	

V 	

V 	
3 The VDJ.re r, Survey of Ind.ta, V 	

North Eastern Circle, 	
V 

I •.Shiulcng. 

cate V 	

V 	
Nr.AX.Chodhury\ddlCGSC 	

V V 

MIBER( 

V 	

V 	

V 

 

All'the 76 app1icts are Drafts man/D aught,.. 	
V V men Grade u under the Director, Survey  of India, 	

V Noru Eastern Circle, Shillong. They have been p•j 
tted vide our order dated 9.4-96 to join in this 

V Slagle application. V V 	
2. 	The $Ppllcant. are drawing pay in the scale 

V 	
of pay of be t350-2200. In this application they dais V 	

• 	that  they are entitled to draw pay In the scale of 
V? 	

V 
• V 	V 	

pay of b. 1400-2300 which is equivalent to the p 	 V 
V 	•V 	

I 	
V revised scale Offt,425-700 and for payment of V 	- 	

V 

• 	 V 	
arrear sonetary benefits either in tersa of O.N.No. 

dated 11-9-1987 or 	 V 
dated 19-10-94. In the Survey of Idja there are 

contd/_ 	 V 	
V I' 

V 	 VVV• 

0 
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I 

1/ 

'1 

k .2 
1 

I, 

differont grade8 of 
Draftsman namely, (1) opo Praj.ne 

Type B.(2)Dr 	n Gr.xv0 ) Draftsman (4) 	f 	 Grade ii, - 	 fl Grad. 	
i 

 XI ax Draft  
this applj 	

0rade X. 
V ate concerned with 

Draftan Grade i. In the 2nd Ceetr Pay Comnjssjo the 	
i

scaje e pay of Draft 	Grade II of SUrvey of 
Ind.j yea205.. 2$O. The 3rd Pay 

CQi8siOn merged Grade ix and Grade xxx 	- raftemaji-
-  

a 	aced them In the scale 
of Pal' of - 	- 	- 	

.1 
330560/_.• Ho er later Ob- the' 	ernm 	oE;xndin 

	

- 	 2J -) deidad.b7 O l.dated 
19'- fl to retaj.d Grade xx and -- .•• 

- 	• 	
-, 	 -- 	 ' Grade IXx'separaty 
d placed th in the ecae.0f '- pay b330_4 and 
• 425-600/...I reapecjwely M a. 

..-:7- ki -. 
#k 	

3 

	

reag.0 th.4thIIpay 	
the scale of Pay of 

	

Draftan Oradej1 i the 	
of Inc1j becae 

- 	 - 	 I  4350-2200. 'The 	of 
 -of Sen.tor Draft0 j 

actoj Py .Vae.e1 	.205-280 On the -. 	
:... 	 . - . •' 	'k'f 	. 	-. 	 ' 	. 	. 

	

the .2nd Pay Cca8j0 
In the 3rd Pay 	iion the 

	

' 	-o- 	- ecale.Of 	Of D fte  was placed 
at .0'S60 The Draft 	

of Ordjn0 cctor, who were drawI 
nq in the scat. of 1,ay aãitated in the Coer of law àga.j : 	 - 	

. 

thia soaleof pay of b. 3304604v41,t.i 
	

. 

• Appe 36 . 3121/81 (P.Saj.jt and 
Othez Va. Uio o Ifldj ) the Hon'bje Supre Court 

allowed 
the replaconont of the Scale Of pay  by the 8Ce of pay 

Of . 425-700/.., 	
:1 

c00 	
to the  

MiLet 	
judgme the °o rzu,t Of,  ha, 

of finance, Dept of 
PeaditurelOaned 

the fj0 Norand P.Io.5(i3).E,e., dated 

eXtendf, the benefit of the Judgment to 
 Placed 	 ai&Uar1y 

adhtm La Other MlnLatrleS/Dr,4, 	
of the Cbvert of indla to the 

01f st that the DraU  ae 	were -in 	
eoaj e of ft. 330-560 based on the 

of the 3rd Central Pay Canznjs5j may be 

	

Oontd/_ 	 * 
.

- I• 

-2- 

1 

I 

- 	

.. 	TT ----- 	

-•1 

-2. 

- 	 .--: ..-. 	. ••' . 	- -. 	-. 	-S. . 	. 

I 	iI •'I 	-S. 
- 

rL  
-I 	- 	'- 	--- •-- 	._ 	j, 	-c 	........ • '-.. 



given the scale of P.425-100 notionally from 1-9-1973 

and actually from 1-9-87. In the Central Public Works 

Departrnent(CPWD) the scale of pay of Draftsman based 

on the 2nd Pay Commission was Rs. 180-380. In the 3rd Pay 

Comm.tssion the scale of Draftsman Grade II was R030-560. 

The Draftsman of C.P.WD. agitated against this scale of 

pay and according to the Award of the Board of Arbitra 

tion the scale of pay was raised from a. 330-560 to 

	

p.- . 	. - 	- - - -•vj-;--- -i--  --- 	_ 
. 425,700/.. The Goverent of India. Jthiltf Fiñancá, 

i.iiitt.* 
Department of cper iture issued O.M.Io.P.6/59- .111/82 

dated 13-3-84 to the ff feat thatDraughtsmen Grè -Il-in 
- 	 -.-.. 	 - - 

Other offices/Departments of the Governmeniof India may 
-- . .- 	 --_ 	x*  

also have the scale of pay of SO 425. 00, a.}4of th. 

C.P.W.D. provided the recruitment qua1ificatOfl5 of Draught- 
c 

smen in these offices or departments are .ii'flar to those 
i 

prescribed in the case of Draughtemen in the Central 

	

- 	 . 	 . 

Public Works Department. The benefit was to be given 
- 

nationally with effect from 13-05-82 and •actuT4 binefit 

to be allowed from 1-11-839 The staff side further agita- 

ted against the clause of recruitment qualification placed 
.... 

in the above referred to Oom s, dated 13-3-84. The Govern' • • 	.•- 

meat of India conceded and r.vised this d.cision accor-

ding to the office Memorandum No.13(1)1C/91 dated 

19-10-1994. As a result, the Draughteman Or.II In the 

offices/Department of the Govsroment of India other 

than CPWD, who were drawing pay in the scale of pay of 

k&.330-560/,alsO were qtanted the revised scale of 

. 425-700/- subject :t0 the conditions laid down in the 

G.M. The condition relevant to Draughtaasn Grad. II is 

that the minimum period of service for placement from 
to 

the post carrying scale of k. 1200-2040/./the post carry-

ing the scale of b. 1400-2300(Pre-revieed scale of 

contd/ 

- 	 - 	 - 
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I 
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ji t2 	 •- 	 * 	 : 	 - 	 .- 	- 	- 	.- 
- 

	

, 	

. 

If 

	

/. 	 pay 330-560 to 425-700) is 5 years. This benefit 

was allowed notjona11v with effect from 13-5-82 an 	3 
actually from 1-11-83. 

3. 	Some of the applicants submitted O.A.No. 135/95 

which was disposed of by the Tribunal on20-7-95 with 	 t 

a;djrectjo- to -tdt 	ào!i$jdè i d djde 	. 

ehould 	 44 
be. extended to the applicants. The applicants were 	I 

	

• 	
.- 	 - 	 • 	 - 	 - - 

• 	 : 

	

- I 	 if the decision of therespdents.je agalnst'them. 

	

-. 	 .• 	- 	- 	- 	

., 	
-- The res POMdGnts thereafter had issued the -order NO.  

Qi 	

'- 
SM/O6/O95 dated 	i6thicb is impagned in the ••- 	- 	

- I 
et Origina' Application No.52/95. Acoorttjng to 	

'} 	 4J• 
this order the re81indjnt%ad considered the quest ion 	

. J ••••'-.•j_•• 	 - 	
I whether the benefit cf 	evjsedpay scale extended 

	

4 	 • 	
k 

tothe 'Draftsman in Ooverent àfflce other than -  the 
Y. 	d ,,

stry of 	 , C.P.W.D. vide Mini 	Pinance O.N.No.13(1)../9l 

dated 19-10-1994 refirjd to above can be extenlod 	 • 
----,-',- . 	 . 

to the PPliâzits. They had 'catas to the,conc1usjj . - 	
--• 	. 	 • 	

- . that the benefit of the O.M. dated l-10-94 can not 

X. 

	

'1 P 	
be extended to the Dratzghteaen of the Survey of 	 . 

India. on the ground that their qualification for 	 . 	
t 

recruitment is not similar with that of the Draughts.. 

	

- 	
-. men 

of the C.P.W.D.or other -departments, the scope 

of their promotion  is  not similar with that of the 	. 
-- 	- 	 • • -•.• •---. - -\. 

	 Draughtemen of the CPWD, their type and nature of 	• 

	

•, 	 , 	 '•- 	 -. . 	 • 

duties and responsibilities are not similar  

with those of the Drau4btamen under the C.P.W.D. 
 

contd/- 
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- 	 , 

- 

• 	 - 	 • 	 :- 	 - 	 - 	

--- 	
• 

- 	 - 	 - 	 - - - 	 I 	 • Z - 	 r' 
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and their pay structure had not been and is not at per 

with the pay structure of Draughtaman in the CPWD or 

In other Organisations. 

4. 	IIr.A.Roy, learned counsel for the appljcant 

sUbmitted that the nrtmvi€ 	 i... .--------- - - - 	 y 	 in 

sup ortof their .refu8aj tàgrent the benefit provided 

in the OJI.dated 19-10-1994 to the applicants are untenable 

in view of the stipulations in the O.M. and that the 

applicants are entitled to the higher pay scale of 

be 1400-2300/-(Pr...revjeed scale  ys. 425-700) interm of 
the aforesaid o.n. dated 19-10-1994. dhdrys 

the learned Addjtional Central Government Standing CøunaQl, 

on the other hand, Vehesently suport.d the inpugned 
action of the respondents. W have beard counsel of both 

sides. We are now to see whether the rejection :  to grant 

the benefit provided in the 0.14. dated 19-10-1994 to the 

applicants is at all sustainable,, 

5. 	At the Outset,w reject the plea of the respondents 
that the applicants cannot now agitate against the pay 

scale granted to thee -as they had accepted the scale of 

. 425-600/- since 1971 and had never earlier aouht for 
the benefit conferred by the 0.14. dated 13-3-1984. It may 

be true that the applicants did not earlier -seek relief 

from the respondents with regard to the pay scaje. But it is 
clear that the cause of action of the app1icarts  In this 

Original Appljcatja .zse aftet the 0.14. dated 19-10-1994 by 

which the recrtijtent qualification cLan.. Stipulated in 
the OM. dated 13-3-1984 was substituted by the mJ.ni 	period 

of service clause. This revised otder took effect 'from  

13-5-1982 notionally and frau 1-11-1983 actually. With 

'S 

ø 
1• 

I 

11 

A 	the issue of the 0.14. dated 19-10-1994 the applicants 

contd/- 

S 
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are in a different situation and they were of the  

view that they could thereafter get the benefit pro-

vided in the O.M. from the respondents. They sought 

for the same but their prayer was rejected by the 

respondents as per the Impugned order dated 31-1-1996. 

It is this rejection that baa given xise to the 

present Original Appica jo  
... t. - 

69 	The O.N. dted 19-10-1994 1.s concerned with 

apr1ication of the scales of pay of Dzughtsj 

Grade iit and III in the CPWD *. to the correepondin 
. 	t40 

Grades of Draughten in Ot?cffjce$/d,pareflt. , 

of the Governnient of India. The applicants are Draughts- 	
: 

man Grade II in the Survey of India, wh.tàh is one of 

the offices/departeTtta of the Government of India. 

They are drawing pay in the pay scale of b.1350-2200 

(pre-ravised k. 425-600). The question In this O.A. 

is whether the applicants are entitled to draw py 

In the scale of pay of k. 14002300(pre-rej 
- 

425-700) • The Draught,en Grads fl In the Survey of 

India bad the same pay scales as those of Drauchtsman - 

in other office5e/Departhents of the Government- of 

India. For instance, their scale of pay on the basis - 

of the 2nd Central Pay Ccannission was 205-280 as was. - 

that of Sr.Draughtanaa  in Ordinance factory. In the 

3rd Pay Commission their seale of pay was 330-560/-

since 1-1-1973 which was same with those of the 

Draughtsman II in the CPwD and in the Ordinance 

factory in whose cases the scales had been raised 

from 330-560 to k. 425-700/-. It was only in 1977 

contd/ 

I ,  

I 
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that the pay scale of the applicants was raised 

to 425-60/-. Therefor, the applicants, Grade II 

Draughtaman of Survey of India,, were in the scale 

'of pay of Rs. 330-560/- initially and were drawing 

pay in the sane pay scale as those mentioned in 

the 0.M. dated 19-10-1994. The respondents seem to be 

labouri.ng under a cóñceptjon that the Draught amen 

of the Survey of Zndia are inerior toor, at least, 

different fruu the4Praughte in otherofEices/ 
- 	 - 	 r 	 - 	 - 	 t 	 -e 	- 	- Departhents of the Goverlyment of India. Therefore, 

according to then;-,, the app16nts &te 'braughts  
man Grade xx In the urvey of India, are not entiUed 
to draw pay in the pre-revised scale of ks. 425-'700 

or in the revised scale of b. 1400-2300/... Hence they 

denied the applicants the benefits granted to Draught.. 

Grade II -of other Offica*/Depaztnent$ -by the 

O.M.datec 19-10-1994. We are -however, -uflbié to agree 
with the -contentions of  the respondents in this O.k. 
The scales  of pay 	ted by the Award of the Board 

of Arbitratj toYth* - Dra 	ien -Grade x,xx ard 
of the cptm were wad* appljje to the Draughtenen 

-Grade 1,11 and Zn respectively of other -of flcea/ 

department, of the Goverrent of India, other than 

the CPWD, by the O.M. Usted 13-3-1984 on C=dltlon  

that their recrujtaent quaUfjcatj, are -a.iailar 

to tose prescribed in the -case of Dra%lghten.n in 

the -CPWD5  Further, those who did not fulfil the 

cO&ition will oontji)ue to draw -pay -in the -corree.-

poettng pre-ravised- - -scales. These were the only 

conditions placed in the o.s. dated 13-3-1984 and 

contd/- 
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IC 

these conditions were done away with by the O.K. dated 

19-10-1994 Para 2 of this O.M. dated 19-10-1994 

reads: 

2. 	The President is now pleased to decide 
that the Draughtaaen Grade 1,11 and III in 

- officesepartnents of the Government of India 
other than in CPWD may also be placed in the 
scales of pay mentioned above .subject to the 
following 

• 

(a) Nininwu period of service for place- 	7 years 
mOnt £ro %he post carrying ecaXe of 
b. 975-1540 to ft* 1200-2040(pre-revjsad 
ISCAI-d 	260-430 to i330-560). 

4(b)MjnhJnu period of service for placement 5years 
• from the post carrying scale of be 

1200-2040 to Rs. 1400-2300(Pre-rev-jsed es. 	.• - 
330-560 to Rse 425-700). 

(a) )!inimwn period of service for placement 4 years 
• from the post carrying scale of .. 

1400-2300 to 61600-2660(Pre-revjeed be 
425700 to .. 550-750).._ 

The terms of the-O.M. above are àlear -and un&ubiguoue. 

No ditinct ion ol any ground whatever is made between 

Draughtelen Grade 1.11 and XU of one office/department UP 
of the -Gver.en of India from those of another offlce - 

or -department or CPD. The O.K. simply lays down that 	: 

minimum period of service in a particular grad. would 	4. 

determine the eligibility and entitlementto be placed 

in a particular pay scale. It is only the respondents 

Who have brought --Into the O.K. interpretations entra-

neous to it in their efforts to deprive the applicants 

of the benefits granted by the O.K. dated .lq-]0--1994. 

This is abitrary and unfair. The Draughtsmen Grade rI 

in CPWD Who were originally placed in the scale of 

pay of m. 330-560 were placed in the scale of ft. 

425-700/- on the basis of the Award s  The O.K. 

-J 
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states that Draughtaman Gr. 11 in offices/departhtents 

of the Government of Ind.ia other than in CPWD Who 

were drawing pay in the scale of pay Rs. 330-560 may 

also be placed in the scale s.425-700/_(pre..ret,i5nd) 

subject to certajn codjtiog. The Draughteman Grade 11 

in the Survey of India were initially in the scale of 

pay of be 330-560 on the basis of the recomwuendatjons 

of the 3rd Pay Commission tiii. 1971. when their pay 

scale was raised to . 425-600/-. In our view under 

the facts and the circumstances stated herein aboiie 

the termite Of the aforesaid 0.M. dated 19-10-1994 are 

applicable to the applicants. Accordingly, we set aside 

the impugned order No.SM/06/001/95 dated 31-1-1996. 

Pirther, we direct the respondents to place the appli-

cants In the scale of pay of &6 425-700(Pre-revieed)/ 

1400-2300 (revised) in the manner Stipulated in the 

O.M. No.13113..xC/91 dated 19-10-1994 and allow them  

to draw pay in the scales with effect from the date 

applicable in the case of each applicant respectively. 

This eall be ocuplied with by the respondents within 

3(thre.) months from the date of receipt of this 

order by Respondent No.3. The respondents shall also 

allow the consequential benefits provided in pars 3 

of the 0.M. dated 19-10-1994 mentioned above to the 

applicants. 

The application is allowed in terms of the above 

directions. No order as to coats 
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IN THE CENTRAL AMINISTRATIVE TRIBUNA 	 J v' 
GUvJAHAtjI i3ENi 

( 

An application under C'Of the Administrative 
Tribunals Act, 1985. 

O.A. NO. 	 /96. 

Sri Tu1siraxt $harrna & 77 Ors. 

plicants. 

- Versus - 

Union of India & irs. 

..Respondents. 
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Particulars of the Applicants. 

Shrj Tulsiram Sharma 

Shrj Satyajit Kumar Dey 

Shrj Tara Prasad Kharel 

Shri L.B.Praflan 

ShriPradip Kuinar Neogi 

Srnti. Nandita Das 

5mti tebibora Tjewla 

Shri K.B.Gururig 

Srnti Pandora Sokhlet 

5mtj Manes Nareen Lalóo 

5hri I'Zajal Kumar Bhattacharjee 

5hni Arun Kumar Baidya 

Smti Joya Adhikani 

8mti 5hanti Kumari Ghimire 

Smij Lawmzualj 

5mti Rekha Mech 

5hri Dilip Kumar  De] 

Smtl Mita Desgupta 

Smtj 5ubhra Gupta 

Shri Shainbu Singh Solankj 

Shri Sudip  Dutta Chowdhury 

Shni Donbor Singh Lartang 

Shri Ranjit Sukia Baidya 

Shni Prabash Paul 

Smti Erboline Majaw 

Smti. Spirian Kharangi 
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52. 

Smti Everymai Warjri 

Smti Eve lynnora Ryngsai 

mti Rjtjkona Majaw 

Shrj Chaman Singh Negi 

Shri Mustaq Ahmed Swer 

Smti Sertilia Khyllep 

Smti Arunima Dutta 

Smti Sofiana Kharkongor 

Srnti Manjula Bhatt&charjee 

Smtj. Hildaline Makhiew 

'mti Tapashi ,Mishra 

Shrj Bhubaneshwar Das 

Smti Amebha Roy chowdhury 

Smti Caroline Lamo 

8mti Fjdeljs 3rwa 

Shri R•S mapa 

Shrj S.C.Roy 

Shri S.Rahman 

.Smtj G,M.Shten 

Shri B.Das 

Sniti D.Maj aw  

Smtj R.C, Nongbri 

Shri A. Mannan 

Shri M.M. Uflilong 

Shri E.Lartang 

Shri Durgesh Purkayastha 
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53. Km. A Tombi Singh a  

54 5mti Santa Ghosh 

55 LKharbukj 

56, Shri B. Dohkhrut 

 5mti M.Diengdoh 

 Smti M.A. tharbuki 

59 Sj N.tharbtong 

60 0  8hri K.C. Das 

 SMti S .Nongbsap. 

 S mti Margarita Sawian 

 Km. B. Marbaniang 

 Smti Dipti Kar 

65. .Srntj Rita Tarafdar 

66, K. Konta Nongkynri 

67. 'Km. A. Bhattacharjee 

68, Srntj Junu 5arma 

69. 5mti E.L.Nongbri 

70, Shrj Asutosh Da5 

 5hri Jeevan Kuinar 

 8mti H.Lngdoh 

 Shri T.Lyngdoh 

74, Km. Ritaljn Kukhjm 

 Shri S.C.Sabdakar  

 Shri T.K. Manda]. 

(All the applicants are working as Draftsman G. II under 
the Director, 5urvey of India, North Eastern Circle, Shillong 
under Ministry of Science and Technology, Govt. of India, 
New Delhi), 

Contd. .P/5 
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2. 	Particulars of the Resdents. 

1. The Secretary 

Ministry of Science & TechnoloQy 

New Delhi 

2 . The Surveyor General, 

Survey of India, 

Block B, Hathibarkala E St ate, 

DEHRADUN 

The Director, 

Survey of India, 

North Eastern Circle, 

345 	 articulars for which this alicatjon is made. 

This application is made against the Office 

Order dated 31.1.1996 issued by the Joint Secretary, 

Govt. of India and for implementation of O.M. No. F.No5(13) 

-E.III/87 dated the 11th September, 1987 and O.M No. 13(1)-

IC/91 dated 19.10.94 in respect of the applicants who are 

serving as Grade II Draftsman in the Department of Survey 

of India, Shillng and also for a direction to place the 

applicants in the higher revised pay scale of Rs. 425-700 
-- 

(revised pay scale Rs. 1400-2300) and also for payment of 

arrar monetary benefits either in terms of O.M. dated 
-!. - 

11.9.87 or O.M. dated 19.10.1994. 

Contd ... P/6 



4. 	Jurisdiction 

The applicants declare that the subject rnatttr 

of the application is within the jurisdiction of this Tribunal. 

51 	 Limitation 

The applicants declare that the application is within 

the limjtation prescribed under Section 21 of the Administrative 

Tribunals Act, 1985, 

6. 	Facts of the case 

6.1. 	That all the applicants are citizens of India as 

such they are entitled to all the rights and privileges 

guaraflteed by the Constitution of India. All the applicants 

are present'y serving as Draftsman Gr. II under the Director, 

Survey of IndIa, N.E. Circle, Shillong in the revised pay 

scale of Rs. 1350-2200. 

6.1 (a) That the applicants pray that since the subject matter 
-p 

.and reliefs sought for are common in this application therefore 

permission be granted to move this application jointly by the 

76 applicants. 

6.2 	That the applicants initially entered into the 
0 	 - 

• 	, service under the respondent No. 2 and 3 as Topo trainees 

Type B (in short T.T • T.B) Draftsman. The requisite qualifi-

cation for the post of T.T.T.B. Draftsman was initially 

Matriculation with mathematics, which is now amended and 

after amendment the educational qualification is now ' 

required Pre-University with mathematics. In the department 

of 8urvey of India T.T.T.B. Draftsman required, two years 

training, out of two years one year training is imparted 

in the Circle Office/Regional Office and another one year 

is required to be imparted in the Training Institute at 

Contd...P/7 
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Hyderabad. The pay scale of the T.T.T.B Draftsman are 

Ps. 260-430 per month. After completion of T.T.T.B 

Training the applicants arerequired to appear for 

classification test and after passing the said test 

they are treated as Draftsman Gr. IV and used to place 

in the scale of Ps. 260-430 (Revised 975-1540) and 

thereafter on completion of 3 years service in Draftsman 

Gr. IV applicants again appeared theoritical and practical 

tests conducted by the department for upgradation to 

Draftsman Gr, III and thereafter on completion of 2 

years of service as Draftsman GR. III the applicants 

are again required to appear in the theoritical test 

and supervisory level test conducted by the department 

for upgradation to the post of Draftsman Gr, II. Be it % 

stated that Gr. III Draftsman and Grade II Draftsman 

in the Survey of India by ItIrd Pay Commission merged 

together and placed in the scale of Rs. 330-560. However 

the Goverent  recommended the pay scale of Grade III 

Draftsman Ps. 330-180 and Grade II Draftsman were placed 

in the pay scale of Ps. 425-600 (revised pay scale 

Ps. 1350-2200). 

6.3 	That the applicants beg to state that the 

Survey of India after recommendation of the lind Pay 

Commission the present applicants were in the pay scale 

of Ps. 205-280 prior to 1.1.1973 and they were placed in 

the scale of Ps. 330-560 based on the recommendation of 

the lird Central Pay Commission. Be it stated that the 

Ilird Central Pay Commission merged Category XII & II 

draftsman in the same pay scale of Ps. 330-560. However 

Government recommended the pay scale of Ps. 330-480 for 

I 

Contd. . .P/8 
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Grade III Draftsman and the pay scale of Rs. 425-600 for 

the Grade II Draftsman although the ilird Central Pay 

Commission recommended in para 81 (iii) of Chapter 14 

of its report relating to replacement of scale of 

Ps. 3 30-560 to Ps. 425-700. However the Survey of India 

granted the aforesaid pay scale of Rs. 330-480 and 425-600 

to the category III and XI Draftsman in the Survey of 

India respectively. The scale of Rs. 42 5-600 granted to 

the Draftsman Gr. II were placed in the corresponding 

revised cale of Ps. 1350'2200 by the IVth Central Pay 

Commission. 

A comparative chert of pay scale recommended 

by various Pay commissions/Government to the Draftsman of 

5urvey of India is annexed for perusal of the Hon'ble 

Tribunal and the same is marked as Annexure 1. 

6.4 	That the applicants beg to state that in the 

Survey of India Draftsman in the initial grade are known 

as T.T..B. Draftsman i.e, call initial Gr. having the 

scale of Ps. 260-430 and after completion of 5 years of 

service in the pay scale of Rs. 260-430 (including two 

years of training) the Draftsman are used to be upgraded 

in the cadre of Gr. III Draftsman, in the scale of Ps.330- 

480 and treated them as Draftsmen Gr •  III. Thereafter 

again on completion of 2 years of service in the cadre 

of Gr. III Iraftsman they are used to be upgraded to the 

post of Draftsman Gr. II in the pay scale of Ps, 42 5-600 

revised pay scale of Ps. 1350-2200 and thereafter next 

promotion in the cadre of Division  I (Division  I) Draftsman 

Contd. . .P/9 
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used to be considered on the basis of All india combined 

seniority list of Draftsman Gr. II. Therefore there is hardly 

any chance for all the Gr. II Draftsman in the department of 

Survey of India for further promotion. As a result the scope 

of promotion/upgradation is very limited for the Draftsman 

working in the Survey of India under the Ministry of Science 

and Technology. The present applicants being aggrieved for 

non-implementation of the higher revised pay scale of Rs.425-

700 which was granted vide Office Memorandum No. F.5(13)E.III/ 

87 dated 11.9.87 to the Draftsman who were in the pay scale 

of Rs, 330-560 were granted higher scale of pay RS. 425-700 

vide Office Memorandum dated 11.9.87 and the present applicant 

preferred representation dated. 23.11.94 for extension of 

higher pay scale of Rs. 425-700 but the respondents remain 

silent and the present applicants preferred an °riginal 

Application which was registered as O.A. No. 135/95 where 

the Hon'ble Tribunal directed to consider the claim of the 

present applicants but the respondents vide their impugned 

order dated 31.1.96 rejected the claim of the present applicant 

on the ground that the existing system of carrier advancement 

is better ,  for Draftsman of Survey of India which is contrary W 
to the factual position.Therefore statement made in the Office 

0rder dated 31.1.96 by the respondents as regards promotion 	.1 

prospect of the present applicants is false,misleading and 

not based on records. Therefore order dated 3.1.96 is liable 

to be set aside and quashed and the applicants are deserved to 

be placed in the pay scale of Rs. 425-700 (revised 1400-2300). 
1' 

6.5 	That in all the Govt. of India's office the prescribed 

qualification for recruitment of Draftsman are not similar 

although pay scale more or less same. 

6.6. 	That the Draftsman of All Central Govt. offices who 
were in the scale of Rs. 330-560 following the recornmenda-

tion of Ilird Central Pay Commission agitated for a long 

time for higher pay sale of Rs. 425-700 through their 

staff representatives in the National Council of Joint 

Consultative Machinery, Therefore the Ilird Central 

Pay Commission of Government of India had reconnended for 

replacement of scalesof Rs. 330-560 to Rs. 425-700. This 

recommendation was not initially accepted by the Government 

of India and the mattek went up to the Hon'ble Supreme 

Court and was the subject matter in Civil Appeal No. 3121/81 

in the Honble Supreme Cou2t for higher pay scale of 

Cofltd. sP/lOö 
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Ps, 425-700 for the Draftsman which was in the scale of 

Ps. 330-560. The Hon'ble 5upreme Coirt delivered the 

judgement and order in the• aforesaid Civil Appeal on 

1.5.1985, accepted the Appeal and allowed the replacement 

pay scale of Ps. 425-700 to thos draftsman who were 

previsously being given the scale of Ps. 330-560 on 

the basis of the recommendation of the Ilird Central 

Pay Commission. Thereafter the Ministry of Finance vide 

Office Memorandum No. F.5(13)-E.III/87 dated 11.9.87 

extended the benefit of the judgement of the Hon'ble 

5uprerfe Court (P. Sabita and Ors. Vs. Union of India) to 

the similarly placed Draftsman in other Ministry/Department 

of Govt. of India. The benefit was given notionally 

from 1.1.73 and actually from 1.9.87 only to those 

Draftsman who were in the pay scale of 

Ps. 205-280 prior to 1.1.73 and were placed in the pay 

scale of Ps. 330-560 on the basis of the recommendation of 

the Ilird Central Pay Commission given the pay scale of 

Ps, 425-700. The present applicants are totally covered 

by the Office Memorandum dated 11.9.87 as the Draftsman 

of Survey of India prior to 1.1.73 were placed in the 

pay scale of Ps. 330-560 on the basis of the 3rd Central 

Pay Commission. Therefore the aforesaid Office Memorandum 

dated 11.9.87 is clearly applicable to the present 

applicants. The survey General of India vide his letter 

dated 13.11.87 endorsed the said Off ice Memorandum dated 

11.9.87 to all the concerned Directorate of the 8urvey 

of India for information guidance and necessary action. 

Cofltd. . .I,/11 
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The present applicants thereafter expected that they would 

be given the higher pay scale of Rs. 425-700 following the 

Office Memorandum dated 11.9.87 but the Administration of 

the Survey  of India has been remained silent as regards 

implementaion of the Office Memorandum dated 11.9.87. In 

this connection it is ought to be mentioned that the 

ra tsman of 5urvey of India, CPWD and Ordinance Factory 

were initially during lind Central Pay Corrwjijssjon  were 

placed almost in identitcal pay scale. A comparative chert of 

pay scale of Draftsman, Survey of India, CPWD and Ordinance 

Factory during lind eentral Pay Commission and Ilird Central 

Pay Commission are furnished below for perusal of the Hon'ble 

Tribunal. 

2nd Pay Commission 	2nd Pay Commission 2nd Pay Commission 
C.P.W.D.. 	Ordinance Factory 

T.T.T.'B' 	110-180 
fl/Man 

Gr. V fl/man 110-225 
Gr. IV fl/Man 

Gr.III D/Man 150-240 

II fl/Man 205-280 J 

Tracer 	- 110-200 Tracer 110-200 

Asstt. fl/Man 150-240 fl/Man 150-240 

fl/Man 	180-380 Sr. fl/Man 205-280 

3rd Pay Commission 

T.T.T.'B' 	260-430 	fl/Man Gde III 260-430 Tracer 260-430 
fl/Man 

Gde IV fl/Man 
note : After 3rd pay 
Commission Gde V was abolished 
and only Gde IV was in existence. 

Note : 

Gde III and II initially fl/Man Gde  II 330-560 D/Man 330-560 
'merged by the 3rd Pay 
Commission and placed 
in the scale of Rs. 330-
560. However the Govt./ 
Department vide OEM. 
dtd. 19.3.77 placed 
Gde III fl/Man in the 
scale of Rs. 330-480 and 
Ode II fl/Nan placed in 
the scale of Rs. 425-
600. , 
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From above it is quite clear the the present applicants 

and the Draftsman of Ordinance Factory and CPWD almost 

having identical pay scale. Therefore denial of the 

benefit of revised pay scale of Ps. 425-700 to the present 

applicants is arbitrary and violative of Article 14 and 

16 of the Constitution. In the Survey of India although 

the applicants approached to the authorities for ikplemen-. 

tation of 4,thes said Office Memorandum dated 11.9.87 but .to 

no result. 

A copy of the 0.M. dated 11.9.87 and letter 

of the Surveyor General dated 13.11.87 are enclosed 

herewith and the same are marked as Annexure 2 and 3 

respectively, 

6.7 	That the present applicants submitted thier 

representations on 23 • 11 • 1994 to the Sureyor General, 

Survey of India, Dehradun through proper channel vide 

representation dated 23.11.1994 wherein it is stated 

that the Office Memorandum dated 11.9.87 of the Ministry 

of Finance received under Surveyor General's letter 

dated 13.11.87 and it is further stated that as per the 

recommendation of the I1dn Central Pay Commission the 

pay scale of Draftsman Or. II of Survey of India was 

Ps. 205-280 and as per the recommendation of the lird 

Central Pay Commission was initially given as Ps. 330-560 

and after recommendation of the Govt. of India Draftsman 

in Survey of India was later on granted Ps. 425-600 

to the grade II Draftsman in the 8urvey of India, 

Contd. . .P/13 
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Therefore this has resulted disparity in the maximum 

because this pay scale in all other offices/departments 

have been given Rs. 425-700 and as per the Office Memorandum 

No, F. 5(13)-E.III/87 dated 11.9.87 issued by the Ministry 

of 'inance, granted the pay scale of Rs. 425-700 notionally 

from 1.1.73 and actually from 1.9.87 for the Draftsman 

who axBxxxx were in the pay scale of Ps. 205-280 prior 

to 1.1.73 and were later on granted to Pso 330.560 

following the recommendation of 3rd Central Pay Commission. 

The applicants submitted.these representations individually 

addressed to the Respondent No. 2 and requested for 

implementation of the 0.M. dated 11.9.87. 

6.8 	That the applicants beg to state that the 

Govt. of India agreed to revise the scale of pay of 

the Draftsman Gr. I, II and III of the Central Public 

Works Department following an award of Board of 

Arbitration as follows .: 

Original Scale 	Revised Scale 

Draftsman 	 Rs. 425-700 	Ps. 550-750 
Grade I 	- 

Draftsman 	 Rs, 330-560 	Ps. 425-700 
Grade II 

Draftsman 1 	Ps. 260-430 	Ps. 330-560 
Grade III 

This benefit of revision of pay scale was given 

notionally with effect from 13.5.82 and actual benefit 

being allowed with effect from 1.11.83. The staff side 

in the National Council of Joint Consultative Machinery 	4. 

COtd. .P/14 
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requested for pay parity and similar benefit which 

was granted to the CPWD Draftsman for extension of ithe 

same to the Draftsman of other Central Offices, and on 

the basis of that request Govt *  set up a committee of 

National Council (Joint Consultative Machinery) to 

consider the request of the staff side and finally 

agreed and recommended to extend the similar benefit 

of revised pay scale to the Draftsman Gr. i, ii, and III 

under all 'ovt. of India Offices vide 0ff ice Memorandj 

No. P.5(59).-E.III/82 dated 13.3.84 issued by the Ministry 

of FInance, 	of India, Department of Expenditure and 

granted the benefit notionally with effect from 13.5.82 

and actually benefit was allowed with effect from 1.11.83. 

However, this benefit is extended only to the 

Draftsman in other Central Govt offices provided their 

recruitment qualification are similar to those prescribed 

in the case of Draftsman in C.P.W.. Therefore the benefit 

of Office Memorandum,dated 13.3.84 was not extended to the 

present applicants. 

A copy of the Office Memorandum dated 13.3.84 

is annexed s Annexure-4. 

6, 9 	That after the issuance of the Office Memorandum 

dated 13.3.84 Draftsman working in many Central Govt. 

offices were excluded from the benefit of the Office 

Memorandum dated 13.3.84. Therefore Staff side of the 

National Council (Joint Consultative Machinery) further 

Contd.. ..P/16 
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requested the Government of India to extend the benefit 

of revised pay scale which was extended through Office 

Memorandum dated 13.3.84 in the other Central Govt. Offices 

irrespective of their recruitment qualification and also 

demanded to extend the benefit with retrospective effect 

nationally from 13.5.82 and actually from 1.11.83. 

The G0t of India vide Office Memorandum No. 

13(1)-IC/91 dated 19.10.94 issued by the Government of India 

Ministry of Finance, Deptt. of Expenditure whereby Govt. of 

India extended the benefit of revised pay scale which 

was Initdially granted through Off ice Memorandum dated 

13.3.84 to all the Draftsman Grade I, II and III and in 

all Govt. of India Offices irrespective of their recruitment 

qualification. The relevant portion of the Office Memordanudm 

dated 19.10.94 is reproduced below 

"2. The President is now pleased to dedide 

that the Draughtsmen, Grade I, II and III in 

Offices/Departments of the Government of India 

other than in CPWD may also be placed in the 

scales of pay mentioned above subject to the 

following : 

Minzum period of service for 	7 years 

placement from the post carrying 

scale of 975-1540 to Rs. 1200-2040 

(pre-revised Rs, 260-430 to Rs.330-560) 

Minimum period of service for 	5 years 

placement from the post carrying 

scale of Rs. 1200-2040 to .1400-

2300 (pre-revised Rs.330-560 to 

Rs. 425-700)0 
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c. Minimum period of service for 	4 rears 

placement from the post carrying 

scale of Rs. 1400-2300 to 1. 1600-

2660 (pre.-revised Rs. 425-700 'to 

Rs. 550-750). 

3. Once the Draughtsmen are placed in the 

regual 

be rnad 

higher 

normal 

in the 

scales, further promotions could 

against available vacancies in 

grade and in accordance with the 

eligibility criteria laid down 

recruitment rules. 

40 The benefit of this revision of scales 

of pay would be given with effect from 

13.5.1982 notionally 'and actually from 

1.1.1983. 

The above scheme and revision of pay scale laid down in 

para 2 of the Office Memorandum dated 19.10.94 formulated 

to place the working Draftsman of other Central ovt. 

offices other than the Draftsman working in C..W.D. 

with the intention to replace them in a better pay scale 

and better service condition like the Draftsman of C.P.W.D.  

Therefore condition of particular working period is also 

laid down in paragraph 2 of the said O.M. to replace 

the Draftsman in higher pay scale on expiry of prescribed 

working peiiod such as 7 years, 5 years and 4 years 

respectively in the respective grade. After publicatjo 

- 	 ' 
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of this 0.14. dated 19.10.94 the Govt. of India.. Ministry 

of Science & Technology, Deptt. of Science and Technology 

vide their letter No.. 1.42/93 Cdn dtd. 11.11.94 issued 

the same addressing the 8urveyor General  of India 

Hathibarkala Estate, Dehradun wherein it is stated that 

the 0,14. dated 19.10.94 is forwarded on the subject of 

revision of pay scales of Draftsman of Grade I, II, and 

III in all Govt. of India Offices on the basis of the 

award of the Board of Arbitration in the case of C..W.D, 

for information, guidance and necessary action. But 

surprisingly the Surveyor General of 1nda did not take 

any action as regard implement&tion of O.M. dated 11.9.87 

and also dated 19.10.94. As such the present applicants 

are being deprived of their legitimate claim for pay 

parity with the Draftsman working in other Central Govt. 

0ff ices, the non-.impiementation of the 0.14. dated 

11.9.87 as well as 19.10.94 resulted indiscrimination and 

the action of the respondents are violative of Article 

14 and 16 of the Constitution of India. 

A copy of the 0.14. dated 19.10.94 and letter 

dated 11.11.94 are enclosed as 1 nnexures 5 and 6 

respectively. 

6.10 	That the Draftsman working in the Survey of 

India are entrusted with wery high standa4rd of drawing 

works, and compilation of Maps and &rtography scribing 

and they are required to carry out topographical drawing 

on various skills covering the whole country. The topogra-

phic%al maps,topographical thematic maps, guide maps, 

Cóntd... 
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tourist maps, state maps, three dimensional plastic 

relief maps and other project maps are generally 

prepared by the Draftsman of Survey of India. These 

maps are important and useful for defence and all 

other Ministries State G ovt as well as for dma at± 

educational purposes and for map users/readers in 

general. All the above maps are prepared by the fair 

drawing or cartographic scribing techniques. The fair 

mapping in both the methods used are mainly carried 

out by the raftsman in the Deptt, after completion 

the field. work. The fair mapping is allotted to the 

Circle drawing offices of the Deptt. hence right from 

the compilation, drawing to final proof stage of any 

map, the main job of preparing original for printing 

and publishing is carried out by the 0ra tsman 

of .urvey of :India. The  map under preparation is to 

undergo the following various stages in the hands of 

the Draftsman. 

Projection 

Plottingof Control points 

30 Compilation (where necessary) 

Mosaicing 

Drawing/Cartographic scribing/plastic 
-. 	 relief mapping. 

Drafting of technical correspondence 

with the local 
Covernments, the Deputy 

Director.Genera]. of Military Survey 

(G.S.G.S) Ministry of Defence and 
Ministry of External Affairs and Other 

indentors. 

Contd. . .P/19 
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'reparation of History 8heets and 

Publication Instructions. 

Examination of Preliminary proofs and 

preparation of ancillary originals etc. 

(i.e. Grid, êolour separation Guides,, 

Shade 0riginals etc.etc.). 

Examination/preparation of Final  P.O. 

Ps; ascertaining the correc€ness of the 

External/International Boundaries and 

the Coast line with the availab].erecord.s 

and Circulars etc. 

Preparation of Area Statement, and 

submission of area figures of Indian 

States/Union territories for each 

Census of India. 

110 Scrutiny of all such maps containing 

Externa1/Internatjonal Boudaries and 

and coast line published by the private 

agencies. 

Besides the above a Draughtsman has to 

prepare the Publications uded in the 

Department including all cherts, Indexes, 

Hand Books etc. 

AADraughtsman has to have a very high 
standard of technical knowledge also of 

printing & publishing of all kinds of 

maps and basic knowledge of field work. 

This is being confirmed by the Circle 

Offices by means of Trade Tests periodi-
cally. 

140 A Draughtsman hai. to prepare and supply 

data for gazetteers published by the 

of India. 
. 
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At the time of recruitment the baeic quali-
fication for a Draughtsman is Intermediate with 

Mathematics. After recruitment the Draugh'csman are 

subject to two years of a very high regular standard 

course of training at Survey Training Institute, Survey 

of India, } yderabad encompassing all the duties required 

of a Draughtsman enumerated above.  They are practically 

trained In the use of 11 the instruments required of a 

Draughm. The scribing instruments used by the 

Draughtsman are spbhistjcated. Its blades/needless 

are to'be prepared by Draughtsman concerned according 

to line weights. For this, specified training is being 

given at 5urvey Trainthng Institute, Hyderabad. Draughtsman 

not only from other departments of our States & Central 

Govt. are sent for training/courses to 5uxvey Training 

Institute, Survey of India, Hyderabad but also from 

abroad, e.g. Sri Lanka, Nepal, Bhutan, Mrica and Iran 

etc. 	 - 

For systematic processing of the job 

mentioned in paragraphs i to 13 above, the draftsman 

of the following grades are employed : 

I. Draughtsman (Cartographic) Grade IV (After 

completion of the training) of two years and 

after passing the prescribed tests. 

2. Draughtsman Grade iii (After completion of 

3 years by trade test & subject to qualify), 

3 •  Draughtsman Grade II (after completion of 

two years by trade test and subject to 

qualify) 
€ontd. . .P/2i. 
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4. Draughtsman (Cartogfaphjc) Division I (By D.P.C. 

on vacant posts). The only promotion one gets 

after 30-33 years of service. Trade  Tests are 

not promotion as per Govt. of Indias letter 

No. P. No, lo(l)/E-IxI/ee Govt. of India, 

Ministry of finance, Deptt. of xpenditure, 

New Delhi dated 13th September, 1991 in para 

2(C). 

It is *  further to say that the Draughtsman of 

5urvey.of India employed in various kinds of map making, 

in which fair drawing/cartographic, scribing requires a 

high class of accuracy, consistency, uniformity and 

achieving the highest standard of precision mapping". 

Therefore  it appears that the Draftsman of 8urvey 

of India, the present applicants not only performing the 

similar nature of work like Draftsman of CPWD of the 

corresponding grade rather discharging the very high 

standard of drawing work which cannot be equated with 

the Draftsman of any other department of the Central 

ovt. Offices. herefore the present applicants deserves 

rather a higher pay scale than the other Central ovt. 

Offices Draftsman working in the corresponding grades. 

But unfortunately the present applicants has been 

deprived of the revised scale of pay which was granted 

to the CPWD Draftsman long back following the award of 

Board of Arbitration. The  non-extension of revised pay 

scale tothe present applicant has violated the principles 

laid down in Article 14 and 16 of the Constitution of India. 

C9ntd.. .P/22 
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6.11 	That the present applicants declare that they 

are performing similar nature of work which are being 

performed by the Draftsman Gr. II in the CP 	Therefore 

they are also entitled to the benefit of revised pay 

scale granted under O.M. dated 19.10.94 issued by the 

Ministry of, Finance, Govt. of India, Department of 

Expenditure. 

6.12. 	That the Survey of India is the National Survey 

and Mapping Organisation of our country under the Ministry 

of Science & Technology and is the oldest Scientific 

Department of the Govt.  of India. It was set up in the 

year 1967. This is the only organisation for preparing 

the maps of land surveys of India and abroad. Therefore 

the present applicants who are working as Draftsman Gr. II 

should not be deprived from the benefit of extension of 

revised pay scales which was granted to other similarly 

situated Draftsman working in other Central Govt. Offices. 

6.13 	That the applicants beg to state 0.M. dated 

19.10.94 issued by the Govt.  of India, Ministry of 

!') Finance during the Pendency of theIr representations 

which were addressed to the Surveyor General, 8urvey of 

India, Dehradun. Therefore  it appears that applicants 

as regard their entitlement for placing them in the scale 

of Rs. 425-700 is covered vide Govt.  of India's letter 

dated 11.9.87 as well as also covered under the OM dated 

19.10.94 issued by the Ministry of Finance, GOvt. of India 

to provide the better service career. The applicants 

Contd.. .Pfl3 
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Grade IV Rs. 260-430 

Grade III Rs. 330_5(0 

Grade II Rs. 125-600 
Otvd. 1 Rs. 42 5-700 

Rs. 975-1540 

. 1200-1800 

Ps. 1350-2200 

Ps. 1400-2600 
. 
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further beg to state that the O.M. dated 19.10.94 

provided better future prospects to the applicants 

who are similarly situated like Draftsman CPWD as 

well as Draftsman of Ordinance Factory aithouth they 

are a iso covered under the O.M. dated 11.9.87 but for 

further advacnement in the service career of Draftsman 

Grade II 0.M dated 19.10.94 should be impimented in 

respect of the present applicants with immediate effect 

with all consequential 19axafts= monetary benefits. 

	

6.14 	That the case of the present applicants is 

cover?d by the judgement of the Hon'ble bupreme Court 

delivered in the case of P. Sabita and Ors. V. Union 

of India and Ors. in Civil Appeal No, 3121/81. Similar 

case also decided by the Hon'ble cAT, Calcutta Bench in 

the case of 0.A1  No, 458/86 (Sijnji Kumar Bhowmick Vs. 

Union of India & °rs) whereby the Hon'ble Tribunal was 

directed to extend the benefit of O.M dated 13.3.10 e4 

issued by the Ministry of finance to the Draftsman Gr.I, 

II, and XII of the Director General, 5upply & Disposal 

Govt. of India, 

goW 2.? - (1 91 
A copy of the jement-of Ca4eut-Bnch 

is enclosed as Annexure-7. 

	

6.15 	That the applicants beg to state that in 

Survey of India the pay scale of different grade of 

Draftsman are as follows : 

Pay scale 	 evised Pay Scale 

CDntd. .P/24 
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'rom the above, pay scale, it appears that the Gr. II 

Draftsman of 5urvey of India are placed in the scale of 

I. 425600 whereas in all other Central G0t. Deptts. 

including C.P.w.D. Gr. II Draftsman are placed in the 

scale of Rs. 425-700. This is highly discriminatory and the 

same is violative of Article 14 and 16 of the Constitution 

of India. 

6.16 	That by the Office Memorandum dated 19.10.94 

issued by the Govt. of India, Ministry of Finance, Department 

of Expenditure to provide a better, uniform future prospect 

tcl.l the Draftsman Grade I, II and II of all Centra. 

Govt. Offices irrespective of their RECRUITMENT QUALIFICATION. 

That the O.M. dated 19.10.94 which is subsequently 

modified and similar recruitment qualification which was 

earlier prescribed by the O.M. dated 13.3.84 is now waived 

in the G.M. dated 19.10.94 with the sole object to cover 

the left out Draftsman serving in other Central Govetnment 

Offices and therefore the Central Government have take a 

more liberalised policy to grant higher revised pay scale in 

x2l on uniform rate to the Draftsman working in various 

Central Government  Offices although the present applicants 

already covered under the G.M. dated 11.9.87 but the present 

G.M. dated 19.10.94 provides a better future prospects to 

the Draftsman Grade II serving under Goverxjnent of India and 

particularly this O.M. is also beneficial to the present 

applicants who are serving in the cadre of Grade II Draftsman 

in the Survey of India, under the the Ministry of Science 

and Technology. 

t 41LJ- 
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Therefore the present applicants are also entitled to the 

benefit or revised pay scale granted under O.M. dt. 19.10.94 

as the same provided better promotional avenue to the Gdde 

II Draftsman. 

6.17 	That the applicants beg to state that the respondents 

ought to have been implemented the benefit of higher revised 

pay scale in terms of O.M. dated 11.9.87 in the long back. 

The recent O.M. dated 19.10.94 is the improvement over the 

Office Memondujn dated 13.3.84 to extend the benefit of 

revised pay s bale i.e. Rs. 42 5-700 to all the Draftsman of 

Grade II af different Central Government Departments by 

further relaxing and waiving the recruitment qualification 

and the O.M. dated 19.10.94 is issued for career advancement 

system and the present applicants categorically deny the 

statement made in paragraph 3 of the letter dated 31.1.96 

issued by the Join4 Secretary, Govt. of India wherein it is 

stated that the existIng career advancement system is better 

than the CPWD. In this connection it may also be stated that 

followIng the Office Memorandum dated 13.3.84 Grade II Drafts-

man of CPWD were already gxanted higher revised pay scale of 

Rs. 425-700 in the year 1984 with retrospective benefit whereas 

even in the year 1996 the present applicants are still in the 

scale of Rs. 425-700. Therefore the statement made in the 

letter dated 31.1.96 Is false, misleading and not bast on 

factual positi n. Therefore it is deserved that the letter 

dated 31.1,96 issued by the Joint Secretary, Government of 

India Is lIable to be set aside and quashed. 

But the O.M. dated 19.10.94 has taken care of for 

further advancement in servIce career of Draftsman Grade II. 

T-herefore implementation of the Office Memorandum dated 

19.10.94 is essential in respect of the Draftsman Gr. II of Sur- 

1 	 vey 

----, 	-- 
-i--I 	I 
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of India, for further advaaement of service career 

of the present applicants. Be it stated that if the 

O.M. dated 11.9.87 would have been implemented in time 

in that event the present applicants would have readily 

fitted in the present scheme of revised pay scale issued 

under 0.M. dated 19.10.94. 

6.18 	That the applicants beg to state that being 

highly aggrieved for non-extension of the benefit of 

higher revised scale ofRs. 425-700 to the present applicants 

they ,have filed an application under Section 19 of the 

Administrative Tribunals Act, 1985 before this Hon'ble 

Tribunal. The Hon'ble Tribunal after perusal of 

the said application, disposed of the same on 20.7.95 

with the following directions : 

• 
114

. 11 1n view of the Office IIemoranda mentioned 

• 	 above and as noothercontroversjal question 

arises we think it proper in order to secure 

'the ends of justice to direct the concerned 

authorities of the respondents 1 to 3 to 

apply their mind to the grievance of the 

applicants and take a decision if it is not 

- so far taken as to whether the benefit of the 

revised payscales should be txtended to the 
• 

	

	 applicants, If the authorities are satisfied 

that the applicants are eligible to get the 

• 

	

	 benefit the respondents to implement the 

decision at the earliest. 

Contd. .P/27 
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in the event of the respondents finding that 

any of the applicants are not eligible to be 

extended the benefit of revised pay scale that 

decision shall be communicated to the applicants 

indivitually by the respondents. 

In the event of applicants of any of them 

being informed that the benefit cannot be 

extended to him thesaid applicant will be at 

liberty to approach the Tribunal if so advised 

for appropriate relief. The respondents are 

directed to take their decisIon as far as 

• practjcb1e within a period of three months from 

the adte of receipt of thhe order. The O.A. is 

disposed of accordingly. No order as to costs. 

But the respondents thereafter communicated their decision 

through order dated 31.1.96 issued by the Joint Secretary, 

Govt. of India whereby respondents have rejected the claims 

of higher revised pay scale of Rs. 425-700 without application 

of mind thereby forced the applicants for further litigation, 

hence this present application. The app1cants deny the 

correctness of the statement made in the order dated 31.1.96 

that the promotion prospect of Dra:tsman in the Survey of 

IndIa is better than the prospect in CPD. In this connection 

the applicants beg to state that for improving the service 

condition of pay scale and promotion, the Govt. of India has 

brought Draftsman all other Govt. Of India's department 

other than CFWD at par with the positIon of scale and promotior 

as prevalent in CPWD. The Apex Court and different Benches 

of the Central Administra lye Tribunal have also granted 

reliefs by allowing applications bringing the employees at 

par with the CPWD Draftsman. It is therefore noVcorrect and 

also not just and Lair to deny the benefit of paj1ty tQthe 
present applicants on the plea that the applicari 	-_-. 
enjoying better promotion prospect which i not 
factual position. 



state4that the O.M. dated 19.10.94 provides a better 

promotional avenue to the Grade II Draftsman. 

In this connection it is ought to be mentioned 

that the present applicants who were enjoying pay scale 

205-280 whereas counter part in C.P.w.Do  during lind Pay 

Commission were granted 180-380 but in the IlIrd Pay 

Commission Grade III Draftsman of Survey of India, initially 

granted Ps. 330-560 and Grade II Draftsman although initially 

granted 330-560 but subsequently Govt./Department recommended 

and accepted the scale of Ps. 425-600 but after award of 

the CPWD Draftsman Grade II who were enjoying the pay scale 

of Ps. 330-560 equivalent to Survey of India's Grade III 

Draftsman now after 13th parch 1984 placed above the Grade II 

Draftsman of Survey of India in the scale of ftxxt2tReex 

425-700 and thereby superseded in the matter of pay scale. 

Therefore, the point of better promotional prospect in the 

existing procedure in Survey of India for Grade II Draftsman 

cannot be treated better as stated in paragraphs 3 and 4 

of the orddr dated 31.1.96 issued by the Joint Secretary, 

Ministry of Selence & Technology, New Delhi. Therefore the 

order dated 31.1.96 be set aside and quashed and the appli-

cants be placed in the scale of Ps. 425-700 in terms of O.M. 

dated 19.10.94. 

A copy of the letter dt. 31.1.96 is enclosed herewith 

and the same is marked as Annexure-8. 

6.19 	That the similar question of pay parity of Draftsman 

of Ordinance Factory with C.P.W .D. also dealt with by the 

Hon'ble 8upreme Court in Civil Appeal No. 1433 of 1995 

decided on 20.7.95. It is quite qlear from the Hon'ble Apex 
Court decision dated 20.7.95 that the present d922dfdggfgg  
applicants who are having similar historical background 

I 
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of pay scale are entitled to higher revised pay scale 

of Rs. 425-700 (revised 1400-2300) in terms of 0M. 

dated 19.10.94. The relevant protion of the Supreme  

Court Judgement dated 20.7,95 is quoted from paragraph 15,16 

XRd 17 and 18 below : 

"15. 	Shrj N.N.Goswami, the learned senior 

counsel appearing in support of the appeals as 

well as the 5pecial Leave Petitions and the 

Review Petitions has urged that the channel of 

• promotion in Ordinance Factories is different 

from the channel of promotion in CPWD inasmuchas 

in CPWD. there is no further promotion after 

a person reaches the scale of Draughtsman Grade I 

while in Ordinance Factories a Draüghtsrnan is 

entitled to be promoted as Charqeman Grade II and 

thereafter as Chargeman Grade I and pxmegx 

as foreman and that the post 

of chargeman Grade II which is the promotional 

post for draughtsman was in the pay scale of 

, 42 5-700 and that placement of Draughtsman  

k*x in the said pay scale of Rs. 425-700 

would result in Draughtsman being placed at 

the same level as the promotional post of 

chargeman Grade II and, therefore, the benefit 

of the revision of pay scales under Office 

Memorandum dated March 13, 1984 cannot be 

extended to the Draughtsmen in Ordinance 

Factories, On behalf of the respondents it 

Contid. . .P/30 
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is disputed that there are no promotional 

chances for Draughtsman Grade I in CPWD. 

This question was not agitated in any of the 

matters before the Tribunal and we are, there-

fore, unable to entertain this plea urged by 

Shrj. Goswamj on behalf of the appellants/petition. 

ers. As regards the post of Chargement Grade II 

being a promotional post of Draftsman in 

0rdinancé factories was in the scale of 

Rs. 42 5-.? 00 

at the relevant time, we are of the view that 

merely because of promotional post for Draughts 

men in Ordinance Factories was in the scale of 

Rs. 425i-700 on the basis of the Office Memorandum 

dated Merch 13, 1984 if such Draughtsmen are 

ot1rwise entitled to such revision in the pay 

scale on the basis of the said 

Moreuver, the provisions regarding promotion 

of Draughtsman as Chargernan Grade II in 0rdinance 

Factories was introduced by the Indian Ordinance 

Factories Group  C Supervisory and Non-Gazetted 

Cadre (Recruitment and Conditions of Service), 

Rules, 1989 issued vide Notification dated 

May 13, 1982.on the basis of the Office 

Memorandum dated Marvh 13, 1984 and, at that 

time, the said Rules were not operatjve.Therefore, 

on the basis of the aforesaid Rules Draughtsmen 

Contd..p/31 
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• 	in ordinance Factories cannot bedènied the 

benefit of revision of pay scales on the basis 

of the Office emorandum dated March 13, 1984. 

The appeals and the SLPs as well as Review 

Petitions relating to draughtsmen in Ordinance 

Factories are, therefore, liable to be dismissed. 

Dealing  with draughtsmen in the Army Base 

Workshops in the E.M.E., the Principal Bench 

of the Tribunal has observed that in the E.M.E. 

for the post of draughtsman, the qualifications 
. 

that are prescribed are "Matriculatio n  or its 

equivalent" • The Tribunal has referred to the 

Report of the Third Pay Cormnission wherein, while 

dealing with drafightsmen who were in the pay 

scale of Rs. 1 50-240 (as per report of Second 

Pay Commission) it is stated : 

(ii) for the next higher grade of Rs. 150-240 

the requirement is §enerally a Diploma in 

Draughtsmanshjp or an equivalent qualification in 

Architecture (both of 2 years' duration after 

Matriculation)". 

The Tribunal has observed that Tracer in 

the EM.E, could not be treated in any other 

manner but at par ktx with Grade III Draughtsman 

of CPWD keeping in view their recruitment 

qualifications. The Tribunal held that the 

benefit of Office memorandum dated March, 13, 

1984 had been rightly extended to Draughtsmen 

in E.N.E. and that its withdrawal was illogical 

Coritd. . .p/32 
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and irrational. The learned counsel for the 

appellants has been unable to show that is the 

said view of the Tribunal suffers from an 

infirmity which would justify interference by 

this Court. 

18. 	Civil Appeal No. 1433 of 1986, 2125-33 of 

1993 as well as 5.L.P.s (Civil) Nos. 8593-94 of 

1987, 22016 of 1993 and Review kp±±at±cEkix 

,±yit*xNGu Petitions (Civil) Nos. 857-58 of 

1991 are accordingly dismissed but in the facts 
S 

and circumstances of the case, the parties are 

left to bear their own cost&'. 

From the above it is quite clear that the pay scale of 

present applicants are similar tothat of Draughtsman of 

Orjdinance Factory and CPWD therefore present applicants 

are entitled to the paysale of Rs. 425-700 in terms of 

0.M. dated 19.10.94 and especially as the requirement of 

similar recruitment qualification is now waived. 

6.20 	That the applicants beg to state that they are 

similarly situated like the other Draughtsmen Grade II of 

different Central Govt. Offices including the Draughtsmen 

Grade 1,1 of CPW and Draughtsrnen Ordinance Factory.Therefore, 

in view of the facts and circumstances stated above the 

present applicants are entitled tobe placed in the pay scale 

of Rs. 425-700 either interTns of 0.M. dated 113.87 or in 

terms of O.M. dtd. 19.1094. It appears that the latest 0.M. 

dtd. 19.10.94 is applicable considering the same have privided 
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better promotional aspects and moreover as the present 

applicants of 5urvey of India rather entrusted with more 

complicated nature of works than the Draughtsmen Grade II 

working in any other organisation of the Central Govt. as 

Dra'ftsman having same status. Therefore the Respondents be 

directed to place the present applicants in the revised 

pay scale of Rs. 425-700 per month in terms of O.M. dated 

19.10.94. It would be evident from the Judgement and Order 

dated 11.4.1991 passed in O.. No. 66 of 1989 (K.N. Chary 

& Ors. Vs. Union of India & Ors) that scrIbing work which is 

a very important and more complicated and pain taking work 

in addition to drawing work are being entrusted to the 

applicants as one of the major part of work, in addition to 

their drawing work. It is clear from the following observation 

of the Hon'ble Tribunal of Hyderabad that the scribing work 

is more complicated, sophisticated and pain taking work than 

the ordinary duty entrusted to the Draftsman of other 

department, the relevant portion is quoted from para 2 13 

of the Judgement dated 11.4.91. 

" 13 s  in this case, the Government, at the inception 

placed the ScrIbers in higher grade than the Draftsmen. 

After recognising the skill and the ardousness 

involved in the work, the 'overnment has fixed higher 

scales of pay and the Draftsmen were given the lower 

scales of pay. The aovernment its lef has not gone into 

the details of the respedtive duties and works of the 

two categories of people by appointing a committee on 

their own accord and they merely based on the Awards 

given in this respect. They increased the pay scales 

'4 
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of the Draftàmen firstly, equalieed their pay with 

the Scribers and- immediately thereafter they further 

increased the pay scales of the Draftsmen. The 

petitioners contended that their work is superior 

and involved great skill. They also contended that 

the department deputed some Draftsmen to undergo 

training under the Scribing work is more difficult, 

pains taking. For that reason alone the Scribers 

were put on higher pay scale than the Draftsmen and 

they are entitled to get the equal pay scale on 

par with the Draftsmen at least. The Department 

itself who is competent authority to assess the 

relative merits and demirits of the work involved 

ii thetwo categories of people, made a recommendation 

stating that the Scribers are discharging important 

duties and they are takinq a lot of risk in dischar-

ging their duties and sometimes it is alsoinjurious 

ZzXxIkff.Yxx=z==x&Hdxtkxtx-tk to their eyes by focussing 

artificial light into their eyes. So, they recornmen-

ded that their pay scale should be equated with the 

pay scale of the Draftsmen. The Departmental Offi-

cers are the competent authorities to assess the 

work of these categorities of employees. They 

themselves after going through the nature of the 

work of the Scribers and the Draftsmen, recommended 

that the pay scales of the Scribers should be 

increased on par with the Draftsmen. When the 

Government increased the pay scale of the Draftsmen 
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basing on the Awards, what prevented the Government 

to act upon the recommendation made by the officers 

of the Geological Survey of India who knows the 

work of the petitioners, who knows the risk involved 

in their work intimately and recommended to increase 

their pay scales on par with the Draftsmen. The 

Goverijnt' has not shown any reason for not 

accepting the recommendation of the Iepartrnent." 

In the light of the above observation it may be further 

mentioned that therDirector of Western Circle, office, 

Jaipur Vide its letter dated 7.1.988, referred the O.M. 

dated 11.9.87 strongly recommended for grant of benefit 

of the reised pay scale in terms of 0.M. dated 11.9.87, 

the relevant protionis quoted below ; 

"Now that with issue of Govt  of India orders 

vide 0.M. dated 11.9.87 (quoted in reference above), 

it is felt that our Draftsmen Gde. IX who prior to 

1.1.73 were in Pay Scale of Rs. 205-280 and were 

initially granted replacing Scale of Rs.330-560 

on the basis of recommendations of 3rd Pay Commi-

ssion w.e.f. 1.1.73 (although were eventually 

granted revised scale of Rs. 425-600), it may not be 

in fitness of things if they are deprived of the 

benefit of revised pay scale of Ps. 425-700 

by the Govt.  of India. 
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It is, therefore, requested and recommended 

that the case may kindly be Considered in the 

correct perspective and given sympathetic corisj-

deration to allow the benefit of the current Govt. 

orders to the Draftsmen Gde, II of Survey of India. 

If need be, Govt. of India may be approached 

appropriately for favourable consIderation of the 

case, so that uniformity in pay scale of Draftsmen, 

employed'in various Departments of  Govt. of India 
is maintained.". 

Therefore it is quite, clear that the present applicants  

entitled to the benefit of O.M. dated 11,9.87. It would be 

further evident from the letter dated 19.2.1988 Issued by 

the Dirctor PF (Survey) AIR), New Delhi addressed to the 

5urvey General of India, Dehradun wherein a doubt has been 

expressed as regard 'application of 0.4. dated 11.9.87 

and r@quested for..clarjfjcatiÔn The relevant portion of the 

letter dated 19.2,1988 is quoted below 

In accordance with O.iSi. No. . 5 (13)-E.III/87 dated 

11.9.87 of the Ministry of Pinance received under 

your above cited endorsement, all Draftsman who 

were in the pay scale of Rs. 205-280 prior to 1.1.73 

and were placed in the pay scale of Rs. 330-560 based 

on the recommendations of the 3rd Pay Commission may 

be given the pay scale of Rs. 425700 notionally 

from 1.1.73, 

0 
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A doubt has arisen whether these orders would be 

applicable to our DMan Gde. II who were in the 

pay scale of Rs. 205-280 prior to 1.1.73 and were 

recommended the scale of Rs. 330-560 by Ilird Pay 

Commission but were actually given the scale of 

Rs.425-600 vide your No. E2-18114/1904-PC dated 

25.3.77. 

Kindly ad*ise." 

But the surveyor General of India remain silent although 

clarification sought, as regard the application of O.M. 

dated il.9.87, and the same is also srongly recommended 

for Extension of higher revised pay scale to the Draftsmen 

Grade II of Survey of India. 

The present applicants are being denied the 

revised pay scale either in terms of 0.M, dated 11.9.87 or 

in terms of G.M. dated 19.10.94 in a very arbitrary manner, 

by the respondents and the rejection of the prayer of 

revised pay sca).e vide order dt. 31.1.96 is highly illegal, 

unfair, and the same is violative of Article 14 and 16 

of the Constitution of India and the same Is liable to be 

set aside -and quashed. 

Copy of the Judgement and0rder dated 11.4.91 passed 

in O.A. 66 of 1989 and letter dated 7.1.1988 and 19.2.89 

are annexed herewith as Annexure 9,10, and 11 respectively. - 

6.21 	That the applicants beg to state that the Draftsman 

(Cartographic) Association of 5urvev of India at Heaquarter,  

at Dehradun also submitted representation to the Secretary 

0 
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S 

Department of Science and Technology, New Delhi for 

demanding a higher pay scale of Ps. 1600-2660 for the 

Draftsman Grede II of the Survey of India an&inthe 

said representation dated 11.1.96 the Association stated 

interalia, about the IVth Pay Commission's specific 

recomrnenda€ion for the Draftsmenin their report on Page 

No. 196 pará4  1115 which is quoted below : 

"After taking into Oonsideration all the relevant 

factors and the revisions of pay scales of 

Draughtsmen which would have been carried out in 

different MinistriesDepartments in pursuances of 

Government orders of March 1984. We recommended 

that Draughtsmen in the existing scale of Rs. 330-

560 0  Rs. 425-700, Ps, 550-750 and Ps. 700-900 may be 

given the appropriate replacement scales proposed in 

Chapter 8. The few, posts of Draughtsmen in the scale 

of Rs.840-1040 and all posts on other scale of pay may be 

similarly placed in the scaie -proposed in chapter 

•8. Draughternen who are not at.present in the above 

scales of\pay  may be given the revised scales 

suggested in chapter 8 in the first instance and 

then refitted by the Ministries/Departments into one 

of the four appropriate scales given above." 

After above recommendation now the 'demand for grant of 

higher pay scale is conceeded by the Union Govt. and the 

same is now liable to be implemented in favour of the 

Draftsmen of Survey of India but the respondent are reluctant 

. 

'c/c 
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to grant the benefit of higher revised pay scale. 

A copy of the Association representation 

dated 11.1.96 is annexed as nnexure-12. 

6.22 	That the applicants beg to state that the 

respondents had adopted a delaying tactics in the case of 

the applicants for gran.ting higher revised pay scale 

which would be evlcent from the fact that the order dated 

20.7.95 passed in O.A. 135/95 whereby the respondents 

were directed to communicate their decision regarding 

grant of higher revised pay sscale within a period of 3 

• months but the same was communicated after a lapse of 7. 

months on 31.1.96. Therefore it it r&quested that the 

matter be decided expeditiously, for the benefit of the 

applicants as the revised higher pay scale is already 

granted to all the Draftsmen of other Central Government 

Organisations, 

6.23 	That the order dated 31.1.96 rejects the claim 

of the applicants on the ground that the Survey of India 

does not required diploma or qualification of certificates 

for the Draftsman serving in the Survey of India but the 

Govt. of India's letter dated 19.10.94 very clearly waived 

recruitment qualification with the intention to cover all 

the similarly situated Draftsmen serving in other Central 

Government Departments for granting the benefit of higher 

pay scale, as it is already stated above that the 

DraZtsmen of Survey of India is entrusted with more 

I 

Contd. .P/40 
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pomplicated nature and sophisticated nature of work than 

the Draftsmen of C.P.W.D. and of other Central Government 

LJrganisation  rather deserves a higher revised pay scale 

as - the Draftsmen of Survey of India particularly Grade II 

Draftsmen are also entrusted with the scribing works, which 

would be evident from the observation made in Judgement 

and Order dated 11.4.91 passed in 066 of 199k. Moreover 

Draftsmen of other departments were imparted training at 

Hyderabad, where froñi the present applicants also received 

training. Moreover the recruitment 4xids qualification is 

further waived and 	In the 0.M. dated 19.10.94 to 

cover more Draftsmen in the higher pay scale(revised), but 

the present respondents failed to understand the object 

of modification and liberalisation of O.M. dated 19.10.94 

hence the contention raised in para 3,4,5 and 6 of the 

order dated 31.1.96 and further beg to state that the 

initial grant of higher pay scale to the Draftsmen of Survey 

of India during 1st and 2nd rand 3rd Pay Commissions also 

indicate the recognition of higher status of the Draftsmen of 

Survey of India. Be it stated that the Draftsmen of Survey 

of India are required to work with more sophisticate 

instruments, than the Drltsmen  of any other organisation of 

Central Govt., Govt.  of India,therefor allegation made in 

para 4 that the Draftsmen of Survey of India, none donfined 

themselves only with respect to survey in misleading, 

incorrect, and the same is categorically denied by the 

present applicants. Moreover, because of the higher skiliness, 

0 
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expertise of the drawing work, as well as of computation/ 

preparation of various maps the Draftsmen of Survey of 

India used to be deputed.tO other Central Government 

organisations and also abroad which have no link with 

survey as for exemp].e the Draftsmen of Survey of India 

used to be sent on deputation to the Geological Survey of 

India, 5ubsidiary Intelligence Bureau, ONGC, and STI, 

Hyderabad In the scale of Rs. 1640-2900 as InstructorS 

therefore the Draftsmen of Survey of India deserves a higher 

revised pay scale than those are granted to CPWD Draftsmen 

followihg the award of Boar4 of Arbitration and the letter 

dated 31.1.96 is liable to be set aside and quashed and the 

applicants be placdd in the higher revised pay scale of 

Rs. 425-700 (revised1400-2300) and thereafter they be 

fitted with the scale of 19.10.94 for further advancement 

in their service career and the monetary benefit of arrear inLii  

the pay scale of P. 425-700 (revised 1400-2300) be paid to 

the applicants ejther in the terms of O.M. dated 11.9.87 

or O.M. dated 19.10.94, as the applicants are covered for 

grantof higher pay scale interms of O.M. dated 11.9.87 and 

19.10.94. 

6.24 	That this application made bonafide and for the 

cause of justice. 

7. 	Reliefs sought for : 

Under the facts and circumstances stated above the 

applicants pray for the following reliefs : 

I 

	 / 
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I 

That the respondents be directed to replace 

the applicants in the pay scale of Ps. 425-700 

(Revised scale of Rs. 1400-2300). 

That the respondents be directed to grant 

arrear monetary benefits in the revised higher 

pay scale of PS. 425-700 (Revised 1400-2300) 

either in terms of O.M. dated 11.9.87 of O.M. dated 

19.10.94. 

• 3. That the respondents be directed to cover the 

applicants under the scheme of 0.M. dated 

19.10.94 issued by the 1nistry of Finance, 

Govt. of India, New DelhI for providing better 

promotional avenues for career advancement of 

the applicants. 

.4. To pass any other brder/orders regarding 

placement of the 	 applicants in 

the higher revised higher pay scale of Ps. 425- 

700 (Revised 14000-230.0) in the light of various 

.Judgéments, decisions of the Supreme Court, 

Central Administrative Tribunal and also in 

the light of the different Circulars/Off ice 

Memorandums issued by the Govt. of India from 

time to time and any other order as deemd fit 

and proper under the facts and circumstances 

Exsi stated above. 

To set aside the letter Bearing No. St/06/001/95 

• 	dated 31.1.96 issued by the Joint Servetary, 

Govt. of India, Ministry of Science & Technology, 
• 	Deptt. of Science & Technology, New Delhi. 

Costs of the case 
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The above reliefs are prayed on the following 
amongst other- 

-GROUNDS-. 

For that the O.M. dated 13.3,84 is further libera-

used by the Govt. of India through O.M. dated 19.10. 

1994 by waiving the recruitment qualification to 

cover up all the Draftsmen Grade II of Central Govt. 

offices for extending the revised higher pay scale 

of Rs. 425-700 (Revised 1400-2300). 

For that the applicants also totally covered by 

the Office Memorandum dated 11.9.87 issued by the 

Govt. of India, Ministry of Finance, Department of 

Expenditure as the pay scale of the present t± 

applicants werd initially recommended by the Ilird 

Central Pay Commission Rs. 330-560. 

For that the Apex Court dcision in Clvii Appeal 

No. 3121/81 (P.Savita & Others Vs. Union of India 
r 

&Ors) also squarely cover the caee of the present 

applicants as they are similarly placed. 

For that the statemen made in the order dated 

31.1.1996 is contrary to the factual position of 

the present applicants and does not reveal the actual 

position of the Draftsmen Grade II of Survey of India 

and there promotion avenues and it is also contrary 

to the objects laiddown in the O.M. dated 11.9.87 

and 19.10.94. 

• 	 F° 	 on ,: A . 	 - - 
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For that the zppij 	statement made in paragraph 

4 of the order dated 31,1.96 (Annexure_8) is 

incorrect as similar recruitment qualification is 

already waived by O.M. dated 19.10.94 therefore 

order dated 31.1.96 liable to set aside and 

quashed. 

For that the statement as regard promotional 

prospect of Grade II Draftsman of Survey of India 

stated in the order dated 31.1.96 is incorrect 

misleading and the same is-liable to be set aside 

and quashed. 
S 

7• 	For that the order of rejection for revised higher 

pay scale in respect of Gr. - TI Draftsman of Survey 

of India passed under letter No. SW06/001/95 	_ 

dated 31.1.96 (Annexure8) is violative of Article 

14 and 16 of the Constjtuion and the same is &iable 

to be set aside and quashed. 	 - 

8. 	
For that the case of the applicants is also covered 

by the Judgement and order passed in O.A. 66/89 

by the Hon'bie Hyderabad Bench of the Central 

Administrative Tribunal, dated 11.4. 1991 asScribjng 

is the major duty of the Draftsman Grade ii along 

wi-ti-i Drawing as well as Mapping work and as the 

Scribing work is 	 more Sophisticated 

than the Drawing work therefore the applicants are 

similarly pladed like the applicants of O.A. 66/89. 

Contä 
. 
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9.t 	For that the Director, Western Circle,  Survey of 

of India, strongly recommended the case of the 

applicants for their placement in the pay scale 

of Rs. 425-700 in terms of Office Memorandum dated 

11.9.87. 

For that the Director Survey (AIR), New Delhi also 

pointed out for placement of the applicants in the 

scale of Rs. 425-700 in terms of Office Memorandum 

dated 11.9.87. 

For that similarly placed other Draftsman Gr. II 

in different Central Gvt. Offices who were serving 

in the lower scale also brought under the higher 

red.sed pay scale of Rs. 425-700 (Revised 1400-2300) 

whereas the claim of the present applicants has been 

rejeedby the respondents vide order dt. 31.1.96. 

(Annexure-8). 

12, 	For that O.M. dated 19.10.94 provdes better 

promotional avenues to the applicants from the 

existing promotional facilities which is very 

lirnited. 

For that the benefit of higher pay scale as well 

as arrear moetary benefits to the applicants 

is violative of Article 14 and 16 of the Constitution 

of India. 

For that the Govt. of India already extended the 

higher revised pay scale to the Grade II Draftsman 
to 

xna all Central Govt. Offices therefore the present 

applicants whoare similarly situated are entitled 

Contd.. 
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to the revised higher pay scale of Rs. 425-70ö 

(Bevised Rs. 1400v2300) with arrear monetary 

benefit. 

2. 	Interim Reliefs praed for : 

That the applicants are oot praying any interim 

• 	. . 
	relief in.this application bt pray for speedy disposal 

of this application. 

That the applicants declare that they have not 

filed any other application/case in any other Court or 

• 	 Tribunal. 

That the. applicants declare that there is no 

remedy under any rule and the Honeble  Tribunal is the 

only remedy. 

ii. 	Particulars of I.P.O. 	. 

Postal Order No. 	: 	 \ 

Date of Issue  

Issued from 	 •: G.P.O.,Guwahati 

Payable at 	. 	: G.P.O., Guwahati 

• 12. 	An Index showinq particulars of the enclosures 

is enclosed. 

13. 	Documents 

As per Index. 

. 
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I, Sri Tuisiram Sharrna, working as Draftsman 

Gr. II, Survey of India, North Eas tern  Circle, Shillong 

do hereby solemnly affirm and declare that the statements 

made in this application are true to my knowledge and 

belief and am competent to sign this verification on 

behalf of all the applicants in this application. 

I have not suppressend any material fact and I sign 

th&s verification on this the 	1tday of March, 1996, 

at 0uwahati 

Place : Guwahati 
	

S IGNATURE 

Date 

S 

C 
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i-uinexi'.re-1 

Comparative Chart of PAY SCALES recommended by various Pay Commissions/Govt. to the Draughtsmen of Survey of India. 

Grade 	lind Pay Commission III Pay Commission Recommended by IVth Pay Commissioh Recomnended by 	@ Plac ement according to the 
the Govt. Deptt. 	 the Govt.Deptt. 	No. 13(1)-IC/91 dt. 19.10.94 from 

Ministry of Finance. 

V 	110-180 

	

260-430 	 260-430 	 975-1540 	 1200-2043 

	

110-225 	 (To 	temained in this. 
-. 	 - 	 pay scaiefor 7 years 

for furhter ,  
promotion 

TII 	150-240 	 E30-480 	 1200-1300 	To be remained in this 1400-2300 
pay scale for 5 yrs. 

for further prc'maot ion II 	205-280 	 • 330-560 

	

425-600 	 1352200 	Revised as per S.G.'s 	1600-2660 
Letter No. E-2-45276/ (To be remained in this 

ay scie for 4 years for O.M.No. F 425'74-IC 	 1934-PC,iIV dt. 13.11.87 
further promotion sub tc 

dt 19 03 77 	 from 425-600 to 25-700 
subsequent to 1400-2300. availability of vacancies) 

@ Recruitment Rules and 
qualifications is waived cff 
vide this letter. 

(N.P.S. Ahuja) 
Geni. Secy D/Mens' (C) Asso. - 

Survey of India 
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Annexure -2 

F.No. 5 (13) -E.III/87 
Government of India 
Ministry of finance 

Department of Expenditure 

New Delhi the 11th Sept.1987 

OFFICE MI4ORANDUM 

Subject : Recommendation of the Third Central Pay Commission. 
- Pay Scale of Draughtsmen-Revision thereof. 

The undersigned is directed to state that the 
Government had accepted the recommendation of the Third 
Central Pay Commission contained in para 81 (iii) of 
Chapter 14 of its Report relating to replacement ccales 
of Rs. 330-560 and Rs. 425-700 to be prescribedin the given 
ratio to the Draughtsmen in the pre-revised scale of 
Rs. 205-280. 

	

2, 	The above decision was challenged by a section of 
employees of the Ordinance Factories Organisation, Ministry 
of Defence, in the Supreme Court of India. The Hon'ble 
Court in its judgement delivered on 1st May, 1985, in the 
Civil Appeal No. 3121 of 1981 P. Savita and Ot1 - rs verus 
Yñ1on Of India - àcceptèd the appeal and allowed the 
replacement scale of Rs. 42 5-700 to those Draughtmen plso 
who had previously been IV the scale of Rs. 330-50 on 
the basis of the above recommendation of the Pay Commission. - 
Action has been taken separately to implement the Judgement 
of the Mon'ble Court. 

	

3. 	The question of extension of the benefit of the 
judgement of the Supreme Court to the similarly placed 
Draughtsmen in other Minis tries/DepartCnts of the Govern-
merit of India has been under consideration of the Goverent 
resident is now pleased to decide that the Draughtsmen as 

¶were in the pay scale of Rs. 330-560 based on the recommen-
dations of the Third Central Pay commission as referred to 
in para 1 above, may be given the scale of Rs. 425-700 

%potionally from 1.1.1973 and actually from 1.9.87. 

Sd/- B. KUMAR 
UNION SECRETARY TO THE GOVT. OP INDIA 

TO 

All Ministries/Departments etc. 
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_ 	 : Copy to: 1. The Chairman, Class I Civi1iin Officers 
AssociatiOn. 

• 	 - 	 2. The General Secretary, Class II. 

The General Secretary, SurvoyOr 

Association. 
The Secrtary General, Class III 
Service AssociatiOr1.. 
The Secretary General, Ministerial St.ii 

Association. 
The General S-crotaryi Survey of ndi 
Karamchari Class B!. Union. 

Copy to:- Guard File. 

• 	 : 	
-) 

( K.G. BEHL) LT.COL., 
ASSISTANT SURVEYOR GENERAL, 

for SURVEYOR GENERAL OF INDIA. 

• 	Ak/ 	 PHONE27O51/35. 

PAPER FOPWZRDED 

• 	(i) 	O.M.No. 7(21)-E.III/87. dt.17.8.1987 and 
 

• 	 No. F.5(13)-E.III/87 dt.11.9.1967 fr6m Ministry of Fina:co 
(Dcpaiitcnt of .Eçendituro) beth (received under DST' s 
No'f-9/97--Cdfl dt.17.9.1987 and dated 1910.1987). 

0.fs1.L1o07(21)1.hII/87 it.17,81987. 

Contral Civil s::.vices(R3viscd Pay) ulcs,1986 
grant of incrotuflt in he revised scales to 

S 	 prons drwin pu7 at the mndmum of the pro- 

JL0Y_. 	Oj)E1_ 

The undersigned is dir:cted to rotor to third and 
Fourth proviso to Rule A of the Central Civil Services (Revis 

Pay) Rulos,1986, which read is foilowsi- 

"Provided also that in the 	of nursons who had xer 
drawing ra4mum of the e4sting scale for rore than a 
year as on the 1t d.- y of Jiinuary,1936 next incrom3flt 

in the revisud scale shall bj all7od on the 1st day J. 

January,1986; 

• 	 Provided also that in the case of Government scr.ant 
who were in receipt rf an adhoc increment on their 

- 	 stagnating for rtor than two years at the maxLmum •C 

04sting scale of pay is on the 1st day of January,l0 C 
one nre increment in the rovisd scale shall be Till -J 

• to them on the 1st d.y of January, 1966, in additi'J: k 	1 1  

the 1ncrettyflt alredy allowed under tho proccdng 

• S • • S 

I 
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Annexure -3 

Copy to : 

1. The Chairman, Class I Civilian Officers Associaton. 

2, The General Secretary, Class II. 

 The General Secretary, Surveyors Association. 

 The Secretary General, Class III Service Association. 

 The Secretary General, Ministerial Staff Association. 

6, The General Secretary, Survey of India, Karamchari 

Class IV Union. 

Copy to :- Guard File. 

Sd/- K.G.BEHL, LT.COL. 
ASSISTNAT SURVEY GENERAL 

for SURVEYOR GENERAL OF INDIA 
Phone : 27051/35 

S 

PAPER FORWARDED 

(i) O.M. No. 7 (21)-E.III/87 dt. 17.8.1987 and (ii) O.M.  

No. F 5(13)-.E.III/87 dt. 11.9.87 from Ministry of Finance 

(Department of Expenditure) both (received under DST's No. 

1-9/87-Cdn dt. 17.9.87 and dated 19.10.1987). 

(1) 	O.M. No. 7(21)-E.II/87 dt. 17.8.87 

Subject :- Central Civil Services (Revised Pay) Rules, 1986-

grant of increment in the revised scale to persons 

drawing pay t the maximum of the pre-revised 

scales of pay. 

The undersigned is directed to refer to third and 

Fourth proviso to Rule 8 of the Central Civil Services 

(Revised Pay) Rules, 1986, which read as follows : 

"Provided also that in the case of persons who had 
been drawing maximum of the existing scale for more 

than a year as on the 1st day of January, 1986 next 

increment in the revised scale shall be allowed on 

the 1st day of January, 1986; 

Contd. . .P/40 
. 
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Annexure-3 (Contd.) 

Provided also that in the case of Government servants 

who were in receipt of an adhoc increment on their,  

stagnating for more than two years at the maximum of 

existing scale of pay a s on the 1st day of January 

1986 one more increment in the revised scale shall 

be allowed to them on the 1st day of January, 1986 

in addition to the increment already allowed under 

the preceding proviso. 1 ' 

A question whether in cases where Government servants 

stagnate in the pre-revised scale of pay exactly for one/ 

two years as on 1.1.86 1  additional increment(s) can be 

granted on 1.1.86 under the aforesaid proviso to Rule 8 

of the OCS(RP) Rules, 1986 has been under consideration of 

the Government of India. The President is now pleased to 

decide that in such cases where a Government servant had 

stagnated exactly for one/two years at the maximum of the 

pre-revised scale of pay as on 1.1.1986, he shall be granted 

additional increment (s) on 1.1 • 86 under the Third/Fourth 

proviso to Rule 8-of the CcS (RP) Rules, 1986,   Action to 

amend the .ccs (RP) Rules,  1986 is beingtaken separately. 

3.. 

(ii) O.M. No. F. 5(13).E.1II/87 dt. 11.9.87- 

Subject : Recommendation of the Third Central Pay Commission.. 
pay scale of Draftsmen - Revision of. 

The undersigned is directed to state that the 

Goverment had accepted the recommendation of the Third 

Central Pay C0j55j0  contained in para 81 (iii) of Chapter 

14 of its Report relating to replacement scale of Rs. 330-560 

and P5. 42 5-700 to be prescribed in the give4 ration to the 

Draftsmen in the pre-revised scale of Rs. 205-280. 

0 
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Annexure-3 (Contd.) 

2.. 	The above decision was challenged by a section of 

employees of the Ordinance Factories Organisation Ministry 

of Defence, in the Supreme Court of India. The Hon'ble 

C-ourt, in its Judgemerit delivered on 1st May, 1985, in 

the Civil Appeal No. 3121 of 1981 P. Savita and Others 

versus Union of India - accepted the 'ppeal and allowed the 

replacement scale of Rs. 425-700 to thos Draftsmen also who 

had previously been given the scale of Rs. 330-560 on the 

basisof theabove recommendation of the Pay Commission. 

action ias been taken separately to implement the 

Judgement of the Hon'ble Court. 

30 	 The question of extension of the benefit of the 

judgement of the Supreme Court to the similarly placed 

Draftsmen in other Ministries/Departments of the Government 

of India has been under consideration of the Government. 

President is now pleased to decide that the Draftsmen as 

were in the pay scale of Rs. 205-280 prior to 1.1.1973 

and were placed in the scale of Rs, 330-560 based on the 

recoMmendatidni of the Third Central Pay Commission as 

referred to para 1 above maybe given the scale of 

Rs. 425-700 notional].y from 1.1.1973 and actually from 

1.9.87. 

3. In so far as persons serving in the Indian Audit 

and Accounts Department are concerned, these orders 

issue after consultation with the Comptroller and Auditor 

General of India. 

0 
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No. P.6 (59)-E.III/82 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi the 13th March 84 

OFFICE MEMORANDUM 

Subject :- Revision of Pay Scale of Draftsmen 11,11 
and I in all Government of India Offices on 
the basis of the Award of Board of Arbitration 
in the case of Central Public Works Department. 

The undersigned is directed to state that a 
committee of the National Council (Joint Consultative 
Machinery) was set up to consider to the request of the 
staff sie that following revised scales of pay allowed 
to the Draughtsmen Grade I, II and III worJcïng in Central 
Public Works Department on the basis of the Award of 
Board of Arbijri may to extend to Draughtmen Grade 

iii, I in á].i overnrnent of India offices :- 

ORIGINAL 	REVISED SCALES ON 
SCALES 	THE BASIS OF ATWARD 

Draughtsman Grade I 	Rs. 425-700 	R5. 550-750 
v'raughtsman Grade II 	Rs.330-560 	Rs. 425-700 " 
DraughtsrnaflGr 	1.11 	Rs.260-430 	Rs, 330-560 

2, 	The President is now pleased to decide that the 
scales of pay of Draughtaman rade iiYff and I in offices/ 
Department of the Government of India, other than the 
Central Public Works Department, may be revised as above 
provided their recruitment qualification are similar to 
those prescribed 

the above 
in the pre-revised scales. The 

benefit of this revision of pay of scale should be given 
flotionally with effect from 	 and the actual benefit being allowed w.e,f• 01.11.83. 

- 3. 	Hindi version will follow. 

Sd/- Illegible 

To 	
Deputy Secretary to the Govt. of India 

per All Ministries/Departments of the Govt. of Indja(as standard list with 	
(copies). --- 



V 

ANNEXUPE-5 

No. 13(1)-.Ic/91 

Government of India 
Ministry of Finance 

Department of Expendjture 

New Delhi the 19th_Oct.1994 

OFFICE MEMORANDUM 

Subject : Revision of pay scales of Draughtsrnen Grade 1,11 
and III in all Government of India Offices on the 
basis of the Award of Board of Arbitration' in the 
scae of Central Public Works Department. 

The undersigned is directed to refer to this 
Department's O.M. No. P(59)-E.III/82 dated 13.3.84 on the 
subject mentioned above and tosay that a Committee of the 
National Council (JCM) was set up to consider the request 
of the Staff side that the following scales of pay allowed to 
the Draughtsmen Grade I, II and III working in CPWD on the 
basis of the Award of Board of Arbitration may be extended 
to Draughtsmen Grade .1, II, & III ircespective of their 
recruitment qualificatIon, in all Government of Indáffjces 

Original 	Revised scale on the 
Scale (Rs,) 	basis of the Award 

Grade III 

resjdent is 
Grade I, XI 
nt of India 

Draughtsmen Grade I 
\.'aughtsmen Grade II 

'

Draughtsmen 

Draughtsme 
the Goverpjn 
pIjj 
following 

	

425-700 	550-750 

	

330-560 	425-700 

	

260-430 	330-560 

now pleased to decide that the 
and III in offices/Departments of 
othern than Iñmaobe 
5r mentioned above subject to the 

Minimum period of service for placement t 7 years 
from the post carrying scale of s. 975-% . 
1540 to Rs. 10072040 (pre-revised scale 
Rs, 260-430 to Rs. 330-560). 

Minimum period of service for -placement 	5 years from the post carrying scale ofQ.O- 
• 	 2040 to Rs. 1400-2300 prerevised Rs. 330- r 1  • 760  to Rs. 425-700). 

Minimum period of service for placement 	, 4 years from the post carrying scale of Rs. 1400- 
2300 to Rs. 1600-2660 (Pre-revised Rs, 425- 
700 to Rs. 550-750). 

• 
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Once the Draughtsmen are placed in the regular 
scales, further promotions would be made againstavailable 
vacancies in higher grade and in accordance with the 
normal eligibility criteria laid down in the recruitment 
rules. 

The benefit of this revision of scale of pay scale 
be given with effect from 13.5.82 notional].y and actually. 
from 1.11.83. 

Sd/v SHYAN SUNBER 
Under Sedtetary to the overnment of India 

To 
0 All Ministries/ epartments of the Government of 

India '(As per standard list with usual number of spare 
copies.) 

S 
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ANNEXURE-6 

GOVERNMENT OF INDIA 
MINISTRY OF SCIENCE & TECHNOLOGY 
Department of Science & Technology 
Technology Shawan, New Delhi 

No. 1-12/93-Cdn 	 Date 11th November, 94 

To 

1. 	5ueyor General of India 
S.O.I. 
Block B, Mathibarkalá E state  
Dehraduh (UP) - 248001 

TheOjrector General of Meterology 
I.M.D., Lodhi Road, 
New Delhj-110003 

The Djector, 
NTMO 

O Bldg. DF Block 
7th Floor, Salt bake 
Calcutta-700064 

Subject :- Revision of pay scales of Draughtsmen Grade 
1,11 and III in all Government of India 0ffices 
on he basis of the Award of Board of Arbitration 
in the case of Central Public Works Department. 

Sir, 

I am directed to forward herewith a cpy of 
Ministryof Finance (Deptt. of Expèndite)Ss O.M. Mo. 
13(1)-Ic/91 dated the 19th October, 94 on the above 
subject for information, guidance and necessary action. 

Yours faithfully, 

sd/- KAMAL PPAISH 
Section Officer 

. 

I 
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To 
The Surveyor General 
survey of India 
Dehradun 240 001 

(Through proper Channel) 

Sub : iEVISI0N OF PAY SCALES. 

Sir, 

With reference to O.M. No. 5(13)-E.III/87 dated 

11.947 from Ministry of Finance (Deptt. of Expenditure) 

received under S  .G. No. E. 2-45276/1904-P &c/iv dated 
13.11.87 it is requested that as per the recommendations 

of Second Central Pay Commissions the pay scale of D/Man 

Gde. II was 205-280. This pay scale as per the recornmen-

dations of Third Central Pay Commission was initially 

gIven ag 330.560 and keeping in view of the appeal of 

the employees working as Draftsmen was latter on granted 

as 425-600. This still keeps some more disparity in the 

maximum because this pay scale should have been given 

as 425-700. 

As per Finance Ministry's O.M. quoted above, 

Hori'ble President is now pleased to decide that the 

Draftsman Gde. II as were in the pay scale of 205-280 

prior to 1.1.73 may be given the scale of Rs. 425-700 

notionally from 1.1.73 and actually from 1.9.87.Inspite 

of S.G.'S letter quoted above, thedecision of Eevision 

of pay scale of Draftsmen by Hon'ble President of India, 

has not been implemented for Draftsman Gde. II, 

Sir7j. in this respect I request that I am working as 

Draftsman Gde. II w.e.f. 1.1.1986. Hence, in view of 

Ministry of Finance O.M. referred above and Hon'ble 

President ofIndia's decision I may be given the pay 

scale of 425-700 notionally from 1.1.73 and actually 

from 1.9.87 and in Fourth Central Pay Commission be fixed 

±±wtMt identical to this scale i.e. 1400-2300 and be 

given all financial benefits from the retrospective dates. 



Ito 

4. 	Further, since the Fifth Central Pay Commission 

has been constituted, it is requested to fix this 

Draftsman Gde. II pay scale to that, pay scale where, the 

1400-2300 is to be upgrades. 

An early action is requested, please. 

Yours faithfully, 

Sd!- Tulsiram 5harma 
• 	 D/mari Gde. 

S 

Place : Shillong 	 No. 	 D.O. (NEC) 
• 	 Shillong 

Date : 2311.94 

S 

6 

. 
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Annexure-8 	tk 

Government of India 
Ministry of Science & Technology 

Department of S/dance & Technology 

Technology Bhavan, New Mohrauli Road, New Delhi 110016 

No. SM/061001195 
	

Dated 31st January, 1996 

ORDER 

The Central Administrative Tribunal, Guwahati Bench, 
Guwahatj, on an application filed by Shri Tulsi Sarma, 

• Draugtsman Grade II in Survey of India, North Eastern Circle, 
Shillong and seventyseven other Draughtsmen in Survey of 
India, pass an order directing the Government to consider the 
grievance of the applicants and to take a decision as to 
whether the benefit of .the revised pay scales extended to 
Dra tsnien in Government offices other then CPWD vide Ministry 
of Finance Office Memorandum 	J.&li)-ic/91 dated 19th 
October, 1994 can be extended to the applicants. The Government 
after 	consideration of the matter observes and makes 
the following order. 

• 	2 • 	The applicants have requested for implementation of 
the Ministry of Finance, Government of India Office Memorandum 
No. 13(1)-IC/91 dated 19th October, 1994 extending the benefit 
of revised pay scales for Draughtsmen in Government offices and 
Departments other than C.P.W.D. 

The Department has considered the existing pay structure 
of Draughtsman in Survey of India (SQl). Draughtsman in Survey 
of India is a part of the topographical cadre which includes 
other employees like planetablers, topo-au.xilliary, air-survey 
draughtsman, Survey AssETopbComputers, etc. The 	

V 

gton for recruitment is kept as Inter-mediate with 
Mathematics as one of the subjects. No candidate in the 
Draughtsman cadre at any level is required to have the 
qualification of Certificate/diploma in Draughtsrnanship. Further 

? the promotions in the Survey of India from the level of 
Rs. 20-350, Rs. 260-430, 330-480 upto the level of Rs. 425-600 
are flexible whereas in C.p.W,D, the promotions are based on 
functional basis against sanctioned strength at each level. 
In Survey of India, the Draughtsmen get promotion on passing 
departmental examination after completion of fixed tenure of 
service and oet promotion without linkage to vacancies at 
• - 	1 	1 iilguer .eve 4 . 

It would thus be seen on the one hand the Draughtsmen 
in Survey of India are not required to possess the qualification 
of Draughtsman for appointment to any level and on the other 

• 

hand they get their promotion after fixed periodic±ty on 
passing departmental examination without linkage to vacancies. 
Accordingly, there is no cornparisaon between Draughtsman in 

• C3D and other 	 Draughtsman in Soi. 
Again whereas the Draughtsman in CPWD and other organisations 
are required to handle varied types of draughtsmanship related 

S5- jobs XHXPa0kxtzxSXXxoy whereas the Draughtsman in 601 have 
'confined themselves only with respect to survey. The requirement 

in their case is knowledê of drawing/cattggria cartography 
as against draughtsmanshjp in other organisations. Thus, any 
order issued in respect of Draughtsman in CPWD or Draughtsman 
in other Ministries/Departments or 0rgarisation cannot attoma- 
tically be made applicable to Draughtsmen in Survey of India. 

Contd.... 
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5 • 	The py structure of Draughtsman in Survey of India 
had not been iii[atpresent also is not at par with pay 
structure for Draughtsmafl existing inother Organisations. At 
one stage, the employees have got higher pay scale through 
the Joint Consultative Machinery and Arbitration Award.. In 
case the present Office Memorandum is considered for irnple-
mentation, this will infringe upon the benefits already 
accrued to the employees of SQl which may not hold good. 

6. 	The above issues have been considered careully in the 
Government and it has not been found possible to agree with 
the request of the Draughtsmen in Survey of India for revision 
of their pay scales based on the Office Memorandum of Ministry 
of FjnnCe , Govt. of India dated 	19.10.94. All the applicants 
in the O.A. No. 135/95 dated 20.7.5 filed in the Central 
Administrative Tribunal, Guwaha.ti ench, Guwahati are hereby 
informed of the above decision of the Government. 

Sd/- M.M.K.Sardana 
Joint Secretary to the Government of India. 

Shri Tulsiram barma 
Draüghtsman Grade-Il 
North Eastern Circle, 3urvey of India, 
SHILLONG. 

Copy to the Hon *ble Central Administrative Tribunal, 
Guwahati Bench, Guwahati, Assam with reference to their 
order in the original application No. 135/95 dated 20th July, 
1995. 

Copy to the Surveyor General of India, Survey of India, 
Dehra Dun -248 001. 

Copy to Brig. P.K.Gupta, Director, North Eastern 
Circle, Survey of India, 3urvey of India Estate, bhillong 
793001 with a request to kind deliver the copies of this 
order to all the applicants individually in the above case. 

Sd,"- M.M.K.Sardana 
Joint Secretary to the Government of India. 

S 
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BETWEEN : 

4 

1. Mr. K.N.Chary 

20 Mr. M.Ganesh Rao 
 Mr. T.C. Norbert Dominic 

 Mr. G. Sailu 

 Mr. V. Prabakaran 
6, Srnt. Taiyaba Asgar Applicants 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

XT HYDERABAD 

ORIGINAL APPLICATIIN NO. 66 of 1989 

DATE.OJDGEMB1T :11.4,1991 

AD 	1 . 

Uiion of India represented by 
the Secretary, Ministry of Steel & Mines, 
Deptt. of Mjnes 
New Pelhi. 

The Director General 
Geological Survey of India 
C1cutta 

3, 	The Deputy Director General 
Geological Survey' of India, 
Southern Regional Office 
Mulcaramjahi Road, 
Hyderabad-500001 	 S.... Respondents 

For APPLICANTS : Mr. V. Venkateswara Rao, Advocate 

For RESPONDENTS: Mr. Naram Bhaskar Rao, Addi, C.G.S.C. 

CORAM : 

HOn'ble Shri J. Narasimha Murthy, Merrber (Judi.) 

Hon'ble ShriR. Balasubramanian, Member (Adrrin.) 

JUDGEr€NT OF.THE DIVISION BENCH DELIVERED BY THE HON'BLE 

SHRI J. NARASI114HA MURTHY, MEMBER (JUDICIAL) 

Contd.. 
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This is a petition filed by the petitioners for 

a relief to revise their pay scales of Rs. 330-560 as 

Junior Scribers to that.of Rs. 45-700 with effect from 

13.5.1985 notiónaliy and.to  declare that the petitioners 

are entitled to the actual benefit of pay fixation in the 

said scale with effect from 1.11.1983 and further revision 
t 	 . . 

- 	 to the scale of Rs. 1400-2300 (RSRP) with effect from 1.1.19E6 

o the dâte 0 of option in indivIdual cases, as was done in 

the case of the Draftsmen in the grade of Rs. 330-560 and 

quash the letter No. J-110i1/11/87M.2 dated 8.12.1988 and 

letter No.J. 1101i/1i/97/M.2 dated 19-8-1987 issued by the 

Ministry of Steel & Mines, Department of Mines, New Delhi, 

directihg the respondents to grant the pay scales of 

. 42 5-700 (RS). and Rs. 1400-2300 (RsRP) with effect from 

the respective dates to the applicants herein, with all 

consequential benefits such as arrears of pay and allow-

ances and fixatioriof pay'etc. Brief facts of the case 

are as follows : 

The petitioners herein are working as Scribers in 

the Map Printing Division of the Geological Survey of 

India at Hyderabad The first applicant was initially 

appointed as Junior Scriber in the pay scale of Rs. 330-560 

on 25.6.1977. Thereafter, he was promoted as Senior Scriber 

in the pay scale of Rs. 425-640 and he was further promoted 

as Head Scriber in the pay scale of Rs. 550-750. The 2nd 

applicant wasinitially appointed as Junior Scriber in the 

pay scale of Rs. 330-560 with effect from 6.4.1976 and was 

promoted as Senior $criber in the pay scale of Rs. 425-640. 

/ 
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• 	 The applicants Nos. 3,4,5 and 5 have been appointed as 

Junior Scribers in the pay scale of Rs. 330-560 with 

effect from 5.7.1979, 18.7.79, 31.10.1979 and March 

1976 respectively. The Map Printing Press of Geological 

Survey of India, Hyderabad has 3 grades of Scribers viz. 

Head Scriber, Senior Scriber and Junior Scriber with 

recruitment rules similar to Senior Technical Assistant 

(Drawing off ice/) JunIor Technical  Assistant (Drawing 

Office) and Draftsman under Drawing Office stream of the 

Geological Survey of India. The job performed by the 

Scriber is simiJar and Identical to the job performed 

by the Daftsman. The existing recruitment rules for 

the Scribing stream and the Drawing Office stream pests 

of the Geological 5urvey of India are almost identical 

at the entry points of both the streams i.e., Draftsman 

in Drawing Office stream and Junior Scriber in the 

Scribing stream. The only difference being in thhe case of 

Draftsman is Diploma In Draftsmanship with 2/3 years 

course while practical knowledge in Map drawing is a 

must for Junior Scriber. The rest of the posts of Drawing 

Office stream i.e, Junior Technical Assistant and Senior 

Technical Assistant are promotion posts. Similarly, the 

posts of Senior Scriber and Head Scriber are also promotion 

posts. The posts of Draftsman Junior Technical Assistant 

and Senior Technical Assistant carry the pay scale of Rs. 

260-400, 330-560 and 425-700 respectively which were 

subsequently revised. The posts df Junior Scriber and 

Senior Scriber and Head Scriber carry the scales of 

Rz. 330-560, 425-640 and 550-750 respectively. Thus, the 

\ 
fbø\ 	Contd,.. 
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1 	 - 

post of Junior Scriber in the Scribing stream carries a 

higher pcale of pay i.e., Rs. 330-560 than that of the 

Draftsman of the Drawing Office stream which was only 

Rs. 260-400. While the basic functions of both the Scriber 

and Draftsman are similar i.e, , map making, there is some 

difference in the actual process adopted by each. Scribing 

is a modern and modified veris ion of Drafsmanship employed 

for the reproduction of high quality maps in print which 

requires additiinal skills. The Draftsman in Geoloaical 

Sur.;ey of india is being imparted a spedial traininq in 

Survey of India to .  enable him to undertake the scribing. 

In fact, scribing can be done by a Draftsman, only after 

a specialised training. On the other hand, a Scriber if 

posted to.Drawng Section will be abe to perform the 

duties of a Draftsman, without any training. Draftsmen from 

Survey, of IndIa are brought to Geological Survey of India 

on deputation to work as Scribers. One such example is 

• ?hoolchands who was subsequently repatriated. 

2. 	Recoginsin th fact that Scribing is a most sophIs- 

ticaEéd func€idn, the initial recruitmen' to the Scribing 

stream is made in the pay scale of Rs. 330-560 with the 

dèsignation of Junior Scriber'wbereas the initial recruitment 

to the post of Draftsman in the Drawing Office stream 

carries the pay scale of Rso 260-400 only. The pay scale of 

Draftsman has been upraded from Rs. 260-400 to Rs. 330-560 

following an athitration award with effect from 13.5.1982 

ana further'revised to Rs. 425-700 with efect.from 1.11.1983 

• Contd... 
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on the basis of the Central Public Works Department 

award vide MInistry of Steel & Mines, Department of 

Mines, letter dated 1.7.1985 and it was implemented by 

the Director General, Geological b urvey  of India, Calcutta 

vide his letter dated 15.10.1985 on the basis of the 

Government of India 0: Ef ice 1 emo dated 13.3.984. As a 

result, the Draftsman who joined oiiginally in the grade 

of Rs. 260-400 is placed in the grade of Rs. 425-700 

(Rs. 1400-2300 RSRP) whereas the Scribers (Junior) who 

joined ma higher scale of es. 330-560 (row Rs. 1200-2040 

RSRP) remained in lowr scale even after 7 to 10 years 

of service. Thus, a superior post once is now being 

treated as inferior post. 

3. 	Aggrieved by the denial of revised pay scale of 

Rs, 425-700, the Scribers submited a representation on 

25.3.186 to the Director General, Geological Survey of 

India, Calcutta, requesting for grant of revised pay 

scale on par with the Draftsman stream of the Geological 

5urvey of India on the basis of the CPWD Award, followed 

bya reminder dated 12.6.986. Thereafter, the Director 

General, Geological Survey of India, Calcutta, addressed 

a letter dated 15.1.1987 to the Ministry of bteel & Mines, 

Department of Mines, New Delhi, requesting to consider the 

case of pay disparity between Drawing Office stream and 

Scribing stream and convey approval at an early date. Since, 

there was no reply from the Ministry to the Director 

General, the Scribers of Geological Survey of India 

submitted a representation to the Ministry of Steel & 

I 
Contd. 
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Mines on 16.7.1987 followed by reminders dated 16.11.1987 

and 2.3.1988 seeking redressal of their grievance regarding 

disparity of py scale of Scriber (Junior) and Draftsman 

Junior). No actIon was 'taken by the Ministry in the 

matter. In the meeting held on 15.4.1988 with the Geologici 

Survey f.India Employees Association, a recognised Union, 

a point was raised regarding non-implemen'ttjon of the 

CPWd Awrd for Scribers. The officials informed that the 

Minis,try clarified vide their letter dated' 19.8.1987 

that the Scribing stream is not covered under the CPWD 

Award for Draftsman. Thesaid letter dated 19.8.1987 was 

not communicated to the applicants so far. 

4, 	The Directo General, Geological Survey of India, 

Calcutta, once again wrote a letter on 25.4.1988 to the 

Ministry ofSteel & Mines to reconsider their stand on 

the ques .tioo of extending the benefits of CPWD Award for -- 	q 

Draftsman to Scribing stream also but the Same was rejected 

by the Ministry vide their letter dated 8.12.1988, Two 

Draftsmen from Calcutta were sent for training in the 

scribing work vide Office Order dated 21.9.1987.. One 

Draftsman from Lucknow was Sent, for training In scribing 

work at Map Printing Division, Myderabad, vide •letter 

dated 16.6.1988. Though the scribing is considered to be 

more sophisticated and strenuous work than that of the 

Draftsmanship, the scribers of Geological 5urvey of India 

in the matter of grant of pay scales. Though the Scribers 

discharge the duties of almost similar and identical to that 

of the Draftsmen of Geological gurvey of India, just because 

they are not designated as Draftsmen, the Scribers are 

I 
Contd.. 
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discriminated in the matter of pay scales. In fact, 

there were proposals to merge the cadres of Draftsman 

and Scriber by the Department. 

5. 	The rejection of the Ministr to grant the pay 

scale of the Draftsman to the Scribers is not on the 

ground 'that they are not entitled to the said pay scales 

but on the ground that the 4th Central Pay Commission did 

not recommend. In fact, the required information was' 

furnished to the 4th Pay Cornthsthon by the authorities 

in this regard, but it appears that the matter has been 

ignored by the Commission on the ground that the informatjo 

was belated. Therefore, the" denial. of the said pay sca1s 

to the Scribers of Geological Survey of India is Violative 

of Articles 14, 16 and 39(d) of the Constjtion of India 

being arbitrary and discriminatory. Hence, the petitioners 

filed this petition for the above said relief. 

6. 	The respondents filed a counter with the following 

contntions :- - 

The Applicant No. 1 was appointed as Head Scriber 

in Geological Survey of India in the pay scale of Rs.550-750 

with effect from .3.11.1977 while the Applicant No. 2 was 

appointed as Scriber (Senior) In the pay scale of Rs.425-640 

with effect frpm 1.4.1976. The other applicants have been 

appointed as Scribers (Junior) as ólaimed. The Geological 

Survey of India is having three grades in its Map Printing 

Press, 1-lyderabad viz., Head Scriber, Senior Scriber and 

Junior Scriber and in its Drawing Stream three grades viz. 

Senior Technical Assistant (Drawing Office), Junior Technical 

Corjtd.. 
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Assistant (Drawing 0f I ice) and Draftsman. The pay scales 

and: the recruItment rules for each of these cadres are 

'shown in the statement enclosed to the counter. Though 

there is some similarity in the recruitment rules, in 

so far as the minimum educational qualifications are 

oncerned, there is significant difference in technical 

qualifications and experience. The esstntial technical 

qualifications for the various grades in the Drawing 

• stream as mentioned in the recruitment rules is sine quanon 

I or recruitmnt againt any post' in the stream, whereas 

there is no such stipulation in the recruitment rules of 

the Scribing 'stream. Thus, the Draftsman is more qualified 

technically than the Scriber ab-initia. 

7. 	With regard to the, jobs performed by the Scribers and 

Draftsmen, it is stated that the job contents of both the 

streams belong to different sppcialities and cannot be 

equated. The Scribing job requires for reproduction of 

maps by printing while the Draftsman's job requires drawing 

and preparation of all types of maps to given 'specifIcations. 

Regardiflg training Of Draftsmen in scribing by deputing 

them to. the Survey of., India, it is stated that this had 

become necessary to:cop! 'up with the workload in the ,Map 

Printing Division and due, to shortage of Scribers. As per 

the' recommendations Of the 'IlIrd Pay Commission, the pay 

scales of. Draftsman Gr,ad,es II and .111 were fixed at 

Rs. 260-430 but not 4s. 2 40-400 and the pay scales of 

Draftsman Grade I was fixed at Rs. 330-560. Subsequently, as 

per the recommendations of the Review  Committee, the pay 
J. 

sCales of the Draftsman Grade-I, .11 and III were merged 

into single stale of Rs. 330-560 and designated as 

Contd..., 
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Draftsman with effect from 20.12.1980. From 1.1.1973, 

the pay scale of Draftsman has been revised from Rs. 330-560 

to Rs. 425-700 as per the orders of the Ministty of Steel & 

Nines in letter dated.5.5.1988. Hence, the said order has 

no relevance to the case of Scribers. 

On the basis of the representation, the case was 

referred to the Ministry of Steel & Mines, New Delhi but 

the same was not accepted by the Ministry. If the individuals 

have had the access to official correspondence, and have 

succeeded in obtaining copies of the correspondence by 

unfair mears, they are not expected to make use of the same 

in support of their case. The information asked for by the 

IVth Pay Commission was furnished by the office in June 

1984. Normally mat€ers relating to equating of different 

posts and their pay scales have td be left to the Judgement 

of the expert bodies like Pay Commission,. No discrimination 

has been made to the Scribers as the revision of pay scales 

of Dra tsman was made on the basis of a special award 

contained in the Ministry of Steel & Mines, Department of 

Mines letter dated 5.5.1986. There was however no proposal 

for merger of the cadre of Draftsman with that of the Scriber. 

The petitioners failed to make out a case for grant of the 

relief claimed by them and there are no merits in the 

petition and the petition Is liable to be dismissed. 

Shri V.Venkateswara Rao, learned counsel for the 

applicant and Shri Naram Ehaskar Rao, learned Addi. CGSC 

on behalf of the respondents, argued the matter. 

The petitioners have been working as Scribers in 
/ 
the Map Printing Division of eological Survey of India, 

I 
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Hyderabad. There are three grades in the category of 

Sdrjbers viz., (1) Junior Scribers (2) Senior Scribers 

and (3) dead Scribers. The initial pay scale of the Junior 

5cribers is Rs. 330-560. The pay scale of the Senior Scriber 

is Ps. 425-640 and the Head Scriber is Ps. 550-750. 

11 0  There are three categories of Draftsmen in the same 

Department viz., Survey of India. They are, Draftsmen 

Grade_Ill, Draftsmen Grade_li and Draftsmen Grade-I. Their 

pay scales are, Draftsmen Grade-Ill were drawing pay in 

the pay scale of Ps. 260-400, Draftsmen Grade_Il were drawing 

pay in the 'pay scale of Ps. 330-560 and the Draftsmen Grade_I 

were drawing pay inthe pay scale of Rs.425-700. 

12. 	In so far as the pay scales are concerned initially 

the scribers were drawing higher scales of pay whereas 

the Draftsmen were drawing the lower scales of pay. Basing 

on an Award of Board of Arbitration, the pay scale of the 

Draftsmen Grade-Ill was raised from Ps. 260-400 to Ps. 330-560, 

Draftsmen GradeIi was raised from Ps. 280-60 to Rs.425-700, 

and the Draftsmen Grade-I was raised from Ps. 425-700 to 

PS. 550-750. Very recently, the pay scales of Draftsmen 

were further increased on the basis of the Central Public 

Works Department Award with effect from 13.5.1982 raising 
• 	the pay scale of the Draftsmen Grade_li from Ps. 330-560 

to Ps. 425-700 whereas the Scribers who Were getting pay 

in the pay scale of Ps. 330-560 were originally remained as 

it is. The Draftsmen were initially drawing lesser pay scales 

than the Scribers because the Government has recognised that 

• 

	

	the Scribers, are more skillful and pains-taking, so they 

were given higher scales of pay for a petty long time whereas 

contd.... 
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the Draftsmen who are diploma holders, they were given 

lesser scales of pay. The Government recognised the Scribers 

as superior gfade because of the relative merits ih the work 

f or them. But all of a sudden, basing on an award, the pay 

scales of the Draftsmen were made equal to the Scribers and 

they further raised their pay scales more than the pay scales 

of the Scribers within a short span of time basing on the 

CPWD Award. The Government very well knew that the Scribers 

are higher category, so they were given higher scales of pay 

in the beginning. When the Draftsmen scales were increased 

basing on some Awards, the duty ows on the Gowrnment to 

careully.examine the disparity between the Scribers and 

the Draftsmen. At least, the Scribers can be put on equal 

grade along with the Draftsmen but the Government did not 

give higher scales of pay to the Scriber. The  Scribers 

made representation to the Department and the Government did 

not consider the same. he Government  itself did not take a 
decision to increase the pay scales of the Draftsmen. Only 

basing on the Awards, they increased the pay scales of the 

Draftsmen and the very Department made a recommendation to 

the Government about the inequalities in the pay scales of 

the Draftsmen and the Scribers and they stated that the 

Scribers are discharging more pains-taking work. They stated 

while recommending to the Government dbout the pay scales of 

the Scribers, that, the Scribing can be done by a Draftsman, 

only after a specialised training and they also stated that 

the scribing job is pains-taking one and it reequires 

additional skills to work with special tools and hard plastic 

materials and with constantly focussed artificial light into 

the scriber's eyes from beneath their working sheets. They 

also stated that "it needs no special emphasis that these 

working conditions contintied for long period may tell upon 

the eyesight of the individuals involved in the scribing work" 

Contd.... 



* 	: 

	 0 

-12- 	 Annexure-9(Contd.) 

They futher stated that they 	 very small 

number (4 Juniors, 2 Senior and 1 Head Scriber) in the 

Department vis-a-vjs the heavy work load, the Scribers tadx 

tend to be overburdened with work. So, according to the 

Department, the Scribers reqithre equal treatment on par with 

the Draftsman. The petitioners themselves also contended 

in their representation to the Secretary to the Government.. 

Department 15xMNXR of Mines, New Delhi that their work in 

the Department is more pains-taking involving long hours of 

work every day, looking over a power lIght source below the 

scribe sheets. They also contended that the s cribing work 

requires additional skills IS corroborated by the fact that 

Draftsmen in ologica1 irvey of India are being imparted 

special training in Survey of India to enable them to undertake 

the scribing. Hence, the Scribers deserve, if not higher 

benefits, atleast parity with the Draftsmen. In fact Scribers 

are treated as a step lower than that of the Draftsmen 

Recogrijsjng the fact that the scribing is a more Sophisticated 

function, the Scribers were orginally recruited in the higher 

pay scale of Rs. 330-560 whereas the lowest scale of Rs. 260-400 

was given to the Draftsmen. According to the petitioners, the 

pay scale of Draftsmen we increased to Rs. 425-700. So, they 

requested the Government to treat them on par with the Draftsmen. 

13. In this case, the Government, at the inception placed 

the Scribers in higher grade than the Draftsmen. After recog-

nising the skill and ardousness involved in the work, the 

Government has fixed tigher scales of pay and the Draftsmen 

were given the lower scales of pay. The Government itsief has 

not gone into the details of the respective duties and works 

of the two categories of people by appointing a committee 

on their own accord and they merely based on the Awards given 

Contd.... 
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in this respect. They increased the pay scales of the 

Draftsmen firstly, equalised their pay with the Scribers and 

immediately thereafter they further increased the pay scales 

of the Draftsmen. The petitioners contended that their work 

is superior and involved great skill. They also contended 

that the department deputed some Draftsmen to undergo training 

under the Scribers to learn scribing work. So, they stated 

that the Scribing work is more difficult, pains taking. For 

that reason alone the Scribers were put on higher pay scle 

than the Draftsmen  and they are entitled to get the equal 

pay scale on par with the Draftsmen at least. The Department 

itself who is competent authority th assess the relative 

merits and demirits of the work involved in the two categories 1  

of people, made a recommendation stating that the Scribers 

are discharging important duties and they are taking a lot of 

risk in dicharging their duties and thj atextakImUx someti-

mes it is also injurious to their eyes by focussing artificia1 

light into their eyes. So, they recommend that their pay scale 

should be equated with the pay scale of the Draftsmen. The 

Departthental officers are the competent authorities to assess 

the work of these caegories of employees. They themselves 

agter going through the nature of the work of the Scribers 

and the Draftsmen, recommended that the pay scales of the 

Scribers should be increased on par with the Draftsmen.Then 

the Government increased the pay scales of the Draftsmen 

basing on the Awards, what prevented the Government to act 

upon the recommendation made by the officers of the Geological 

Survey of India who knows the work of the petitioners, who 

knows the risk involved in their work intimately and recornm-

ended to increase their pay scales on par with the Draftsmen. 

The Government has not shown any reason for nt accepting 

VA 4 
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the recommendation of the Department. 

14. 	In this case, the Scribers are very limited in 

number, say about half a dozen and their grievance cannot 

be effedtiveiy agitated and only thing they can do is that 

they can make an appeal to their higher authorities. If 

the authorities apply their mind as to how the Scribers 

were placed above the Draftsmen at the first instance, how 

the Draftsmen were came up basing on the Awards, and what 

is the weight they have given to the Draftsmen while upgrading 

their pay scales etc., they must also consider sympathetically 

the recommendation made by the Department. Once the Government 

acted upon the observations made in the Awards and acted upon 

it and increased the pay scales of the Draftsmen, the same 

Government ought to have given weight to the recommendations 

of the departmental officers who are copetent to recommend 

to increase the pay scales on par with the Draftsmen and they 

ought to have implemented the same. there are no proper 

grounds shown for not placing the petitioners on par with 

the Draftsmen. The claim of the petitioners is that their 

pay scales shall be fixed on par with the Draftsmen. The same 

was recommended by the Department also. There  are no grounds 

to reject the recommendation of the Department. The Government 

ought to have appreciated the recommendation of the Departmen -

as they have done in the case of the recommendations rnade.in 

the Awards with.regard to the Draftsmen. So, it is a fit 

case to equallse the pay scales of the Scribers on par with 

the Draftsmen. We accordingly quash the impugned order 

N0 . J-11O11/11/87-M.II dated 8.12.1988 and letter No. J.11011/ 

11/87/M.2 dated 19.8.1987 issued by the Ministry of Steel 

and Mines, Department of Mines, New Delhi. We direct the 

A-A * Contd.... 
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respondents to fix the pay scales of the Scribers on par 

with the Draftsmen notionally from 13.5.1982 and pay the 

arrears to the Scribers from the date the Department 

recommended the case of the Scribers i.e., from 15.1.987. 

The petitioners are entitled to be treated on par with the 

Draftsmen and the pay scales of the Draftsmen. We direct 

the respondents to implement this order within a period of 

two rtonths from the date of receipt of this order. 

i5. 	The application is accordingly allowed. There is no 

order as to costs. 

Certified to be true copy 

Sd!- Illegible 12.4.91 
Court Officer, 
Central Administrative Tribunal 
Hyerabad Bench 
Hyderabad. 

0 
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GOVE.NMENT OF INDIA 
SURVEY OF INDIA 

WESTERN CIRCLE OFFICE 
CI-IHJgarh House, Civil Lines 

72, Post Bos No. 72 
/Vol.2. 	Jipur-402001 (RAJ) 

Dated the 7th January, 1988 

To 

The Survey of General of India 
D ehradun. 

Sub : Recommendation of 3rd Pay Commission - Pay Scale of 
Draftsman - Revision of. 

Ref : Ministry of Finance (Deptt. of Exp.) O.M. No. F.5(13) 
E.III/87 dated 11.9.87 endoresed under your No. E2/ 
45276/1904-PC/Iv dated 13.11.87. 

AccOrding to para 3 of Govt. of India orders quoted 

in reference on the subject cited above, the Draftsman 

as were in the Pay Scale of Rs. 205-280 prior to 1.1.73 

and were placed in the pay scale of Rs. 330-560 based on the 

recommendations of the Third Pay Commission, are to be 

given the Scale of Rs. 425-700 notionally from 1.1.73 and 

actually from 1.9.87. 

In the above context, it is submitted that vlde 

Govt. of India, Ministry of Finance (Department of Expenditure) 

O.M. Nb. F.42 (5)/74-ic dated 19.3.77, the Draftsman Gde.II 

of Survey of India who prior to 1.1.73 were in the Pay Scale 

of Rs. 205-580 were granted revised Pay Scale of Rs. 425-600 

w.e.f. 1.1.3. The said Ministry, under O.M. No. P.5(59) 

E.III/3 dated 13.3.1984 (Copy enclosed) ordered that the 

Scale of Pay of Draftsmen Gde. III, II and I in offices/ 

departments of the Govt. of India, where recruitment quali-

fications are similar to those prescribed In the case of 

Draftsman in C.P.W.D. may be granted revised Pay Scale of 

Rs. 550-750, 425-700 and 330-560 tepectively notionaily w.e.f 

13.5.82 but actual benefit to be allowed w.e.f. 1.11.83 

while those Draftsmen who do not fulfil the said recruitment 

qualifications will continue in the Pre-revised Scales. 6ince 
the Draftsmen in Survey of India did not fulfil the said 

condItion, the benefit of said Govt.  orders was not extended 
to them. 

S 
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Now that with issue of G. 	of India orders vide 
0.M. dated 11.9.87 (quoted in reference above), it is 

felt that our Draftsmen Gde. II who pr±or to 1.1.73 were 
in Pay scale of Ps. 205-280 and were initially granted 
replacing Scale of Ps. 330-560 on the basis of recomrnen 
dations of 3rd Pay Comjssj.on with effect from 1.1.73 

(although were eventually granted revised scales of Rs.425-

660), it may not be in fitness things if they are deployed 

of the .benefit of revised pay scale of . 425-700 ordered 
by the Govt. of India. 

It is therefvre, requested and recommended that 
the case may kindly be considered in the correct perspective 

and givn sympathetic Co'nsideratjon to allow the benefit 

of the current Govt. orders to the Draftsmen Gde. II of 

Survey of India. If need be, Govt. of India may be approached 

appropriately for favourable consIderation of the case, so 

that uniformity in Pay Scale of Draftsmen, Zfxtha employed 

in various Departments of Govt. of Itidlais maintained. 

• 	Sd/- $R.Illegible 
Dpputy Director 

for 	Director, Western Circle 

Copy to O.C.  No. 3 D.o. (wd) for iiformatjon with reference 
to his letter No. 22 67/17-y_18 dated 16.12.1987. 

6 
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SURVEY OF INDIA 
DIRECTORATE PP SURVEY (AIR) 
WEST BLOCK NO. IV, iING NO. IV 

R.I.PURAM,NEW DELHI 

'p 

/18-A-12. (Pc-iv) 

Dated 19 Feb, 1988 

To 

The Surveyor General of India, 
DEHRADUN 

Sub : RECOM?iENDaT 	'OF THE THIRD CENTRAL PAY COMr'IISSIoN- 
PAY SCALE OF DRAFTSMAN 

- REVISION OP 

REF : Your No. EZ-4587/1904-p/iV dated 13.11.87 
4 

111 accordance with 0.M.' No. F.5(13)-E.III/87 

dated 11.9.87 of the Ministry of Finance received under 

your above cited endorsement, all Draftsman who were in 

the pay scale of Rs. 205-280 'prior to 1.1.73 and were 
- 

placed in the pay scale of Rs. 330-560 based on the 
recommendations of the 3rd Pay Commission may be given the 

pay scale of Rs. 425-700 notionally, from 1.1.73. 

A doubt has arisen wherther these orders would be 

applicable to'our D'Man Gde. II who were in the pay scale 

of Rs. 205-280 prior to 1.1.73 and were recommended the 

scale of Rs. 330560 by 11.1 0 3rd Pay Commission but were 
actually given the scaleof Rs. 425-600 vide your No E2- 

18114/1904-pc dated 25.3.87. 

Kindly advise 

Yours faithfully, 

Sd/- I<.C.,KHERA 
OFFICER SURVEYOR 

FOR DIR: ECTOR ,(SURVEY (AIR) 

C OPY to  O.C .
. 	No. 73(APPPS) party with reference to his 

No. 95-18-A-1(A) PC dated e.2.88. 

Copy to • C, No. 94(AN) Party withreference to his No. 
73/18-A-12 29 (A)/PC dated 10.2.88, 

%J, 
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DPAUGHTSMENS' (cARToG1PHIc) ASSOCIATION 

SURVEY OF INDIA 

HEAD QUARTERS - DEHRA DUN-248001 

* 

No. DA 115/SOI/HQ 	 Date 11.1.96 

To 

The Secretary, 
Dept. of Science & Technology, 
New Delhi 

Sir, 

It is brought to your kind notice that Draughtsmen 

working in Survey of India are passing through mental 

agony especially when comparing, the pay and porks of their 

counterparts working in other Central Government offices. 

MinistHes of this Cadre were started fom the IIId 

Pay Commission may be due to poor representation of the 

importance of the job and duties. In its finding the 

Commission has admitted that the Pay scales of the 

Draughtsmen are rather low and.do not match with their 

duties or qualification 4tlaa 79 Page No. 153 Vol I of 

the Ilird P.C. report). While dealing with Survey of India, 

Pay Commission mered the Draughtsmen Grade III (Rs. 150-240) 

and Grade II (Rs. 205-280) and recommended the Pay scale of 

Rs. 330-560 (para 22 pige No. 126 Vol. I of Ilird P.C.) but 

the identity of thesetwo grades were restored vide Gov. 

of India's No, F-42(5)/74-10 dated 19.3.1977 and placed 

in the Pay Scales of Rs. 330-480 & Rs. 42 5-600 respectively. 

In Ordnance Factory 50 strength of the Draughtsmen 

whose scale were Rs. 205-280 were placed in 330-560 and 50% in 

the scale of Rs. 425-700 (para 81 Vol I of Ilird P.C.). 

These recommendations were challenged and contested before 

the Supreme Court. The Honourable Court has accepted the 

appeal and allowed the Pay Scale of Rs. 425700 to all who 

were recommended the Pay Scale of Rs. 330-560 by the Ilird 

Pay Commission. 

A Presidential Order No. P.5(13)-E.III/87 dated 

11.9.87 was issued to extend this benefit to thos Draughtsmen 

who were similarly placed in the Pay scale of 3s. 205-280 by 
prior to the Ilird Pay Commission and were recommended the 

pay scale of Rs. 330-560 by the III rd Pay Commission. 

'Contd. . . 
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To implement the same your good office has 
endorsed the above Presidential 0rder under letter No. 
T-9/87-Cdr dated 19.10.1987 to the Surveyor General. 

It is clarified here that similarly placed 

Draughtsmen means placement of scales, as is clearly 

stated in the 4th line of 3rd para of the letter 
which reads here :- 

11Presjdent is now pleased to decide that the 
Draughtsmen as were in the Pay 5cále of Rs. 205-280 prior 
to 1.1.73 and were placed ih the scale of Ps. 330-560 
based on the recommendation of the Third Central Pay 

Corpjnjsjo as referred to in para 1 above may be given 

the scale of Rs. 425-700 notionally from 1.1.1973 & actual] 
from 149. 1987.' 

Sir this letter was endoresed to subordinate office 

for implementation but in practice neither the benefit 

of the revised scale i.e. Ps. 425-700 was given nor it 

was withdrawn or cancelled. Some Directors asked the 

Surveyor General for some clairications but were never 

replied. In the meantime recommendation of the IV th Pay 

Commissio were out and the matter went in Hush-Hush. 

The IVth Pay Commissjon also made a specific recorrim 
endation for the Draughtsmen in his report on Page No.196, 
para 11.15 which reads :- 

uAfter taking into Consideration all the relevant 

factors and the revisions of pay scales of Draughtsmen  
which would have been carried out in different Ministries/ 

Departments in pursuance of Government Orders of March 
1984. We recommend that Draughtsmen in the existing scale 
of Ps. 330-560, Rs.425700, Ps. 550-750 and Rs.700-900 may be 
given the appropriate replacement scales proposed in 
Chapter 8. The few posts of Draughtsmen in the scale of 
Ps. 840-1040 and all posts on other scale of pay ma y  be 
similarly placed in the scales proposed in chapter e. 
Draughtsmen who are not at present in the above scale of pa-

may be given the revised scales suggested in chapter 8 in 

the first instance and then refitted by the Ministries/ 

Departments into one of the four appropriate scales given 
above. 

Contd... 
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Now the Govt. of India has conceded to the demand of 

Draughtsmen working in the Union Govt. Offices (after long 
discussion at the National Council.) and issued the orders 
(endorsed to the Surveyor General of India vide your letter 

No. 1-12/93-Cdn dated 1.11.1994) for revision of the pay 
scales of the Draughtsrnen. 

In the light of above orders Draughtsmen of Survey of 
India may be placed as under :- 

 Draughtsmen  Grade IV - 	 Rs., 1200-2040 For ready 
 Grade III - 	 Rs. 1400-2300 reference a 

Chart is enclo- 
3.7 Grade II - 	 Rs. 1600-2660 	: sed herewith. 

• and 	may please be approached to revise the pay scale of 
Draughtsmen Divisioti  I which is a promotional post as mentioned 
in •3rd para of the letter referred above. 

It has come to our knowledge that our officers are 

adopting the attitude of recaloitrant for one or the other 

reason and making their own suggestions which are totally 

	

• 	against the, true spirit of the Govt. letter and on sacrificing 

the interest of the Draughtsmen cadre by equating with other 

cadres. Sir, this .ssociation is not against of any other 

cadre but cartainly will be pained if they will be deprived of 

the benefit or devised scales or wrongly placed. 

Trust you being in the high position are sufficiently 

mpowered to accord your approval and will remove the grievan-

ces of the Dr&ughtsmen Cadre. 

Thanking you, 

Yours faithfully, 

• Enclo : 5ix . 	• 	 Sd/- N.P.S.Ahuja 

	

• 	 General Secretary, 
IIIrd P.C.Report rauhtsments (Cartographic)Associatjon, 
para 79 page 153 	 Survey of India No. 1 
Ilird PC Report para 22 	Hathibarkala, Dehradun_248001 
page 126. 

3, Govt. of India, Mm. of 'inance letter No. F.42(5)/ 
• 	Th-ic dt. 19.3.77, 

, DST's letter No. T-9/87/Ddn dt. 17.9.87 

President of India's letter No. F.5(13)-E.III/87 

	

• 	
• c't. 11.9.87 

•IVth p • C, Report para 11.15 page 196. 
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IN THE CENTRAL AWIINISTRATI\J TRIBUNAL:: GUWPLHATI BENCH 
GUWI\HPTI 

C'ourt A-faster. 

• 

	 In the matter of :- 

O.A. No.52 of 1996 

TLI1SI Ram Sharma & others 

...• Applica'nts 

- Jersus - 

Union of India & others 

...•. Respondents 

Written statement for and on behalf on the 

RespondentS Nos.1 1 2 & 3 

I, Brig. P.K. GUpta, Director, N.E. Circle, 

Survey of India, Shillong, do hereby solemnly 

affirm and say as follows :- 

That: lam the Director, N.ET. Circle, Survey of India, 

Shillong and RspondentNo.3 i the above case. 

. 

2) 	That ätL the outset the Respondents beQ to narrate the 

brief history of the caseT before answerihg the statements and 

contentions of the applicants that in Survey of India, candidate 

possessing •I1atriculation (changed to intermediate since 1991)wit 

ilathernatics are recruited ir the Class-Ill (Group 'C' - Since 

1986) service, Division II Establishment and designated aslopo 

TraInee iype-'B' on a pay scale of Rs.260-350 u.e.f. 1-1-73. 

They are. thereafter rigorously trained forone year in fl'fair 

drawing 1' and "Scribing" 	On compietion of one year training, 

their prroductive work is again assessed for one year. On complet 

ion of satisfactory training and productive work for two years 

as above, they are eligible for classification asDraftsriin 

Grade-IV in the pay scale of Rs.260-430. Residency period in th 

grade of Draftsmen IJ is 3 years. At the end of third year the 

are tested for furtherclassification. On passing th2 test - 

they are classified as Draftsmen Grad-Irr in the pay scale of 

Rs.330-480. Residency period in Grade-Ill is 2 years. At the 

end of two years they are again test  for further classification 

as Grade-Il. On passing the test., they are classified as 

Draftsmen "arada-Ii in the pay 6caleof Rs.425.-600 0  

Contd.p/... 
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Residency period for further promotiqn asDraf't'smen Division 

lie 5 years and is by seniority curn fitness subject to the 

availability of vacancies in the Draftsmen Grade-I cadre. For 

further promotion by selection to Group '' serviôe', Draffrsmen 

Grade-I are combined with sister service viz. Surveyors, Survey 

Assistants, Geodetic Computer and Scientific Assistants with 

respect to the date of coming over to Division I. 

In a nutshell, the grades and pay scale available as 

on 1-1-73 was as under. 

T.T.T. 	t3? fls,260-350 

Grade-ItJ Rs.260-430 

Grade-Ill Rs,330-480 

Grade-Ir Rs.425-6100 

DivisiQn I (c.r) .Rs.425-700 

Evolution, of' the above scales has a"hthstory of its own. 

Third Pay Commission had recommended the following pay scales as 

under which were revised af-ter deliberatipns. in the anomaly 

Committees 

/ 	Recoñmendedby 3rd ey ' 	Scales revised w.e.f. 
Commiss-io-n 	 1-1-73 'vide tiinistrv f' 

Finance letter dated 
19-3-77, 

1 1 T •i 260-350 

Grade IV, 260-430 

• 

' 	 Grade-III 	330-480 
I 

Division I 	425-700 

8efôre we go further, the history of the case, is also 
to be submitt:ed. For CPWD Draftsmen, the scales recommended by 

the Third Pay Commission and accepted by the govt is as under :- 

Draftsmen Grade-Irr 	Rs.260-430 
Draftsmen Grade-IT 	Re, 33'0-56D 
EJraftsineri Grade-' 	 Rs0425-70ci 

. 

.CPWD Draftsmen disputed the above scales and culminated 
in Arbitration. As per Arbitrat ion Award; the following 

replacement 'scales were accepted and imp.emented for CPUD Draftsmen 

Contd.p/3- 
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lr.T.r. 	'8' Rs.260-350 

Cade- V Re 26'O-40 
GradeIV 

Grade-hr 

Grade-Ir Rs.33'0-560 

Division. I Rs.425-700 

S 
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araftsmen'Grade-I.rI 	: 	Rs.330-560 

Draftsmen GradeIL 	 Rs425-700 

Draftsmen Grade-I 	 Rs.50750 

By impugned order dated 19-10-94, replacement scales 

A 	for the, Abiration Award scales were given. Besides, the 	- 

benefits of these' scales were extended to similar, placed 

Drafsmen of other .  Central Govts organisation irrespective of 

their recruitment guali?icatioL, 	 5 

Few words on CPWD Draftsmen are also-requird to 

comprehend the case 1  in CPWD, the entry point is Grade-ill. 

Methods of entry are through Direct recruitment of qualified 

Diploma holders/Certificate in Draughtsmen and also by promotion 

from TFbr ro Pr-inbert with 8 years service in the grade subject 

to'passing of a Departmental qualifying test 

- 3ob requirement is also rolevent for consideration, 

CPWD Dr-a?tsmen-  have to conceptualise and produce; various 

drawings viz plan, elevation and section from mathematical 

design data. They. have to work out quantities and cost; of 

the projects. 

Survey of India Dta?tSmen are ssentiallyto prodice 

• 	FirDrawing viz, produce neat drawings over the .imppessions/ 

guides given. In a way the work resembles tracing. They are 

required to exnhine the fair drawn uork of others. Scribing fs, 

essentially the same but the modium of papTer' rid ink is -e replaced 
by film and needless/knives, 

For consideration of the appijicability of the impugned 

orders, basic features of recruitment, qualification, training 

and job requirements are to" be kept in view Perusal of above 

aspects bring out inherent and material differences viz, 

PIr 6 recruitment qulifications are not same 

CPWD Oraught:smen are trained in their profession 

before-' recruitment, SOl Draftsmen are to be trained 

far. the job after recruitment. 

Availability of grades and pay scales for cases 

advancement are not identical, , 

Residency periods pxescribed for each grades are-

difrererj SOT & CPWD. 
I 
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e) CRtJD Draughtsmenk disput3ed the scales of Third 	Py 

Cdmmis'ion and' went fort Arbitration. SOI Draftsmen 

wire not a party to the' rbitTation 	Besides they 

hae,opedithout protest sóal'es revised in 1977. 

Draftsmen of $OY never presed for extnding the 

rb'itration Award for CPWD Draftsmen i4mplemented vide 

orders dtd.13-3-8, then or with the Fourth Pay 

Conimissidn in 1'986. They have aocepted the scale,s 

awarded by'Fburth P'a( Commission till the issue of 

impugned order dtd.19-10-946 

ge') Job iequ.irements, functions and responsibilities 

are not idehtical 

• 	In spite cf the ëubètäntialdifferenceS as above the 

respondents have been actively considering the applicability of 

the impugned order dtd.19-10-94 as early a 16-2-95. The points 

involved in decision making were to have substantial repurcussions 

and hence consulttIons withvrious nodal ministries viz. Deptt. 

of Personnel and iainin, flinistiy,02 f Law, Ministry of Finance 

etc. uera required. Simply by tgoing thtoUgh the nmend1ature 

of Draftsmen the applicabiiity could not have beEn. 

Shri Tuisi Ram, Draftsmen Grade-TI in North Eastern 

Circle, Survey of India, Shiliong and Seventy Seven other', 

Draftsmen in Survey of India filed a case in the 0.A. Nb.f35/95 

in the C.A.1. Guwahati Bench, Guwahati. and the Hbn'ble Tribunal 

passed an order dat1d 20-7-95 directing the Gbvt. tth consider 

the grievance of the applicants and to take a decision as to 

H 'whether the benefit of the revised PaY -scale extanded to 

D'raftsmen in Government Offices other then C.P.W.D., tilde 

Ministry of Finance O.M. N0.13(i)-IC/91, dated 19-10-94 Can be  

extended to the applicants. The Government after.' careful 

consideration of the matters made ee-certain observations 

and passed a reasoned, self explanatory speakingorder dated 

31-1-96 (copy enclosed) conc'luding it that it has not been 

f"ound pos'sibie to agxee with the request of the Draughtsmen in. 

Survey of India for revision of their pay scales 'based on the 

office Memorandum of Ministry of Finance,Gouernment of India 

datd 19-10-940 

Aggrieved by the order, Shri Tiils. Ram Sharma and 

• 

	

	seventyf'ive other' Draugh€smen have filed O.A. No.52/96 -  in 

Hoç'ble C.A.T. Guwahati. Bench, GUwahati 

Contd..p/5- 
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It is also worthwhile to note here that the claims of 

Draughtsmen of DRDO for etending the benefits of the orders 

dated 13-3-84 havebeen rejected by the Hon'bleC.11.T.•rnakuiam 

Bench by their reasoned order dated 1-7-94 in O..s No.943 1  976 
and 1459 of 1993. 

(A 	 3) 	That the respondents have no comments to the statements 

made in paragrap.h I to 5 of the appLl.icatiôn. 
/ 

That the statements made inparagraph 6.1 of the 

app -lication are a imitted being matters of record 

I 	 5) 	That the responderts have no comments to the statements 

made in paragraph 6.1(a) of the application. 

	

61 	1hat wibh reference to the staterents made in paragraph 

6.2 of the appilication the respondents begs to state that these 

are matters of record, However for prdpr analysis of the case 

it is added that even under training they are paid pay and 
allowances in the regular scale of Rs.260-350 (Revised Rs.950 

1400) and are entitled for all facilities as entitled for all 

the Central Govt. Servants and in addition all the expenses for 

imperting training are borne by the Gdvt. 
/ 

That the statements made in paragraph 6.3 of the 

app1ication are admitted being matters of record. 

	

8) 	That the respondents deng the correctences of the 

statements made in paragraph 6.4 of the application & begs to 
state that -  the contention of the applicants that-. inpugned order 

dated 31-1-96 rejecting the claim of present applicants is 

contrary to the factual position i not correct as the speaking 

order is supported by the convincing reasons and i self 

explanatory justifing its conclusion as to how it has not been 
found p-ossible to agree with the request- of the Draf'tsmen in 
Survey of India for revision of their Pay Scales based on the 

office memdrandum of Ministry of Finance, Govt. of India dated 

19—j0-94 copy of order dated 31-1-96 is enclosed for perusal 
-of Hontble C.A.. 

	

•g) 	That the respondents.have no comments to offr to the 
statements madein paragraph 6.5 of the app.licatio—r as the 

contentiami of the applicants is based on th9ir presump±ion 

only. Presumption is rather vague. 

Contd. .p/6- 
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10) 	That' th-e statements made in paragraph 6,6' of the' 

applicatiOn are denied.. The respondents beg to state thatthe 

facts, are merely repetitiOn of the 'facts stated in 0.A. i'b.135/95 1  
The issue has' been reconsidered by the Gbvt. on directions of the 

Hon'ble 'C,-/.T. and in the order dated 31-1-96 it has been made 
amply clear that" there is no comparion between Draftsmen in. 

CP.W.D. and other organisations ViR VIS-a-vis Draftsmen in 
Sur\iy Ofindia 	P.g'a'in whereas the Draftsmen in - CP.W.D 0  and' 
other organisation are required to handle varied types of 

Draft'smenshj' related jobs the Draftsmen in Survey of rndia 

have confined themselves only with respect of Survey. Engineering 

Draftsmen in CP'.U.D and other' ovt'. Organisation have to 

conceptualize the drawing from design particulars or'data and 

produce the drawings. They have to produce various sectional and 

detailed drawing ji'z plan, elevation, cross Section also from the 

design data, b'it -  buildings, roads, dams etc. Surveyof India 

Draftsmen have to produce only'drawing over the blue prints or 

scribe guides. Thus they produce fine,copy work of definition, 

clarity and uniformity. Therefore denIal of.the benefits of 

revised pay..scale of Rs.425-70' to the applicants'i's neIther 

arbitrary nor violative of article 14 and 16 of the constifution 
as alleged by the app"li"cants. 

ii) 	That with reference toparagraph 6'7 ofthe abpiication 
beg to state that the request of the applicant's' for implementation 

of 0.1'T Dated' 11-9'-67 could not be accepted as it was not' app'li'-

cable to Draftsmen of Survey of Tndi'a 

12)' 	That: the respondents have no comments to the statements 

made in paragraph 6.8 of the pp-licatio-n. 

13) 	Tat the statements made In paragraph 6.9 of the 

application the respondents begs to state that the reasons due to 

which the benef'it,o'' 01'. dated 19-10-94 could not' be etended 

to Draftsmen of Survey of India havdD already been explained In 

paragraph 6.6 above and also in speaking order dated 31-1-96 (copy 

enclosed) The basic point' is that content of job ought to have 
- 

sim,jlarity, 'Ebgineering Draftsmen possss' various qualification 
7/c 

viz. Draftsmen in Engineering (Polytechnic) Certificate' in- 

Draft'smenship (I'ndustrial 'lTraining Institute/Schools). Possessing 

minimum qualfication' in trade df Draftsmen is essentiai for 

recruitment as enginering Draftsmen. Recruã,tment rules alsq may 

- vary according to the type of organisation, strength of the cadre 

and carear pro'spect -s. In Survey of India, there is no fixed 
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strength in Grade lJ, lIT and IT. Bause of this ônfixed scheme 

Draftsmen in Survey of India ge promotion on passing Tada' Test. 

In CPW.D and.oherorganjation,' the trength of Grade In, I] 

and I 'are: fied,, Hence for promotion a clear regular vacancy 

should be avail'ab1e' 	Hence the words Irrepecti've of their 

recrui'tn'ien,', qualificatton in all Covt. of Irdia OffIces" in 0.11. 

dated 19-10-94 must.be read in properpespec'tve 

14) 	That' the stat'mens made in paragrapJi 6.10 of the applicat- 

ion the respondents beg to state that 

of'Draftsmenof C.P.W.D. and other organisations via-a-via the 

Draft'smen.of the Stjrve' of India are quite different as explained 

in p'ara 6.6 above. Simpiy b'ynonenclau'r'e, the orders of Govt. of 

India can not be implehient'ed 011 Dabed 19-10-94 is basically far 

CP.W.D. Draftsrnén'wh'o àreeigineering Daftsmen and similar 

Draftsrnen ernployed in other Govt. Organisat -ionè. What' exactly is 

implied by the impugned order ofN G.O.I. Dated 1-10-94 is that 

the engineering Daftsmenworking in all other Organisations may 

also be given the benefits. It' does not mean that, simply by 

nomenclature, one can h get' the scale. Contnt of job' ought to 
have s1mi'lrity 	rrr'espectve of the; long )Jst ofjobs furnished 

by the applicants, Survey of India Draftsmen have to produce only 

draw.irg over the blue pintë or scribe guides. Thus they produe 

fine copy work of deiriition ciarity and uniformity whereas 

E'ngineering Draftsmen in. C.P.W'.D. and other Gbvt'Organisations 

have, to conceptuaiz the, drawing from design particulars and data 

and produce th'e drawing. They have to pToduce vaious Sectional 

and detailed drawing:viz. P.an,'elevaj'on,roès sectIon also from 

the désign dta, be 1t buildings, roads, dams etc.' Thereafter 

they have to work out estimate of quantities of material, lebour 

and cost of the project. Thus there is a substantial difference 
in the rë-c.ruitment 'qualification, iiature of duties a jab and 

careeT advancement of engineering Draftsm'an mentioned in the 

impugned G.O'.I. Orde'r and the applicants Da?tsmén of Surey of 
India,  

is) 	Tat the stat'ements made in paragraph 611 of the 
app'iicatjon the respondents beg to state that the contention of 

the applicants that they are performing similar nature of work 

uhich are being •perfo'rmed by -Draftsmen Grade-Il: in C.P.EJ,D, is not 

correct as the nature ofwark.of Draftsmen GracLe-rI in C.P.W.D., 
via-a-via Survey of India it quite defferent: as explained in 

comments against' para 6 .10 above.  

I 
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16') . 	That; the statements made in paragraph 6. 12 and 6 13 of 

the .applibation the respondents beg to state that the reasons due 

to which Draftsmen o?Survey.of Ind.a could not: be granted such 

scales as mentioned inO 	dated 19-10 1 94 have been furnished 
in order dated 31-1-9ich is self-explanatory supported by 

•cogent reaSofl.,; There is substantial difference inthe recruitment, 
• 	 qualification careEr, prospects and nature of'duties of the 

• 	 Draftsmen of Survey of India and that of other departments quoted 

by the applicant's.. 	 ' 

171 	That the statements made in paragraph 6.14 of the 
aplicatiôn the resoñdents beg to state that the contention 

made by the app'licant that they are coveredby the Judgement of 

the Hon'ble Supreme CoUrt in Civil appeal Nb3121/81 and the 	- 
Judgement of Hon Tbie C.A.T'. Calcutta Bench in 0. No.458/86 
cannot be commented upon in the absence of meterial of the c'as. 

The case' for grant of scales vide 0.11. dated 19-10-94 has already 

been considered, in depth, after taking into account. all the 

facts such as essential minimum qualification required for 

appointment of Draftsmen' in Survey of India andother Departments 

a'nd their 'hatureof duties and responsibilities. 

iL8) 	That. the statements rade in paragraph 6.15 of the 

application the respondents beg to state 'th'at the fourth Pay 

Commission had examined the case of Draftsmen in Survey of India 

p:ar with sister trades 'Separathly 	These applicants were 
not. considered at.: part with the Engineering stiff in th'e report. 

of the Commission imply because, the neture'- of the duties and 

job performed are diff"erent o 	ccord"ingly, different scales were' 
prescribed and implemented with effect from 1-1-86 and Draftsmen 
Grade-Il in Survey of India granted pay scale of Rs.1350-2200 

(Prerevisëd Rs.425-E00) there is no discrImination and no 

vi'olation of article 14 and i of the Constitution of Tndia as 
alleged by the appiicant, 

i) 	That the statements made in paragraph 6.16 of the 

application the respondents beg to state that at the same time 

it it submjttd that the content of job ought to have similarity, 
Simoly by nomenclature, one cannot kh get -  the scale, Engineering 
Draftsmen working in all other organisation, possess various 

qualifications viz Diploma in Enginearing (Polytechnic), certifica-
te in Draft'smenship (Industrial Training nsUtute School). 

P'ssessing minimum qulifibationn trade of Draftsmen. 

Recruitment rules also may vary according to the type of Organlsat-
'ion, st'rength of cadre the cadre and career pTospects. Hence' 
the words, "Irrespective of their recruitment qualifications in all 

• 	
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all Govt.of India officeS "The word frrespective' implies, any 

Diploma/Certif'icate related tO the trade and does not include 

where no certificate/Diploma is required for recruitment. It 

is to' be notBd here that'. f'erro pTiritef became eli'gible for 

-' promotion as Draftsmen. 

That the statements made in paragraph 6.17 of the 

application the respondents beg to state that pay scales in 

terms of 0 0 19. dated 13-3-84, 1.1-9-87 were not applicable to 
Draftsmen of Survey of India. Hence there were not implemented. 

It-  is submitted h that: revision of Ray Scales of Draftsmen in all 
othr organisationa weremade in flarch, 1984 on the basis of 

award given by.the Board of Arbitration. in respect of Draftsmen 

of C.P'.W'.O. Even at that time GOvt. of Indiahad rejected the 

demand of Draftsien working in othpr organisations of the 

Ilinistry of Defence. This fact is borne in para 11-13 rage 16 1, 

FOurth Ray Commission report Volume!L 

rn,para 11.14 ibid, it hasbeen clarifiedthat "the 

remaining posts of.. Draftsmen are distributed in: other scales of 

pay also and the instruction i'ssued by the Cavt in I9arch ; 1984 
do  not cover them 

As regards 0.19. Dated 19-10-94, is has been clarified 

in foregoing paragraphs as to why the Govt did not agree to 

extend the benefit of O.M. to the Draftsmen of Survey of India. 

Tt., iS stt'ongiy denied that order dat.ed 31-1-96 is false, 

miSleading and not based on factual p:osition, In fact, the Govt. 

has viewed the whole P'ay structure & service conditions of the 

cadre of Draftsmen of Survey of India in totality. 

That the statements made in paragraph 6.18 of the 

application the respondents beg to state that the respondents 

Shad communicated their decision through order dated 31-1-96 in 

persuance of the irection of the Hon 'ble C.A.T. Guwahati pased 

on 20-7-95 in 0.f filed by the applicants in this connection'. 

So far as adherence of time limit fixed by the HO'i'hle C.T. 

for disposal of representations uaS concerned, the reasons for 

administrative delay were -  furnished before Hon'ble C.A.T. and 
Hon'ble C.A.T'...had also dismissed the contempt p -etition filed by 
the applicants. HOn rble C.A.T. may kindly uphold the order 

Contd..r/10- 
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dated,31-196 and r.ejectthe application of the petitioner on 

the grounds as.*éxpiained in forgoing paragraphs. 

22) 	That" the responents have no comments to the statmertS 

made in.paragraph 619' of the app'iication 	for want' of total 

facts similarily of pay scales cannot be adducd as reason. 

FUnctional justification ought to be established. 

1ihat.tb statments made' ,in paragraph 6',20 of the • 

X"application the respndents beg to state that the contention 
the applicants that' they are similarity situated like the other 

Draftsmen Grade-Ii' of different Central Govt. officeS including 

the Draftsmen Grade-Il of .C.P.W.D. and Draftsmen rdnance factory 

is. not correct as explained in foregoing •aragraphs. There is 

subst'antial di.ffrence not only in recruitment qualifications 

but also nature of their duties and.respon•sihilities. Draftsmen 

in.Survey of India enthe'r the Govt.service without any 

training in their trade and they are appointed training for 2 

years in the Department at Govt. expenses; They get regular. 

pay scales of Rs.950-1400 (Rs'.26'0-350 'pre-revisd) during their 

training for 2 years which IS not granted by any of the 

Department quoted. by them in their application. tven nature 

of duties and responsibilities are not identical. Survey of 

India Draftsmsn are essentialy to produce fair drawing viz 

produce neat drawing over the inpression/guides given. In a way 

the work resembles tracing whereas' C.P.W.DS Draftsmen and 

Draftsmen of other Cbvt offices, have to conceptulise and protUce 

• 	various: drawing viz plan, elevation and section from mathematical 

design data. They have' to work out quantities and cost of the 

project. As such they arenot similarily situated as contended. 

• 	24). . 	That the respondent's deny the correctence of the statem- 

ents made in paragraph 6.21 of the application & begs to state 
• 

	

	 that the relevant aragr'aph quoted from the fourth' Pay Commission 

report is relevant only in such cases where' revision of pay 

scales of DraftsmEn was to be carried out in persuance of the Govt. 

orders of Ilafch,' 1984 were not appliab1e to the Draftsmen of 

Survey of India. Even at' that time, Govt. of India had rejected 

the demand of D'ráftsmen ubrk&ng in other organisa€'ions of 1inistry 

of' Defence', Thi 'ract is born'e 'in para ii13; Page 196, FOurth 
Pay Commissibnw VOlume-I. 	- 

0 	 Cor!t'd..'p/ll- 
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In para 11.14 ibid, it has been- clarified that "the 

remaining posts of Draftsmen are distributed in other scales of 

pay also and the ins.truction.s issued by4.the Govt. in tlarch,1984 

do not. cover theme. 

That the statements made in paragraph 6.22 of the 

applicat-iOn the respOndents beg to state that it is denied that 

• 	any delaying tactics were adopted in the case of applicants. 

• 	The respondents have been consideririg the various aspects as  

regards applicability of order dated 19-10-94 as early as 

16-2-95. The points involved in decision making were to have? 

substantial repercu9Sions and hence cdnsultation with various 

nodal flinistries are involved. Aftercareful csideration it 

was concluded that the scales notified under 0.11. dated 19-1 0-94 
can not be impierented in case of Draftsmen of Survey of India. 

All the applicants in O.A. No.135/95 were informed accordingly. 

'ih complince' of the order dated 2O-7-95 assed by Hon'ble 

C.R.T. The Oonvincing reasons were also  submitted before the 
Hon Vble C.R.T. and the contempt peitIon filed by the app -1thcants 
in this regard was dismissed' by the Hon 'ble C.A.T. 

-26) 	That the statements made in paragraph 6.23 of the 

application the respondents 'beg to state that the contentIon 

of the applibants as regards waiver of recruitment qualification 

is bsed on mus'conception,.sirice the caes covered by 0.11. dated 

19-10-94 is for other GOvt. offices/agencies having their own 

ngineering and construction wings. Erhploying engineering 
flra1tsmen. 

The appi1cants uere only matri.culat or Intermedite 
at the time of their recri.iii.'ment in Survey of India and need o 
be given thrugh training as cartographic Draftsmen for two 
years at GOvt. Expenses whereas C;P:W.D. & other Engineering 

Draftsmen are trained at their expenses arid possessed prescribed 
qualification such as Diploma in Engineering (.Folotecnic) 

certificate in Draft'smenship (I.'Tr/schooi) etc. etc. before 
entry in service. Hence the words "Trrspective of their 
recruitment qualification". Th; certainly does not mean that it 
Includes such entrants who had no such qualification/Diploma 
are also covered by the O.M. 

. 	Contdp/12- 
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- 27) 	That th'e stateiiientS)n'ade in paragraph6.24 of the 

application the respondents beg to statb that the application 

• is bässd only on the presumptions .of the applicants ignoring 

the spirit of .  0M dated 19-10-94. 

28 	That the statements made in paragraph 	7 and 8 of 

the application the respondents beg to 	state that no 

relief/Interim Relief. is admis ible in viOw of the replies 

above and the application is liable to be rejected. 

29) 	That the applicant is not entitled to any releif 
sought for in the application and the same is liable to be 

dismissed with hosts. 
J 

I, Brig. P',K., Gupta, Direàtor, N.E. Circle, 

Survey of India, Shlllorig, do hereby solomnly declare and 

affirm that the statements made in this written statement are 

true to my knowledge derived from the records of the case. 

I sign this Ferification -  on this the day4of 

4-e;1996'at:. Shillong. 
DV&t6T, IV.rth Ladein CrCL*.I 

Stney of!nJa, Sh1IOr' 
DEP0N.Ef\T 
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}fl 	 'Fr/reIegram 	SCIENCTECH 

Tfq]TeIephoflG 662135, (EPABX) 
ftwr 	 667373 

~ir t: w, tt qi 	( 	 t/Tetex 	/ 73381,73317, 7328 

OVETNMENT OF INDiA 	 4T/Fax 	 6863847 

MINIST Y OF SCIENCE & TECHNOLOGY 	 6862418, 064567 
Department of Science & Technology 

rQchfloIoy Bhiovan. Now M.hr.uli flood, Now O&hI - 110016 
- 

No.51*1/0/001/95 	 Dated 31st January, 1996. 

0 R 1) E r 

The 	C?n tral Pdinin is tra t i v e Tn huna 1 	Guahati 	Dench, 

Guwahati, C. 1­1 an application filed by Shri Tulsiram Sarmaq 

D,-aughtsman Grade - Il in Survey of India • North Eastern Circle 1  

Shi.1 long and eventyseven other DraUghtsfilen in Survey of India, 

passed ar ordtr cJi.rta: Linq the t3o,er'ncm-n t to consider the gr.iev-

arce of the appi icari Is and to Lake a dcc is ion as I he Iher the 

benefIt of the revised pay scales e> tended to Draughtsmen in 

Governifieri I of fices other than CF'WD 'iide Ministry of FinancE 

Office Memorandum No. 13(i)-IC/71 dated 19th October • 1994 can be 

ex tended to the appi icants. The Government after careful 

cois,ideratOn of the. matter observes and makes the fol lowing 

or - dc r 

The applicants have requested for implementation of the 

Ministry of Finance 	Government of I n d i a Office Memorandum 

No.1(t)1C/71 dated 19th October, 1994 extending the benefit of 

revised pay scales for Draughtsi'cfl in Goernment Offices and 

Departinen ts other than C. F .14. D. 

The Departimeri't has considered the existing pay structure of 

Draughtflafl 	n Survey of India (501) . Draughtsman in Survey of 

India is a part of the topographical cadre which includes other 

cunpi oes 	ill' e 	p1 anc Lab 1ers, 	topo- aLtx i.] 1 iary 	air - SUr'/e'/ 

draughtsfflr, 	Survey 	ssi tants 	Topo-CoiliPLiters, 	etc. 	The 

qual 	 a,tiflDfl for recrui tnient is kept as Inter -mediate with 

Mathematics 	s crc cf the subjct. 	No candidate in the 

Draughteiflan 	c a d r e at an', 	ic-/el is required to have 	the 

qualification 	of 	CertifiatC/di.P10ma 	in 	DraughtsmanshiP. 

Further, the promo Lions in the Surve' 'of India from the level of - 

P. r - 2O - 13 	F:s - 
:::,-43:) up to the level o I Rs .425-()O 

are fle":iblca whereas in C.F.W.P. the promotions are. based qn ' 

fLIñC tiona 	bs is against sanic ticped strength at each level . 	 • 

Surve't of 	md .a , 	the DrjhLiflefl get: 	promo lion 	on passing 

departuentl' e ; at,i,naLiOfl 	after c:uuiiplet:iofl of 	fixed 	tenure dr 

service and get promotion without 1 inkae to vacancies at high9r 

level. 

1 t wcui rJ thus be seer on the 	hand the DrEiL qhtsirefl in 

Survey Of India are not required to cssess the qual i 'fica tion of 

Draughtainan for ap,poir Lmen I in any .1 eve1 and on the other" hand 

- 	 I 	
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they 	L 	Lhe.i.r 	proinu 	1 	ii xed 	periodic i y 	oh 	irig 

depr tmL-.-n L1 e:cuiti.nLiOIi tii LIioL't 1 ir::ige to vacçie.. 

ccorditiq) y. there is no conpriscn be Iwen Druqh tsnn in CPWD 

nd o L. I or cr t L i i'i '/ I -:- v i DrLIq h L Irctn i ir i SO I i ri 

wtit•i .  t'_ 	tI%I_ 	1f uuj1iL' Ililli 	in LI , W1) 	id 	oL!er 	cr,çjtn.is.t.iorisa r& 

required to handle vried Lypes of drauhtsrnansbiP related jhs 

whr 	thi U 	tjh LciIlcrn in SO! 	ryIt Lon f I -ted then.e I 	only v,i th 

repec 1: Lo sLIrE"/ 	T- requirerlEnt in Lhi r case is know IEdqe of 

e-. 	nEt drauqhLsinanhip in 3ther orqanisa- 

tions - 	ThLIE • any order issued in rss pcc t of D!-al-I g hts.man in CFWD 

or Drauqhks-IrEin in other MinistriEs" Departments or Orqanisation 
cannot aLt Lc atica 1 1 be made appi icable to Dreuqh Lsiren in Survey 

of lndi a 

5 	The pay 	:rt.icture of 	 j - 	 cf India had not 

beers 	and at: pr?5er L 	u.,o 3 E. not at p a r with pay 	G truc ture 	c.r 

DraLIqhtsInE\fl e 15 tir in o LIr Di' cjar:isa Lions Pit one £ Laq, the 

enupl oeec have got h.iqher pay scale thrcuh the J o i n t Consul ta-

tive Nchir'ery and Pirbi Lra Li nit Pwarc1 In c a sis the present Off i c e,  

Menorancluiti is conidard for impleren La Lion • this will 	inrinqe 

upon 	the bene f I t.s a] rf24:ciy 	rruect to the ernployes of EOI wnic h 

ffly OC t ho ii gooJ 

Tie abcn e iaij&s tj',I? been considers-rJ carefully in 	the 

Goverruilen L 	nd i. t has nc I: been found possible Là agree wi t1 	t!- e 

requos I: of 	the flrauqhtstnen .1 fl Survey Of I nciia for 	re'is ion of 

ii el r 	p 	sca 1 es baeci on Lie ii if ice Heiorartdunu of 	M in is try e,f 

F in.ince 	Uov t 	of lnJ ia cja LutI 17 1(1 .1991 	Pill t:he appi ican t 	in 

the 0 	N:. 	 cia Led 2). '5 filed in the Central Admin istra - 

Live Tr iL'utte]. • Guv,ahati. Ber':h 1  Gu 	lati are herdby 	informed 	of 

t he at Love drc. I . inn ci f 1: he Dc,'.e'uiriets I: - 

Sardana) 

Joifl L Secretary to the Government of India. 

I 	ci. 	:u Sr uIui 

L51Cr t•'i 	- I I , 
Norti Eaternu Circle, Survey of India. 

.1  

Copy 	to 	tho 	I-ion' bla 	L.er:rI 	AJrr.in.istri:i ie 	Tribuia 

GLIwahaLi. E4ench. Gut'iahati • AsEaaTu t-ii th reference Lc their order yin 

t.te 	 ra1. appi icati.on 	. i:' 	dted 20th Jul ,',  

Copy 	to 	the St.tiveyor C-en'eral of .1 rd ia, 	7) 0 r -,v 	of 

Del r a DLI n - 24 G u 1 

Copy to Brig. P.I< GLIpta, Di.ector, North Eastern Circle, 

Survey of Indxa Survey of India EstaLe 	ShilloKg- 93o(:)1 with a 

	

request to k.i.ridl y del. iver Lho copjies of this order to all 	the 

applicants i.ndlvldually in the abcye case. 

(M.M.I<. Gardana) 

Joint Secretary to the Government of India - 

\C6py to:- Shri Anup.Kumer Choudhury,Addi-. CGSC, CPF,Guwahnt1 
akongwlth a copy of Df3T's order quoted ebc5ve. 

Copy to:- The Sur -yyor Generel of Incile, Dehre Ljn 
I 	 H 
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SUV1Y OF INDIA 

/ 5 	NORTH EASTERN CIRCLE OFFICE 
POST BOX NO.89 
SHILLONG-793 001 (MEGH.LYA) 

IXted, the 06 Feb., 1996 

0 

. 

1, Shri Tu].1rarn ; Shrni' 

ShrI S8tyajlt Kumer Dey 

Shri 	 Kharel 

. Shri SrlkantEl tinupte 

. Shri Pradip Kumr Neo4 

Srntl. NndItn Ls . 

Smtl Mebibors T1ew1i 

Shri K.B.Curung 

Sniti, Pndorn Sohkhlet 

Smti. Kuries Noreen L1oo 

11 • Shri K2j0]. Kr. Bhttcharjee 

ShrI Arun Kr. Bid.yi 

Smti. Joyn Adhikori 

i.. Sniti. Shanti Kunmri Chimlre 

1. anti. Lawrnzu1i 

Smti. Reklu' Mch 

Shri Ullip Kumar Deka 

Srnti. Mita Dasupt8 

Smti. uhhra OupL 

29 Shri. J)eb.31s Dutta. 

Shri Sudip tUtta Choudhury 

Shri Jnbor Singh LartBng 

23 Shri flanjit Sudibaidy 

24 ShrI Prabash Peul 

2. Sniti. Erhoilne Majaw 

Smti. Spirinn Jiarani 

Smtl. Eeryni2. Wrjri 

Smti.E'e1ynnora hynsi 

Smti. flltlkona Mijiw 

Shri Cher.n Singh Ni 

Shri. Mustq Ahnied Swer 

Smt. Brti11Ei Khyllep 

Snitl. Arunima tkitt. 

34 Smti. SofianD Khnrkonor 

Sniti. Mnju1. Bhttacharjee 

Srnti. Milcinline Makhlew 

Smtl, Taposhi Mishre 

38, Shri Bhubnnesh,ir Des 

39T Srntl. Anub)in Roy Choudhury 

-iQ. Snit:i 	CnrcUn' Tmo 

41 . Sniti. 1'ideiis Jywo 

2. Shri fi.S,Thpa 

3. Shr S.C.Roy 
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Smtj. G.M.Sohsten 	 1 
46 . Shri B • Da s 	 I  
47• Smtl. D.Majaw 

Smtl.R.c,Nongbrl. 

Shri A.Mennen 	 I 
50. ShrI. M.M.tJmion 	 H 

ShrI E.Lertang 

ShrI Durgesh Purknyasthe 

53. Km. L.Tombi S1nh& 

5. Smti. Sante Ghosh 

5 	Smtj.  fl.Kharhulcl 
56. Shri B.Dohkhjt 

57, Smti. H.r)iendoh 
Smti. M.,1tharbukj 
Smtj,  N.Kharbten 

Shri K.C.Da3 

61, Smti. S. Nongbsap 	S 	 I 

62. Smti, MargaritA Sien 

63, Sniti. B,Marbenjen 

6, Smti. Dipti. Kar 

65, Smti, Rite Taraldar 

660 Km. Kante Nongkynrih 

!.A.B}mttachrjee 

Srnti. Junu Skerma 

Smti, E.L.Nonbrj 

ShrI Ashutoh Des  
i!.  

Shri Jeeven Kumr 	
I 	

I t 

72, S1it1.. 	4,Lyri.oji 	
I 	I 	 I 	I 

730 Shri  T.Lyngoh 	 I 	
I 

74, Kin, Eltelin Mukhim 	 I 

75., Shri S.C.Sabdakir 	; 
Shri T,K,Mondal 

Shri L.,Pra4hin. 	 i 	 : 	! 	H 
78. 

 ?

hri Shimboo S1nij Soleoki 
091. C N 	i 	& /:3 	O(vir& 	 dl:.. 

NO,13SL.95 	I 	
I 

copy of order beer1rg No.SM/06/001/5 d.31 sran, '6 on the subject CUSe received from Govt. of Tndia,Mtryo 
Science & Technolory,Department of Science& Technotq/y, New Delh4.1 
is  sent herewith for informotion, .1cxJP- J? .-Jt.J 	' 9{ 
LQCvho3A& 4LA 4twot& L 	.c .. (2. 2c /3ç 1 ,94 aJ1 

( MAj,  on S 	JJ HURI)ENGES, 
I 	 DEPUTY DEECTOR 	I 

aL • 	 ( CURRENT DUTY CEkJG.E) ----_. --__._ 	 for DIRECTOR NORTH ESTJN cIRCLE. 

	

t 	H. 
\.-C6py to:- Shri:A.nup.Icumer ChoudhUry,Addi. CGSC, CAT,Guwahatj 	H 

alongwith a copy of DST's order quoted above. 
Copy to:- The Surveyor General of India, Dehre Dun 	1 	

1 

-. 	 1 
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• 	Union of India & Or. 

-And- 

In the matter of :- 

Rejoi'nder submitted by the 

applicants. 

The above named applicants most humbly and 

respectfully beg to state as under : 

EF REPLY TO THE BRI HISTRY'OF WRITTEN 
o 	 - 	 --- - 

- 	
SThTEMENT 

- 	 II 
That the applicants categorically deny the 

statement made in paragraph 3 of the written staterent 

where an attempt is made to make distinction between 

Draftsman of Survey-- of India and the Draftsman of 

CP -JD in respect of recruitment, qualification, procedure 

of recruitment, pay scale and also with- nature of works 

and the respondents also relied upon on the grounds' 

staied in the impugned order dated 31.1.96 whereby the 

prayer of the present applicants was rejected. But 

supprisingly the same authority also made a strong 

recommendation for grant of higher pay scale to the 

Draftsman of Survey of India and also pazticularly to 

the 'Grade II Draftsman of Survey of India vide SIrveyor 

Contd. ..P/2 
S 
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Surveyor  General of India t s letter No. J-7162/2158-

Arbitration dated 16.2.1995 wherein it was reguestea 

for grant of higher pay scale of Rs. 425-700/- (Revised 

Rs. 1400-2300) in terms of Office Memorandum dated 19010 

1994 with effect from 1.11.1983. Therefore ground of 

distinction shown in the written statement in paragraph 

2 are categorically denied by the present applicants. 

Be it stated that the recommendation of the Surveyor 

General of India has been made to the Secretary to the 

Govt. of India, Ministry of Science and Technology, 

Deptt of Science and Technology vide letter dated 

16.2.1995. It is also appears from the 1st paragraph of 

para 2 of the written statement where it is admitted 

that the qualification of Draftsman at the initial 

	

recruitment is M#E4e- tLc with 	and it is also 

- . adrriitted that after initial recruitment they are "rigoro-

usly trainedt' and it is further admitted that "on comple-

tion of satisfactory training" and productive work for 

2 years as above they are eligible for classification 

as Draftsman Grade IV in the pay scale of Rs. 260-430, 

It is also admitted that they are rigoriously trained 

for "fair drawing and scribing". The respondents also 

admitted the following facts in the 1st paragraph of 

para 2 of the written statement. 

Residency period in the grade of Draftsman iv 

is three years. At the end of third year they 

are tested for further classification. On passing 

the test they are classified as Draftsman Grade 

III in the pay scale of Rs. 330-4-6-0. Residency 

period in Grade III is 2 years. At the end o 

Contd. 
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two years they are again tested for further classifi-

cation as Grade II. On passn th test, they are 

classified as Draftsman Grade II in the pay scale of 

Rs. 425-600." 

From above it is quite clear that the Draftsman of Survey 

of India require to undergo a rigorous and sophisticated 

training before they are being classified as DraftsmanóI 
A 

Therefore the quality of work as admitted in the written 

statement are ligher/uperior than those draftsman of 

CPD. Hence they deserve raLher higher pay scale than 

those of CPiD Draftsman. In this connection it may be 

stated that the Draftsman of Survey of India Grade III 

• 

	

	and II even after recommendation of the 3rd Central Pay 

Commission was granted higher pay scale by the Ministry- of 

Finance vide their letter No. F. 42(5)/74-IC dated 19,3.1977 

with effect from 1.1.1973 although initial recommendation 

of the 3rd Central Pay Commission almost identical to that 

of CPD pay scale recommended by the 3rd Central Pay Commi-

ssion. Although iinistry of inance subsequently granted 

higher pay scale to the present applicants vid6 Finance 

Minis -trys letter dated 19.3,1977 but the same granted 

with effect from 1.1.1973. Therefore it is quite clear 

that Draftsman of Survey of India was granted all along 

higher pay scale than those Draftsman Of CPVD. 	- 

A mere reading of the recommendation of the 3rd 

Central Pay Commission and 4th Central Pay Commission both 

Draftsman scale for Survey of India and CPdD are almost 

identical. However, it appears from the statement of the 

Contd..,. 
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respondents that Draftsman of CPWD were granted 

higher pay scale following an award of arbitration 

vide Office lviemorandum dated 13.3.1984., whereby the 

• CD Draftsman Grade III and III and I were granted the 

following scale 

Original Scale(Rs e ) Revised scale on • 	 the basis of the 
Award 

Draughtsman Grade I 	Rs. 42 5-700 	Rs. 550-750 

Draughtsrnan Grade II 	Rs. 330-560 
	

Rs. 425-700 

Draughtsman Grade III 	Rs. 260-430 
	

Rs, 330-560 

However this discrimination which arises between the 

Draftsman of CPD and the present applicants following 

the grant of arbitration award to CPJD Draftsman which 

was sought to be removed by the Government of India, 

Ministry of Finance vide the O.N. dated 19.10.94 wherein 

it is observed as follows : 

"The undersigned is directed to refer to this 

Department's O.M. No. F(59)-E.III/82 dated 

13.3.84 on the subject mentioned above and 

to say tha a Committee of the National Council 

(JcM) was set up to consider the request of 

the staff side that the following scales of 

• 	pay allowed to the Draughtsmen Grade I, II and 

III working in CPWD on the basis of the Award 

of Board of Arbitration may be extended to 

• 	•• 	Draughtsmen Gride, 1,11 & III irrespective of 

their recruitment qualification, in all Govern-

ment of India Offices. • 

Contd. . . • 
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Criginal Scale (Rs.) 	Revised scale on the 
basis of the tward 

Draughtsmen 	425-700 	 V  550-750 
Grade I 

Draughtsmen 	330-560 	 425-700 
Gradell 

Draughtsmen 	260-430 	 330-560 
Grade III 

2. 	The President is now pleased to decide that the 

Draughtsmen drade I, II and III in off ice/Departments 

of the Government of India other than in CPdi may also 

be placed in'the scales of pay'rrentioned above subject 

to the following : V 

V 
 'Minimum period of service for 
placement from the post carrying 

scale of R. 975-1540 to .1200-

.2040 (Pre revised scale Rs.260-430 

to Rs.. 330-560) 

Minimum period of service for 
placement from the post carrying 
scale of Ps. 1200-2040 to Ps.1400-
2:300 (Pre revised Rs.330-560 to 
Rs. 425-700). 	

V 

Minimum'perjod of service for 
V 	placement from the post carrying 

V 	 'scale of Ps. 1400-2300 to Rs. 1600- 
2660 ('Pre 'revised Rs. 425-700 to 
R3. 550-750). 

7 years 

5 years 

4 years 

3 • 	Once the Draugtsmen are placed in the regular 

scales, further promotions would be made against aiailable 

vacancies in higher grade and in accordance with the normal 

eligibility criteria laid down in the recruitment rules. 
S 

4. 	The benefit of this revision of scale of pay 

scale be given with efiect from 13.5.82 notionally and 

actually from 1.11,183.tI 

S 

I 
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Prom the above Office Memorandum it is quite clear 

that the intention of the Government of India to 

grant the higher pay scale (revised) to all the Drafts-

men serving in other offices of the Government of 

India sb that there should not be any discremination 

in the matter of pay scale. Therefore in the Office 

Memorandum dated 19.10.94 the tremendous improvement 

has been made by Saying that "irresectjve of recruitment 

ualificatjonu and therefore th attempt of the respon 
S 

dents to make adistrinction of recruitment 

ee- 	in between the Draftsmen of CP1JD and 

Draftsmen of Survey of India with 
a deliberate attempt 

to deny the legitimate claim of the applicants for 

granting of a htgher pay scale in terms of Office 

Memorandum dated 19.10.94 

The attempt of the respondents to make a 

further distinction in respect of job, it is nothing 

only an arbitrary exercise of power. In this connection 

it may be stated that the respondents have categorically 

admitted that the present applicants are rigoriously 

trained in fair drawing ans scribing nature of work of 

the presnt applicants which is elaborately stated in 

paragraph 6.10 of the Original Application and the same 

is not denied by the respondents rather admitted the 

rigorious training 
in "fair drawing and scribing. Be it 

stated that ' 1 scribing" is a more Sophisticated work, 

it wou'd be evident from the Judgement and Order dated 

11.4.91 passed in O.A. No. 66 of 1989 (K.N.Chary & Ors 5  

V. U.0.1. & Ors.) by the Hon'ble Hyerabd Bench o 

the Bentral Administrative Tribunal. The relevant portion 

S 

Contcl. . 
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of the said Judgernent and Order dated 11.491 is quoted 

belw 

13. 	In this Case, the Government,. at the 

-. incepion, placed the Scribes in higher grade 

than the Draftsmen. After rdognising the skill 

and the ardousness involved in the work, the 

Government has fixed higher scale of pay and 

the Draftsmen were given the lower scale of pay. 

The Government itself has not gone into the 

details of the respective duties and works of 

• 	
the two categories of people by.appointjng a 

committee on their own accOrd and they merely 

based on the awards given in this respect. They 

• 

	

	increased the pay scales of the Draftsmen firstly 

.equàlised their pay with the Sciibes'and immedia-. 

• 	tely thereafter they further 'increased the pay 

• 	 scale of the Draftsmen. The petitioners contended 

that their work is superior and involved great 

• 	 skill. They also contended that the department 

deputed some Draftsmen to undergo training under 

the scribers work is more difficult, pains taking. 

For that reason alone the Scribers were put on 

higher pay scale than the Draftsmen and they are 

entitled to get the, equal pay scale on par with 

the Draftsmen at least. The Department itself 

who is competent authority to assess the relative 

• 	merits and demerits of the work 'involved in the 

• 	 two categories of people, made a recommendation 

'stating that the Scribers are discharging important 

duties and they are taking a lot of risk 'in' dischar-

• 	ging their duties and sometimes sit is also injurious 

• 	. 	Contd... 
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to their eyes; So, they recommended that their 

pay scale should be equated with the pay scale of 

the Draftsmen. The Departmental Officers are 

the competent authorities to assess the work 

of these categories of employees. They themselves 

after going through the nature of work of the 

Scribers and the Draftsmen, recommended that 

the Pay scale of the Scribers should be increased 

on par with the Draftsmen. When the Government 

increased the pay scales of the Draftsmen basing 

on the Awards, what prevented the Government to 

act upon the recommendation made by the officers 

of the Geological Survey of India Who knows the 

work of the petitioners, who knows the risk 

involved in their work intimately and recommended 

to increase their pay scales on parc with the 

Draftsmen. The Government has not shown any 

• 	 reason for not accepting the recommendation of 
- 	

• the Department. 

From above, it is quite clear that this scribing work 

• 	 is rather more sophisticate.and superior and it is also 

• 	• 	observed in the said Judgement and Order that the Drafts- 

man of Geological Survey of India who are finally granted 

relief of revised higher pay scale as demanded by the 

present applicants are being observed in the said judge - 

ment in paragraph 1 that this Draftsman: of Geological 

Survey of India áreimparteda special training in 

Survey of.  India eo enable them to undertake the scribing 

work. Therefore itcan be emhatictlly argued that the 

Contd... 	- 
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Draftsman of Survey of India who were all along enjoying 

higher pay scale since 1.1.1973 than those Draftsman of 

CPWD now deserves rather a higher pay scale (revised) 

which was granted to CPWD Draftsman following the Office 

Memorandum dated 10.10.94 for grant of such revised 

pay scale of Rs, 425-700 (revised 1400-2300) to the Drafts-

man Grade II to all the Central Govt. offices. Therefore, 

the present applicants are squarely covered by the Office 

Memorandu dated 19.10.1994 which is also admitted by the 

respondents in the recommendation letter dated 16.2.1995 

addressed to the Secretary, Government of India, Department 

of Science &'Technology and the grant of revised pay scale 

deserves to be allowed to the applicants. The applicants 

also beg to state that since the Office Memorandwn of 

the Government of India, dated 19.10.94 has waived the 

recruitment qualifjcatjo, now the respondents cannot 

make any more distinction on the ground of recruitment 

qualification, The present applicants are not aware regarding 

the order dated 1.7.94 passed in O.A. No, 943, 976 and 

1459 by the Ernakulam Bench of the Central Administrative 

Tribunal. 

PARAWISE REPLY TO THE WRITTEN STATEMENT 

1. 	 That the applicants categorically deny the 

statement made in paragraphs 8,9,10, 11 and 13 of the 

written statement and further beg to state that even 

before passing the order dated 31.1.96 the Surveyor 

General of India has strongly recommended for grant 

of higher pay scale of R5. 425-700 (revised 1400-2300) 

S 

S 

S 
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4 

vide his letter dated 16.2.95 addressed to the Secretary, 

Government of India, Department of Science and Technology. 

Therefore clairn of the present applicants for grant of 

high pay scale appears to be admitted as a bone fide 

aimby the Srveypr Oeneralof India and the applicants 

further claim that they are entrusted with more sophisti 

cated work which is superior in nature. Details of which 

has been elaborately stated in paragraph 6.10 of the 

Original Application and reiterates the statement in this 

regard madE above in reply to the brief history as well 
S 

as in the Original Application, and it is further declare 

that the O.N. dated 11,9.87 is also applicable to the 

present applicants as the same has been in a specific 

term granted the benefit of higher pay scale to all the 

similarly placed draftsman serving in other Ministry's/ 

Deptt's of the Government of Indi"a vide paragraph of 

Memorandum dated 11.9.87. The relevant portion of paragraph 

3 of the 0.1i. dated 11.9,87 is quoted below : 

"The question of extension of the benefit of 

the judgement of the Supreme Court to the 

'similarly placed Draughtsman in other Ministries/ 

Departments of the Government of India has 

been under consideration of the Government. 

President is now pleased to decide that the 

• 	 Draughtsmen as were in the pay scale of 

Ps. 330-560 based on the recommendations of the 

Third Central Pay Commission as referred to in 

pare 1 above, may be given the scale of Rs.425-

700 notionally from 1.1.1973 and actuall from 

I 0 Q"7 ti 
J_. 	S 
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S 

S 
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Therefore the• applicants are squarely covered even in 

terms of OM dated 11.9.87 but they are being deprived 

by the authorities from grant of the benefit of higher 

pay scale and it is further reiterates by the applicants 

that the nature of job performs by the Draftsman of 

Survey of India rather more sphisticated and superior 

than those of Draftsman of CPJD and therefore only 

Ministry of Finance vide their letter dated 19.3.1977 

reviewed the pay scale of Draftsman of 5urvey of India 
3rd 

which was initially recommended, by the/Central Pay 

Commission find was pleased to grant higher pay scale by 

the Ministry of Finance with effect from 1.1.1973 reco-

nising the. skill and quality of works of the present 

applicants whereas the Draftsman of CPD at the relerant 

time ewere in a lower pay scale than those of the present 

applicants. Therefore when the C.P.d.D. Draftsman are 

allowed to higher pay scale following the Arbitration 

Award vide Office Memorandum dated 13.3.84 the present 

applicants also simultaneously entitled to higher revised 

pay scale than those draftsman of CPD Xkzxff9 ,uxH and with 

this.view of intention only the subsequent O.M. dated 

19.10,94 was issued.by the Government of India therefore 

there is no justification on the part of the respondents 

to deny the bona fide claim of the present applicants for 

revised higher pay scale. 

The respondc.-nts admit that the trainees are 

given rigorous training for'en-e year in fair drawing and 

scribing vide lines 10 and 1 1' of the written statement, 

here is always certain differences of job requirement  

among.the various organis8j 3  of Central Governmjt 
S 

S 

S 

S 
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w-orkingas 3Jraftsman eveh then the Govt. of India, 

állowed to. grant of higher revised pay scale to all the 

Draftsman in all the Offices/departments of Govt. of 

India. Therefore if theres is little difference of job 

requirement of Survey of India, Draftsman and C..W,D. 

Draftsrnn, the same should be the str'ict criteria for 

grant of revised pay scale in terms of O.M. dt. 19.10.94. 

Otherwise, there would be no necessity of Office 

Memorandum dated 19.10.94. 

Though the residency period is 5 years in 

Grade II for promotion to Grade I, normally the chance 

for promotion occurs after a minimum peridd of 15 years. 

• The Order dated 19.10.94 contains placement of 

scales after a period of certain number of years in 

eachscale. It is not replacement of scales as stated. 

efore going through the O.M. dated 19.10,94 it is 

esential to go through the background of this decision 

by referringto the resport of J.C.M. Committe issued 

by the Department of Personnel and Training (JCA) vide 

No, 3/5/92-JcA.. 

There is always, certaiff differences of job 

• 	 requirement from one organisation to other organisation 

eben under the Central Govt. so that this cannot be 

strictly a criteria for determination for grant of higher 

pay scale,. 

Tracing means copying on a a-ue--t paper 

laid over the original and not drawin6 the original 

itself. Hence the word ''resembles" cannot be accepted, 

S 

S 

S 
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to 

The statements of respondents also did not 

throw any light on any point as (i) the result of 

the consideration for applicability is not stated; 

(ii) d'etails of repercussions such as from which quarter 

and on what grounds (iii) wherther consultations were 

actually took place with various Nodal Ministries etc. 

are not explained. 

If the nomenclature has no bearing then the 

statement made by the respondents in the absence of 

information without documentary evidence as stated 

above cannot be taken into account. 

The humble submiss ion of the applicants that 

neither the job pattern nor the so-called criteria 

for recruitment qualification of the applicants are 

similar with those of DRDO Draftsmen. Hence applicants 

are unable to explain the relevance for making this 

statement here. Further the Respondents have tried to 

mislead the Court by Suppressing the fact implementation 

but the O.M. dated 19.10.94 have now been implemented 

in Ministry of Defence vide letter dated 15.9,95. 

It is amply clear from para 3 of the letter 

dated 16.2,95 that the Respondents having left with no 

base for implementing the scales (as awarded to Draftsmen) 

in respect of other topographical cadres, an attempt has 

now been made by the respondents to deprive the benefits 

to the Draftsmen forgetting DST's letter on Cadre Review 

Report dated 30.1.1996 where Drftsmen are no more under 

topographical cadre. 	 ' 

I 

0 



r 	 .-14- 

When one of -the Directors working in survey of India 

have agreed and recommended the revision of scales of 

Draftsman Grade II from 205-280 to 425-700, the applicants 

could not find any reason now for rejection of the same 

by the Respondents and particularly when Surveyor General 

has strongly recommended the revision of pay scale vide 

letter dated 16,2.1995. If the Director North Eastern 

Circle's reply is to be given due weightage then it is not 

justifiable to ignore the recommendations of Director Western 

Circle as both of are equally responsible officers and form 

part and parcel of the Government which is to consider =zr 

the case of the applicants. Moreover both are functioning as 

appointing authori -ty for Group 'C' having full knowledge 

about the rules for appointment and also the jb requirement 

of Group 'ci personnel. It can never be expected that in 

Governinen of India departments officers having the duties of 

appointing authority may be indifferent capabilities/ignor-

ance ofrules and regulations and functions and responsibi- 

lities of the department. 

From the letter dated 16.2.1995 of Surveyor General 

it was given to understand that the department is satisfied 

regarding the claim of revised scales of Draftsmen but now 

the reply of the Respondents states otherwise. Therefore it 

means that no set of principles are laid down for implementa-

tion of orders of Nodal Ministries,Earlier the Surveyor Gene-

ral has strongly recommended for grant of revised pay scale 

now a Director replying on behalf of him says othvrwise, 

without showing any satisfactory grounds of rejection in 
S 

the letter dated 31.1.1996, except emphasising on recruitment 

qualification and job requirement which is explained in 

Contd... 
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details as above, and the reasoning shown in the impugned 

letter dated 31.1.1996 is contradictory to the letter dated 

16.02,1995 through which, the grant of revised higher pay 

scale recommended strongly by the Surveyor General of India 

to the Secretary, Department of Science and Technology. In 

the impugned letter dated 31,1.96 the respondents unnecess-

arily giveii much emphasis to recruitment qualification 

which is already waived by the Government of India, though 

O.M. dated 19.10,94.and further attempt of the respondents 

sought to be made on the basis of job requirment, it is 

already explained above that the nature of work perform 

by the present applicants are of superior nature which would 

be evident from the photographs of drawing materials, scribing 

instruments and the books and pamphlets normally used by the 

applicants. Therefore the impugned letter dated 31.1.1996 

is liable to be set aside and quashed. 

A photograph of instruments and list of book etc, 

are annexed as Annexure- 

That the scribing work is more injurious to the 

eye-sight and it would be evident from the Manual that the 

scribing would definitely throw light about the nature of 

job done by the Draftsman in Survey of India and the same 

would definitely disapprove the contents of the respondents 

that draftsman in Survey of India are doing neat tracing. 

The quality of work and accuracy of work would be evid.et 

from the Ninnat topo maps published by Survey of India. The 

applicants urged to produce different kind of maps and topo-

sheets before the Hon'ble Tribunal alongwith the 9yllabus of 

course No. 140-Cartography Technicial and the copy of the 

certificate, 
I 
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The Draftsman of Survey of India are entrusted 

with fair drawing, scribing, tracing, neat tracing and 

further details has been elaborately stated in paragraph 

6.10 of the Original Application. Therefore the designation 

of Draftsman has been rightly awarded by the respondents 

now they cannot make any differential treatment towards the 

applicants who are serving as Draftsman In Survey of India 

solely with the intention to deny the benefit of revised 

higher pay scale. The Hon ble Tribunal be pleased to direct 

the respondents to produce the cadre review report and 

Circular under. 439 before the Tribunal which would provide 

information regarding the duties and responsibilities of 

the Draftsman of different cadres and also about the different 

recommendations in respect of Draftsman of Survey of India. 

It would be seen that the post of Chief Draftsman is filled 

in amongst the Draftsmen Grade I. If the Draftsman are doing 

neat tracing only then theywould have not been supervisory 

responsibilities even at Modern Cartographic Centre and 

Digital Mapping Centres of Survey of India. It would also 

be evident from the Departmental Publications and the Cadre 

Review Report that the Draftsman of Survey of India have been 

termed as Master in Cartography work. 

The Draftsman working in Survey of India are doing 

fine drawing work on drawing paper on scribe natant coated 

mycar sheets. Different thickness are to be decided for main-

taming accuracy and alignment of details, instructions 

contained In (i) Manual for scribing (ii) Topographical 

Hand Book Chapters vi, x, xi (iii)Yonventional symbol 

Contd. . 
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tables (iv) Border 	Specimens (v) Professional °rders 

etc. are to be followd while drawing/scribing. It is not 

mere neat tracing as stated by the respondents. The literal 

meaning of tracing is "Copying on the transucant paper 

laid over the Original". What the Draftsmen prepare is the 

Original. As cush the applicants beg to submit that the 

statements made by the respondents should not be viewed 

as a factual position. Rather it is misleading, mieconcei, 

ved amounting to suppresssion ofcts. As regard the 

training imparted at the Government expenses the applicants 

beg to state that there is no training institute which is 

imparting taining in jobs done by the Draftsmen in Survey 

of India even a diploma holder in draftsmanship who had 

spent from his own pocket is further required to undergo 

training again in Survey of India on his appointment to 

the department as the knowledge he/she possesses earlier 

do not have any bearing on the jobs performed by Draftsman 

in Survey of India. There are systems of training whether 

it is for Army officers or lAS and allied services etc. are 

being given by the Government of India at his own expendi-

ture and with a prescribed scale of pay. Thus it will be 

seen that the contention of the Respondents in this regard 

seems to be not applicable in respect of the applicants. 

Therefore the impugned letter dated 3.1.1.1996 is liable to 

be set aside and quashed. 

The applicants further beg to state that the 

respondents have again failed to understand that order 

dated 19.10.94 pertaining to placement of scale issued, as 

there is no scope for further promotions after Grade II 

within a reasonable time. 

Contd.,. 
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The respondents have also failedto produce 

any documentary evidence to show that the above conten-

tion of the applicants are on presumption and vague. The 

respondents cannot deny the fact that the scale of 

Gride II Draftsman of Survey of India and CPvJD Draftsman 

Grade II prior to 1.1.1973 was in the same scale of 

IL 205-280 therefore the claim of the applicants is 

bona fide and base'd on factual position. The applicants 

further beg to state that as the allegation of the 

respondents regaraing job requirement of .i-raftsman and 

Survey of India and Lraftsman of CPJD are different. 

In this connection it may be pointed out that job require-

ment varies from one organisauon to another and same 

cannot be expected cent percent identical. Hence this 

comparison regarding the nature of job for the purpose 

of granting revised pay scale has no justificatjon rather 

as the skill of the Draftsman of the survey of India has 

been recognised more superior than the Draftsman of CPID 

in the year 1979 when the Hinistry of finance had granted 

higher pay scale to the Draftsman Grade II with effect 

from 1.1.1973. This itself establish that the quality of 

work and skill of the Draftsman of urvey of India than 

thos Draftsman of CPJD. The Draftsman of Survey of India 

are doing cartographic work including fair drawing, scribing 

work whreas the Dr.ftsrnan of CP;JD does in respect of 

building etc and Draftsman working in PrI.D0 and Ordnance 

Fctory also doing altogetier diffarent job and the 

requirement of job are not similar to thos with CPD 
. 

Draftsman even then the Draftsman in different establishment 

I 
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IN 
c11  

and CP;D àretreated at par so there is no reasonable 

ground to deny the same benefit by granting of higher 

payscale (revised) to the present applicants. The 

respondents have miserably failed to state the reasonable 

grounds for rejection of the legitimate claim of the 

applicants for granting of higher revised pay scale in 

the .irnpugned letter dated 31.1.96. The O.M. dated 11.9.87 
4 

was also applicable to similarly situated Draftsmen 

wox king' in Organisation/Departments of the Central Govern-

ment. Word 'Similar" which wasdealt with Hon'ble Central 

Administrative Tribunal, Calcutta 3ench Judgement 

in 0. Av No..66/79 is also support the case of the present 

applicants. Moreover if Draftsmen having pay scale of 

Rs. 330-560 can be placed to the pay scale of Rs. 425-700 

then there is no justification to deny the said legitimate 

benefit to the present app:icants who aLe presently in 
/ /3 6 0 —.22'0) 

the pay scaler of Rs. 425-600 (-4-e-e--. 	) when both CPvD 

Draftsman and Draftsman of burvey of India Grade II were 

in the same pay scale of Rs. 205-280 before 3rd Central 

Pay Commission i.e. 1.1.1973 

• 	 2. 	That with regards to the statement mad in 

paragraph 14,15,16,17,18 and 19 of the written statement 

the applicants categorically deny the same and further 

beg to state that the present applicants claim the benefit 

of higher revised pay scale only on the basis of nomencla-

ture rather the claini of the present applicants is based 

on the basis of factual position whether the'applicants 

• performing the more complicated and sophisticated and 

very high quality of drawing and scribing works in addi 

tion to the works which is stated in detail in the 

S 

0 



40 

• 	
•' 	 •1 . 

- 	-20- 	 - 

paragraph 610 of the Original zipplication and it is 

further stated that the applicants are squarely covered 

by the decision of the Hon'ble Supreme Court passed in 

Civil Rule No. 3121 of 1981 and the Judgement of the 

Hon'bl'e Central Administrative Tribunal, Calcutta Bench 

passed in O.A. No4 458/86 and also by the judgement dated 
• 	3.2.95 passed in 0.A No. 5/e9. 

The respondents now cannot make any disinction 

on the around of recruitment, qualification and also on 

the ground that the CD Draftsman are engineering 

Draftsman rther itis admitted by the respondents in 

Paragraph 19 of the written statement that even the 

enginering draftsman are working in other organisaj5 

of. Central Govcrnment posses different qualificaj0 

therefore no distinction can be made with the present 

applicants with those draftsman of CP1D. The applicants 

reiterate their statement made in th Original Ppl±cation 

The applicants also beg to state that in all 

Cetra1 Governbt organisaj05 using the nomenclature 

of Draftsman and nowhere it is 115itten ènineering 

Draftsman as alleged by the respondents. In this connection 

it may be stated that the respondents contention is tht 

the order dated 19,1094 is Only for engineering Draftsman 

but the s'arne is not correct otherwise the Fiance Ministry 
WOU I 	 -- 	- - 

ot this aspect and would have issued 

necessary c1arjficatjn ±n this regard. Therefore the 

contentions 'of the respondents cannot be accep -ed. The 

responae5 have miserably filed to point out that in 	• 

buey of India the job of projection proof, corrections are' 

being done by the Draftsman of Survey of India and their 
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satement that the applicants are doing "neat tracing" 

are categorically denied by the applicants. The exact 

meaning of word traciig is copying on a transculent paper 

laid down on the original drawing on a plain paper which 

would be treated as original. Be it stated that only corn-

pilation is being done by tracing in Survey of India. 

By mentionng the word 11 neat tracing" the respondents seem 

to have tried to lebel the applicants as tracrs. This is 

not based on the factual position and cannot be accepted 

otherwise tte nomenclature draftsman used In the organi- 

- 	 sation of Survey of India during the last 229 years 
• 	 - 

would be meaingle-s-s as the respondents are trying to make 

differentiation on the ground of job requirement of the 

Draftsmant of CP1D as well as with the present applicants 

whereas the O.L. dt. 19.10.94 thus nowhere mentioned about 

the similarity of job with that of CPvD. Moreover all the 

departments may not hav similar jobs for the L)raftsman 

cadre as such the jobreçuirement cannotbe compared to 

each other. It.is very rnuc painful to state that the 

oldest cartographic department have vendered to degrade the 

persons working the cartographic work by not only lebelling 

them as a 'neat tracer' but inadvertantly have also conveyed 

their ignorance about the job pattern of Uraftsman working 

in the Survey of India. Therefore theapplicants cannot 

accept the statement of the respondents that the job ought 

to have similarity as the srne is not there in the O.M. 

dated 19.10.94. The respondents have miserably failed to 

state categorically that the long listed jobs furnished 
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by the applicants are not based on factual position. 

If any of the jobs listed out is not carried out by the 

present applicants, it sould have been pointed by the 

respondents. In the absence of the same, it should be 

treated that the applicants claim is based on facts 

and justifiable. It is fur1ier clarified that the jobs 

done by Draftsman Grade II of CPD and that of Survey of 

India are both at the same degree of capability in 

their respective field. The intention of the applicants 

is to stress the capability of Draftsman at a particular 

Grade and. not .to  stress the nature of jobs as the 

applicants are fully aware of the fact that the job 

pattern is different and can never be compared with 

each other. The applicants would further ±x±± like to 

clarify the jobs done 6 draftsman in survey of India 

is of cartography in nature and, they cannot be treated 

as inferior to other draftsman serving in other Central 

Govt. Organisation rather tha work of the present appli-

cants.are superior in natare and entitled to rather 

a higher pay scale than those of.Draftsman of 

It is really a pity that the respondents have vendered 

to condemn their own employees just to deny the benefit 

of higher revised pay scale. If the work of the present 

- applicants are inferior nd that vnt their products 

woula not have been purchased by other organisatjonif 

the product of the applicants are inferior then the said 

products cannot be of any value and -±3±--d for the 

public as it ;ould have no utility. It is regretted to 

submit that the respondents have failed to take pain to 
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go through the Judgement of Calcutta Bench and to 

furnish their comments and it is implied that they have 

nothing to state against implementatj of O.M. dt. 19.10.94 

in Survey of India. The applicants are constrained to 

repeat that the O.M. dated 19.10.94 does not mention anything 

about the recruitment qualifications etc. In the absence of 

any documentary proof made available to the applicants to 

show as how the case was represented before the Fourth 

Central Pay Commission and the reasons given by them for 

rejection by the Commission and the same cannot be accepted. 

The applicants also beg to state that the spirit of the O.M. 

dated 19.10.94 is not taken into proper perspective by the 

respondents. The contents were not fully and properly under -

stood by the authorities. If a Ferro Printer becomes eligible 

for promotion as Draftsman who is technically unqualified, 

after passing a Deptt. test & 8 years service then there Is 

no reason that the Draftsman doing certographic work cannot 

be treated at par with Draftsman working in other organisa- 

tiofl/department of the Central Government. 

3. 	That the applicants categorically deny the statement 

made in paragraphs 20, 21, 22 0  23, 24, and 25 of the 

written statement and further beg to state that no 

satisfactory reason has been stated or dIstintiori can 

be made by the respondents for non-extension of the benefit 

of higher revised pay scale as enumerated in 0,M. dated 

13.3.84, 11.9.87 as well as to the O.M. dated 19.10.94 by 

the respondents and respondents also failed to make out 

any significant distirictiori between the present applicants 

and the Draftsman of the CPWD and also *ith the Draftsman 
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working in the other Central Government offices rath4 

the surveyor General of India vide his letter dated 

16.2.95 very strongly recommended for granting of higher,  

pay scale to the present applicants in terms of the 

O.M. dated 19.10.94 even before passing the impugned 

order dated 31.1.96. On that score alone the application 

is deserves to he allowed with costs, and particularly 

when the xgazux respondents have recognised the higher 

quality of work and skill of the present applicants 

by granting higher pay scale by the Government of India, 
S 

Ministry of Pinanc?, after reviewing the pay scale 

recommended by the 3rd Central Pay Commission vide 

finance Ministryts letter dated 19.3.1977 with effect 

from 1.1.1973 and the respondents themselves admitted 
been 

that the present applicants have/entrusted with the work 

of fair drawin and scribing in addition to the work 

stated in paragraph 6.10 of the Original Application 

which has alrcady been held by the Hon'ble Tribural 

of Hyderabad Bench is more superior than those of drawing 

works performed.by  the CD Draftsman in the Original 

Application in reply to this above mentioned paragraphs. 

The applicants further beg to state that the O.M. 

dated 13.3.84 pertains to revision of scales for Drafts-

men who were earlier at R. 205-280 to 425-700. As the 

Draftsmen who were also at L. 205-280 ought to have been 

giventhe benefit of higher pay scale. It is amply clear 

that the scale of R. 205-280 were also provided to 

iraftsmen working in urvey of India, considering the 

fact that the nature of jobs arc siai1ar. If any decision 
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had already been taken at a particular time, then this 

should continue further. Simply beacuse the Draftsmen 

(who were at Rs. 205-280 at one stage) are benefitted at 

a leter stage with higher scale of Rs. 452-600 the whole 

issue of the past decisions cannot be granted to the 

present applicants. As the respondents have not refuted 

the fact that at one stage the Draftsmen in CPWD were at 

a lower scale than those of Draftsmen in Survey of India 

and now they are at a higher scale in spite of the fact 

that there were no material changes in the job pattern 

instead qualification has been increased to the present 

applicant. Therefore it is violative of Article14 and 

16 of the COflstjtti of India and discriminatory and it 

is also violative of natural justice to downgrade the scale 

of Draftsman who were all along at 'higher level/scale. The 

respondents in this case have failed to verify the statement 

made by' the applicants in the Original Application in 

paragraph 6.19 and by simply stating 'No Comments do 

not speak well. Functional justifiôatjo is not a criteria 

for implementing any Government orders until and unless 

such' things are to be taken into consideration by the 

implementingf authority that too with orders by the issuirg 

authority. When the issuing authority, In this application 

the Ministry of Finance has not mentioned anything to this 

effect in their O.M. dated 19.10.94, it means that the 

issuing authority had already gone deep into this aspect 

and the Implementing authority has nothing to do with 

about the applicability on the basis of any justification, 
S 
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It is an established fat that-y person with same 

nOmenclature working in various departments doing/ 

performing various types of jobs according to a pari-

cu&r reguirement in a particular office. It is strange 

to note that the Res3ondents. have failed to understand 

kh±s-. that so far as imparting training at Government 

expenses the applicants state that there does exist 

a lot of instances where the training is imarted at 

Government expenses, The applicants beg to submit that 

even lAS and allied services o ficers are given training 

at the Government costs. Therefore it seems that the 

• respondents forget the fact that all the training given 

by.  Survey of India to Government employees at its 

Training Institute, Hyecerbd are at Government's cost 

only. Even those officers who are sent abroad for 

training were also at the Government expenses. Normally 

if any training is given at Government expenses, the 

benef±cjers should have been bound to serve in the 

Government for a certain period of years so that their 

services are utilised and. the costs compensated. ;hen 

there vids no criteria in the U.N. dated 19.10. 94 about 

/ 

	

	 the sourve of.training, the applicants failed to under- 

stand asto whay made the espondents to mention this 

aspect here. i1he ira.Ltsmen working in CP 	are dealing 

archjt( ?cture, those in urvey of India in Cartography 

and in Ordinance Factories in respect of instrument/equjp_ 

rnents. Here it is not possible to compare them with each 

other. The respondents mentioned that they are masters 

S 
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in their own field, and they cannot replace each others' 

owrk in any other department except of their own. The 

applicants feel that by dragging the nature of jobs done 

by Draftsmen in CPWD into this case, the Respondents are 

trying to mislead the Hon'ble Tribunal. 

The word 'substantial repercussions' is not 

fully elaborated as to what sort of repercussion and by 

who. Further nothing is stated about the discussions held 

with Nodal Ministries. Unless and untill a categorical 

statement is issued by the Competent Authorities to the 

effect that the order dated 19.10.94 cannot be implemented 

in respect of Draftsmen working in Survey of India and 

that too with reasonable justifications the Respondents 

should not venture to paint a vague picture. 

The applicants further beg to state that the 

respondents failed to go deep into the order dated 19.10. 

94. It is very much clear that the above orders is mainly 

to waive the criteria of educational qualifications and to 

consider the length of services for placement in a particu-

lar scale. 

The applicants further beg to state that the 

Respondents have miserably failed to go through the O.M. 

dated 19.10.94 and the earlier proceedings leading to 

issuance of this Order. The respondents may therefore, 

should go through the Ministry of Finance letter Nos. F-5 

(59)E.III/82 dated 13.3.84; (ii) No. 3/5/92/JcA dated 22.3.94 

and (iii) No. 13(1)/IC/91 dated 19.10.94 again because tntil 

these aforesaid letters studied together the orders dated 

Contd. . . 
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19.10.94 cannot be clarified/understood properly. The 

main theme of the meeting of JCM was to give weightage 

on account of services for eligibility for placement in 

a particular scale. The relaxation of recruitment rules 

was a concession given by the Government. When all the 

decisions arrived at JCM level are implemented in all the 
/ 

Departments of Government of India, as to why this parti-

cular decisjon could not be implemented in the Survey of 

India. It is also submitted that on perusal of S.G's 

letter No. J-7.62/2158-Arbitration dated 16.2.95, it 

would be seen that the respondents had no objection to 

implement the order dated 19.10.94. The respondents 

instead of pleading the case of other cadres doing similar 

job, with the concerued Ministries, the respondents have 

wrongly choosen this step to degrade the Draftsmen and 

pleading for not allowing the case of the applicants. 

4 0 	That the applicants beg to state that, it not 

correct that the IVth Central Pay Commission did not 

recommend the case of the present applicants rather it 

would be.evident from the re%port of the I•Vth Central 

Pay Commission incorporated in chapter 11 under paragraph 

11.13 and 11.14 and 11.15 wherein it is specifically 

stated that Draftsmen who are not at present in the 

existing scale of . 330-560, 425-700, 550- 	750 and 

Rs. 700-900 may be given the revised scale suggested in 
. 

Chapter 8 in the: first instance and then re-fitted by the 

Ministries and departments into one of the appropriate 

scalse given above. The relevant portions are quoted 

below : 
I 
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"11.13 In March 1984 0  government issued orders 

for revision of pay scales of draftsmen in all 

government of India offices on the basis on an 

award given by the Board of Arbitration in respect 

of draftsmen of Central Public Works Department. As 

per these orders, the draftsmen were to be placed 

in the following three scalse in all government 

offices provided the recruitment qualifications 

were similar to those prescribed for draftsmen 

of .CPWD 

Draftsman, grade I 	Rs. 550-750 

draftsman, grade II 	Rs. 425-700 

draftsman, grade III 	Rs. 330-560 

In addition, there are posts of draftsmen in the 

higher scales of Rs. 700-900 in come departments and 

- the pay scale of Rs. 840-1040 is applicable to a •few 

posts in railway production units only. The Board 

of Arbitration has also given an award in August, 

1985 for grant of pay scale ofFt Rs. 840-1040 to 

draftsmen working in the Research and Development 

Organisation and the Directorate General of Inspectioz-

under Ministry of Defence. The demand for introduc-

tion of the same scale of pay in respect of draftsr 

men working in other organisations of the Ministry 

of defence has been rejected by the Board. The award 

of the Board of Arbitration is under consideration. 

FA 
	 11.14 Apart from the above scales of pay, the 

remaining posts of draftsmen are distributed in 

other scales of pay also and the instructions Issued 

by government in March, 1984 do not cover them. 

S 
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11.15 After taking into consideration all the 

relevant factors and the revisions of pay scales 

of draftsmen which would have bttxm been carried 

out in different ministries/departments lb pursuance 

- of government orders of March, 1984, we recommend 

that draftsmen in the existing scale of Ps. 330-560 

Rs. 425-700, Ps. 550-750 and Rs. 700-900 may be given 

the appropriate replacement scales proposed in 

Chapter 8. The few posts of draftsmen in the scale 

of Ps. 840-1040 and all posts on other scales of pay 

may be similarly placed in the scales proposed in 

Chapter 8. Draftsmen who are not at present in the 

above scales of pay may be given the revised scales 

suggested in chapter 8 in the first instance and 

then refitted by the ministries and departments into 

one of the four appropriate scales given above". 

From above, it is quite clear that the applicants were 

at the time of recommendation in the scale of Ps. 425-600 

therefore they should first to be shifted in the revised 

scale of Ps. 135000 in terms of Chapter 8 of the recommen- 

- dation of the IV Central Pay Corinission and thereafter 

they should be re-fitted in the scale md in any of the 

suitable pay scale out of the four pay scales suggested 

in Chapter 11. Therefore under the facts and circumstances 

since the applicants were already in the higher pay scale 

of Rs. 425-600 since 1.1.1973 they ought to have been re-

fitted in the pay scale of Ps. 1400-2300. Be it stated that 

if the III Central Pay Comjjssjon and II Central Pay 

Commjssj recommeridatjns is taken into consideration 

COfltd. 
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alongwith the Office Memorandum dated 19.10.94 in that 

event the case.of the applicants are squarely covered 

and they are entitled to be refitted in the scale of 
. 425-700 (revised Rs, 1400-2300). Rather present 

applicants are entitled to be fItted next higher scale 

than that of Rs. 245-700 whereas in this case the present 

applicants are claiming for extension of higher pay scale 

of Rs. 425-700 (revised Rs. 1400-2300). In the IVth meeting 

of the Committee of the National Concil which 
was held 

on 22.3,94 had very elaborately examined the matter of 

grant of higher pay scale for draftsmen in details and 

it is also observed An the said meeting dated 22.3.94 

that the draftsmen working in different organisaj5 of 

Central Government are not haviig uniform recruitment rules 

at the entry stage and the educational qualificatj0 also 

not similar for draftsmen in all the Central Government 

organisations and therefore the experience also laid down 

is one of the main criteria in the matter of extension of 

higher revised pay scale in terms of O.M. dated 19.10, 94 

and it would been seen from the minutes of the meeting 

that the official side had never raised or insisted as 

regard similar job requirerne in- the event of granting 
highei

r pay scale (revised). The applicants urged to produce 

the minutes of the meeding dt. 22.3.94 of the meeting of 

the Mational Council on the scale of draftsmen before the 

Hon'ble Tribunal at the time final hearing. 

5. 	
That the applicants further beg to state that the 

allegaiofl 
 of the respondents as ±egard applicability of 

Z0 ly  
.M. dated 19.10,94 is xcoflfjfled to engineering 

draftsmen is totally false, baseless and misleading. it is 

nowhere stated in the O.M. dated 19.10.94 that the revised 

S 

S 
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higher pay scale is exclusively confined to the draftsmen 

of engineering department rather it is specifically 

stated that draftsmen are working in all 0overnment 

of India offices. Therefore Survey of India is an 

organisation under the Govt. of india only. Therefore 

draftsmen ofuey of India cannot be denied the benefit 

of O.M. dated 19.10.94 since they are working as draftsmen 

under the Govt. of Xxdft, India. It would be evident from 

the judgernént of the Mon ble Supreme Court passed in 

Civil Appeal No. 1433/95decided on 2007.95 where the 
S 

benefit of O.M. dated 13.3.84 has been discussed and 

it is held by the Mon'ble 5upreme Court that the draftsmen 

of Ordnance Factories the revision of pay scales on the 

basis of the O.M. dated 13.3.84. In this connection it may 

be stated that O.M. dated 19.10.94 has also been discussed 

by the Hon'ble Supreme Court in the aforesaid judgement. 

Be it stated that the job requirement of the draftsmen of 

Ordnance Factory and draftsmen in the 2XI Amy based 

workshthps in the EME although varies even then the same 

was extended on the ground of historical parity of pay 

scale since the present applicants who were also enjoyed 

identical pay scale with CPWD draftsmen and also enjoyed 

higher pay scale since 1973 cannot be discriminated in the 

matter of granting high pay scale in terms of O.M. dated 

19.10.94 otherwjs&the same would be violative of Artical 

14 and 16 of the Constitution of India. 
S 

Under the facts and circumstances stated above, the 

applicants are fully confident that the Hon'ble Tribunal 

would be certainly awarded justice to the aplicants 

based on the factual position of the applicants and the 
- 	 S 	 S 

application is deserves to be allowed with costs. 

I 

0 



The following relevant documents and Judgements 

and orders are annexed hereto by the applicants for 

kind perusal of the Hon'ble Tribunal which would Support 

the case of the present applicants regarding granting of 
higher revised pay scale of . 425-700 (revised. 1400-

2300) 
and the same are' marked as Annexures 1,2,3,4,5,6, 

7, and 8 respectively. 

Detail particulars of Annexures 

1, 	
Recommendation letter dated 16.2.95 issued 

bp the Surveyor General of India 

Report of the Committee of the National Council 
on scale of Draftsmen dt. 22.3.1994 

Judgement & Order of the HOn'ble Supreme Court 
passed in Civil Appeal Nos. 1433 of 1995 dated 
20,7.1995, 

Judgeme and Order passed in O.A. 66/89 by 
the Hon'ble Hyderabad Bench of Central Adminjs 
trativeTribunal dated 11.4.1991. 

Circular Order No, 439 (Administrative) 
- dated 1.81950. 

	

6, 	
Course No. 140 Cartography Technician, 

Judgement & Order passed in O.A. 5/89 by the 
Hon ble MffMxdxx B6K6MAhrnedabad Bench of the 
Central Administrative Trjbal on 3 .2.1995, 

List of Books & Cherts and Tables used by 
the Draftsmen of 5urvey of India. 

S 

S 

S 
S 

I, 
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VERIFIC-tTION 

I, Shri 	 son of 

about4 years, working as Surveyor 

Grade II in the survey of India, Shillong, app one of 

the applicant.s in th OA. duly authorised by the other 

applicants to verify this rejoinder to the Ofiginal 

Application in reply to the written statentent and 

declare that the sta - ements made in this rejoinder are 

true to my knowledge and belief. 

S 

I sian this verification on this the 	ay 

of December, 1996 at Guwahati5 

Signature 

Ito

S 
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SURVEYOR GENERALS OFFICE 
flT To 37, POST Dox no. 37, 
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RM irh Daa1 	iury 

To 19 	(w Sako) 
Th 	crt&ryto the Gavt of India., MizLitry f Scji 	Techftolog1, (Deprt.t of $cjeni and Technology) 

(Atttj0 V. s Shrl R.C.Gpt, Desk Officer ) 

RDF 
O'F N

jil p 

	

r 	N 'HE CA ' OF CEr - JC 

- L1r, 

With reference toiisty of 	letter dted 19lO4 1'r with th DST. 1 :tt dt 1st 	 e?clàse h& 	 df V eacy 

	

referr.c), I 	e the honour to bring to the kiid ot10 rf the  Dpnrtet th folLoj 	poivts with regard to thc, of the d1ract.tons giveka thoreiD; 
(1) In aarT19,T of Ii1n, Draftnoc are rcrujtd hvip Irktormodirkto with MfLUIS ' 5Uhict10 	td they a reimpsLrt 	ivthouBo trziiirg 1r two years vLt Surrey Trainizg itjtute Hyderbd in Cartograp.by.  

(ii) After aliccessf,ul corpletion of tr1I 
	•t;hoy are clm.jfid 	Draft, Or&de 1V 0  On cop1etjo of tir Years i gr 	IV ad subject te qUa1if'ji,g t. tra 	t t(Dpartpu) Jait10), they are 

Grd III  o 	 .ftor 

	

c 	ai11fyi 	t 	tX'ac tegt they are pror.ioted
bi  

	

Drft 	Grade II 	After copietjn 5 e 	i II they eoor eligible for pronotion to
rs 

 1r.ft; mi 

• 	 (.11i)T h T1jj 	'ay Co.j0r Ar0conne tide (I ti]o il10wi 
nr  

• 	
3ca1c for D1Ji td Djy.I  n 	 staff Of i1'iey of India paec 

•o].2G & 127 of Vo1,II, Part 11 of the Py 	
P01t(PhOto.00py eflclosed)i • 	- 

.2/. • 

• 	
L 

• 

I-'  

- 

gram 

.-- . 

11 

IL 
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260-430 

330-560 v' 

425-700 

co 
•- 	 -' I 

•1 

9- 

..c) 
;4-P 	 H 

Thea scales were ttvther re -il setj a u*der: 
TTr ---. 	 330-4801 

Grje II 	
425600I 'jc3 MIDIStr7 Of 	naO letter NoF.42(5)/74.,Ic dt.lgth Harch,1977(0Y enclosed) 

acj. thefl were &de effective 
WrOf, 1,1.73, 

Tho scale of Dly,I was reTised to 425750yie DST! s  letter 
?lO.22-li/8l_1p dated 5th Marcb,193 

(Copy e1oJ) This reyjsto* 
w*o based o& drbjtrnt1oa Award and was OffOctlye fT OM 14t1i March, 1980. 

Thus, nfter the above 
ay11ab] 	o th 	Suroy of 

rov1j 	tht u1t1t0 s1 Id1a Djv.II and Djy.I staff befre tho •Vourth Pty .  Conj0 were as given below: 
T.T.T,Bt 	(TraInees) 
Drf't;e 	Grade 1 -260- 
Drar, 	0r. de UI -26O4 
V. 

'art,t Grade ii 
• 	 D1v,I 

-425..7) 

(ly) After IVth Pay Coj5j0 	th0s0 s ro,15 d 	 c.&le 	were s under: 

T.TOT,IIB. 	(Tra1oes) 
Drfte 	Gr,de IV - 5Q-140Q 
flrgr 	Grado Ill -975-1540 

• 	Draft& ,nen Grade II Dr 
-12000 
 -10 ft 	0 	Di'-,X -220O 
-1400-2600 

(y) 

	

The scales giTen'in tile Ministry of Finance letter • 	of dtO(j 19th Oo'br 1994 reproduced -  grades of Drtft3nop ae In S uiiroy 
below for 	adou different 	o th of 	I; tj*g  oe pr,oia 

• :.  Dr-quF ,11,t:nnon GrAdo 	III Draught.0 	Grade ii <) 	 •- 	I,! 2G0 	 33O 
Dr:Lu1t20 	Grc1e I 

3 30 - 3ç 	 425.7o() V 425-700 
2 - 	

Fror the above it 1 Soei that Govt, of 'Jia has 
rovi3ed th0 v;rious par c1e5 of tho Draft59 origj1]y - recd 	b tho Thjr(I Pay Cn1j 	but In CUSO of Survoy • 	of 	

tl1OD have boc revised s g1vo i para 1() ;b- 
	-• As such th Jart;; 18 rCqUOqt(1 to 

	iit th 
 

Draft3, 	Gri J-• ;s 	In tho lot to7 of 	0a iq 
PI.I i 	tw 	

e 	vey of 1ndt 

A. 

:... 	•.• 	 • 	 • 	
•:, 	• 

• • • .2 

	

H 	 I 	- 
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t 3' 

çV 
iJ-U and 425 -600 go that 	UlOsO InRY bo lpi 	irt Jurvoy of IncJ.tz also i.tf, 	1'll83. 

TkIl sPlit scales are suggested as under : 

QLti 4 

I Drft3an Grade III 	330.80 
• 

. 	 425600 Dr 	Grade II 	38060 425 7OO 

Survey 
If th 	abov 	gget 	scales are approved then th e  of,  I ndia's Dr Rft s)aem will be placed in the £o1lcj So1os 

Before IV Pay 	After Iv Py 

Dra ft y6 	Grade IV 	 S 	 c50-l400 

	

-330-660 	 12002040 Draftse 	Gra 	 .0 de 111 	-425-600 1350-2200 Grac 	II 	-4%5.700 	 1400.-2300 Draften Grade I 550750 

3 	It 1:5 	V.lso br r~;.jp  t ,  t1p 	-h• 	zotice of the 	Depaier. that in 	t'vey of Idizi 	hrj• are other trades lUce P1ax 	tab1e./1r 	'urv 	Draft 	op 	Aut1j a/cpG Ccxiput rs who 	re a10 recruited, trtir.od ud proLoted  OR the s* as D4an 	The job of the Draftar is throught a year whra 	Plartabj.ers aml Airsuryy Drfta, oto 	otrry out 	3urvy work during th0 field 	atd during the rcco 	they als 	árry out oartoraphJc work 	s don0 by th!s Draftsén. As such it is 
requested that theso orders 	

ay also be nade app11ble to the other Topø trades of $ry of Iadj,t theji' pay sc a le s  and rosponsjbjljtj0s are similar to that of Draft3 

ioura faithf11y, 

--s 	 . 

DIR 	 IFJJCJ) for 	SJlVOQEflERAJ 	OF IIrnIJ'L 

1" 
• 

S 	

• 

S  

...L I 
p: 	. .. 	 ...... 	 . . 	 . 	 . 	 .. 4. 



4 •: 	 No.3//92-CA  
Deprtrieiit of Persoirnel & Training 	•. 

j 
1, (JCA Division) 	 I. 

Ve 
tq-,• 	1 

: 	RELOPO?T}1'cG1rT:E 0 F 111 1nTI0Ij1j_COU1IL 
JFi 11wLo GLfuTZfIr - 	• 	 U'IEE. 

:'! 	*,L 	. • 	• 	' ' 	 • 

	

The 4th Lneetine of the Corninjtoe of the National 	 ' •!.ou.1ciJ. 	 oFGvernnieut 
• 1orthis by _vdrl 	tttc 	 undur 	.. : ..Witj Ch1iruauLship ol.hri K.Viktesazi, Srétury(14-nditure). 

• 	 •.c 
• The n:'tin 1  was attencjci by the fol1oju' reprsenttivj 	: 

th dLtff, Ji(10 und Official SIde:- 

- 	. 	. 	.. 	
.... 

 

PLFICIal Side 	 . 	. 

	

.• 	 . 	.•. 	 . 	 . 

S/bhri' 	 - 	 S/hri 
• 	' 	• • 	. 	. 	... 	 . 	. 	 . 

•• ;3....;• U.1.PurohI t 	-• 	 i. 	J..S.Muthur,JS(E) ,DOP&T 	 •. 
2 'P.1.Shanna 	— 	2. b.wrup, JS(Pei..,) 	 - 

1 4 0 P.Oupta 	 I 	• (i.C.Bhandari,JS,M/o U.D. 
S'.Madhusudan 1 	• 4• V.Vihwanathan, Adv. Rly.Bd. 
S.K.Vyas 	 6. M.S.Khan, EL)., lily. Board 

Surendra Singh, Dir., Defence 

Bir Datt,Dir(JCA), DOP&T 

. • •': 	 :., 	.' 	8. 	Stnt R,Iyer, DS(P&A) 	DOP&T 	• 
-• 	 A • .-•• . 	• 	• 	,•• . 	9. 	V.b.thakral, US,D/o a&C 

I 	 10. B.Kumar, US, I4/o Finance 

• 21 	The Committee-had earifer met on three occasions. 	. 
Inthe iirst,,meeUn of the Coiurnittoe huld on 8.4.02, both 

- tha 0fficiul.ideanç1.the,Stai'ftde had put forth their 	. . 
views on the 6emaand. The meeting had concluded with the 

• request by ChiIrnian tothe StaiT Side to formulate firm views 
on,thr wh.tt:exactly, 	required to be done i.e. whether the 

Y'SLff.Side.dosired;: u••j ;- 	• 	• 
I •.• 	•,. 	. 	• 	'•. 	• 	- 	 . 	 • 

order dated 13.3.84; or 
Issue  

4.' 	__ 	........ 	 ., ,... 	.-..... -.--... 	 - 

	

• . 	 of aclarIficutory 	j or 	., 	 • . 
,'—._...--_--_—__•_• 

impletnentation of the order, as it is, by issue. 	. 

-'i' .'.-'• which have.no't, done so. 	 .-- • 	• 	. 	• 	: - 
:-' 	......2/- 	- 	• 

•, 	
,!I 	I 

	

- 	' 	 - 
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'.2.2 	In the s ondmeetlng held on 23.10.92  

: 	.- 	 ---. 	 . 

(i) iu 	 sliust adopt 	 rLn  
inent rul€s t1 th entry stage for 	 r all future ecruitinen- .................................. 

 

 

0f1i011, 1 Sido wciulu exanilrie thether the 0.14. ci atd ' 

13.3,014 could be ainetideti so as to give some we1ghL,.ige 
to epc.1ience. 1  

i) The O1LJ..cial Side would have another look at the \ 
demand of the Stafi Sloe to give cfIect to the revri 
of py scales notionilly Ironi 1.11.73 vkh actudi benie.fit 
from 16.11,78. 

Li th tiuru meeting held on 20.7.93 the 0jicia1 Side 
L iz  that it was willing to consider t he fo1lowin 

x'ormulations as a p a~;kaee which must bo aceoptod or rc3ected 
by the $bi'f Siäe in toto: 

(1) Inrespect of past áasos in organisations where 
• 	 . . 	 ; 	.. recruitment qualifications prescribec.i in the rules of 

' rec ru itment  for  the posts of Draftsmen have not beji 
4.uJhequa1i•i'icatloiis prescribed In the rules 

...................orbraftsiuen in CPWD and on that account 
their scales_of_pay have not been revised at par withY. 

,..,• 	
.'. sca1esof Draftsmen in CPWD, the incumbents of the 

-. 

	

	 . posts ol' Draftsinenin•such oraisations may be. allowed 
the welghtage on account of service rendered for 

• 	 . 	:::' 	 't J..'• placeruentin various scales of pay as follows: 

() 
..Elegibility for 1?lcen1ent from the : 	7 years 
.pot carl - yiiZ scale of .975-1540.to 	•- 
1s120O - 2040 

' 	

L'('b)(

Ho 

 E1.Lgibility for placement from the : 	5 years 
.'•i ;.i. 

	
.ostcarrying scale of .1J0-2040  

 1.1400-2300 

•, 	
. (c): Efigibility for placement. from the 	4 years 

post carxying scale of It,1400..2300 
I 	 1ito.1600-2660 

1 	

- 

Once they are plaLed in the regular scale, 
• H 	further promotions would .be agaist available vacancies 

in higher grade and in•accordance Vith the nonual 
.eligibiLity criteria laid down in the recruitment rules. 

• . : 	
'• 	 (ii) As rards ethe demand to give ,effect to the revised 
.) 	spay.. .sca).esfrom,earlier date,. the Ofl'icicil Side had 

I. 	
pointed out thdt the decision to give effect to the 

• 	 . . .....

• revisio: 01' .pay scales nator411J 
actual_benefit from 1.11,83 w a s discussed and accepted 

: 
.'.•.. 

be StaSe. It was, the reore, no proper 	.• 

for the Stiff S.de to asç for the change of date of 
• 	- 	. 	

... 	 ......3/- •'.;".. 

- 
I 	 • 	 • 	 . 	. 	 • 	 . - 

• 	••;-• 	.• 	.• • 	 .- 

.i_.• 	 . 	 • 

________ ________ 	_________ ____ 	 • ........ . 
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ordcr now. The 	

: 	

responded that they.  

/ 	. would 1iIe tosudy the pachiige .offerod by the Offic.al 
/ 	Sith and woulci revert as soon as their discussldns 
/ 	are CO:flp3t3td. 	Ti 	Side v1ut their 1cittr 

Jo.i4C.JC/9:l/3G-7 dutd lJ..9.93ThTd sui 4 otud tho 
/ 	 following cii in Lhc wc,j1itat'o on UCCOUIlt oF 

/ •1 	
.sc:rvice rendered for pltciuent in v urlous sculus of 

• 	pay:- 	. 

	

I. 	(a) Eligibility for p1eement from the posts: 3 years. 
carrying scale of i75-1540 to Its.120- 

: 	 . 	. 

'. (b) :.Eligibility for. pluceTIlent from the post 	2 "ears 
;. 	 carrying scal€ of Rs.1230.-2040 to 

I1400-2300 

(c) Eligibility, for placement frpm the post : " yarc 
carrying scale of k.1400-2300 to 
Au' . 1600-2660. 

• In arlCution, the Staff. dido also reiter:tod that the 
pIY Dct1e3 of Uraitmcn sliould be notioii.aiLy fixd 
with effect from 1.11,73 L th uctual benefit from• 
16.11.73. 	 / 

3# 	In the mneeti 	held on 22.3.94 1 -the Official Side 
explained i;hat, strictly speaki.,the employees who did not 

ve the e.d'caeional qualification, were not eligible for 
-ie p y sc.les at par with the braf.ts!nen in CPWD, The sut1- 

qualiiicatioii by exper.encë was, tierefore, 
jQytfon. The nuniber orye.irs of servicc presLrihed 

r placemi.nt it theThextThiLhcr post wis based on the guicte- 
ceslstd b 	.J)ptmnent of Personnel & Truinin in 

U. In vJ.ew of this, time Offidil Sidr'tteiated 

	

• 	hey would not be in a position to make.any chrnte in 
-_ 1'fer. made in th,e mc.etin cf this Counitteu held •n 

	

:. 	 •, 	. 

The Staff Side statee that the absence of r.ocxiitnenl 
u1es in certin llirastries/Departtneflts wa an ndrnini,scr..tive 

	

aiiure.:fbrwhihtheuniloyees should not 	eii1ioc1. 
• 	Jecond1ythe substitution for exoerienc.e of edudational 

:2Lle ffrd of rbI'JUn. 	ithe.r, t1iie 1i'1 ThnTh 1are 
j" •.::= ..nurnber of judgemdnts ithiciflhe Uovernjnent had Implemented. 

lhtrex'ore, the nunmbor of- employees that would now b left to 
b cove'o&undcr the concssio would be few and far between 
andtey should not beiTse JUS€caUSc IV not 
•i - 	c ou 	.rhe - isr 	icreföestFfThut the 

Lht.gi.. on account oi s.rvice for eligibilit foi p1eeinent 
carrying scls of fts.P'i-1540 to f,1200-040 

.1: be. reduced from 7 ycnrs_to6years. 
• 	

, 	 ••—•---•-----;-•-- 	 .. 

- 

- 

• 	 • 	

•,  

•1 	 - 	- 	 I 

i 	 :;.::::. 	• 	 - 	 . 	 . 

t. y 	. 	., 	 • 	 • 	 • 	 - 	• 	 • • 
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r 	 .• 	 . 	 .V  

CI 	 • 
Y., 	 • 	

•. 	 • 	 V 	 .. 	

•. 

5 	 • 	4 	' 

• 	 • 5. 	Th e  Chal I\tfl .0 ,OUUOti 	Ihe j'uc 	that Ite c:d. i tig 

reCritfle11t 	
lc-s ware being relaxed as a 	 \J 	 • V 

	

• V 	being adequatClY appreCit 	
by the staff Side. It Vmut l;e 

• 	• 	reineuibered, he said, that tLe 
,rc1,.XatiO11 lix the 	'1i 

rules cannot be. suh as to furelici' 	.1uLc tue 	ji:n:s 

governi. such rerUite1x rules s t1s would dt the 

very purpose for 	
icht1 guideliflCS re prscr1b. 

The Chir 	
ther1Or0, expresSed his inabilitY 

to accept 

V 	

the suggestions at' the Strf side, The Stf-f Side concludd 

• the neeting by 5 yingthat the Official Side may have another 

	

V 	
look at their dmad. .I1owVer, if it was not acceptable, 

V then ncessrY orde 	. l s buse on the foxinulatiOfl 0ffered in 

V 	
the eeing Of 	.7.93VY be issued, V 	

V 

I
• • 	 V 

V 	 ••, 	 - 
-• 

- 

;,• 	

• 	 V 

V 	
1. 

* 

• 	 • ••• 	
V 

	

V 	 • 	
V 	 • 	

. 

1 	 r' 	. 	

• 	 V 	

• 	 I t 

V 	
V 	 • - 
	 JV 	 a 	 I V 	 VI 	 C 
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L. /. 	 cc 
SERVJCES LAW REPORTER 	\ 1995(4) 

• mcniioziing the title of the subordinate l.slation. We do not thin1 that there 
is room for imp4ng anything in this behalf. 

Section 8 of the 1994 does not in express terms save the said Regula-
tioris, nor does it mention then. Se&ion 8 only protects the remuneration, 
terms and conditions and rights and privileges of those who were in Air 
India's employment when the 1994 Act came into force. Such saving is 
undoubtedly "to quieten doubts" of those Air India employees who were then 
in service. What is enacted in Section 8 does not cover those employees who 
joined Air India's service after the 1994 Act came into force. The limited 
saving enacted in Section 8 does not, in our opinion, extend to the said 
Reculations. 

Holding as we do that the said Rgulations ceased to be effective on 
29th January, 1994, the very foundation of Air India's case no longct exists. 
No consideration of other arguments is, therefore, necessary. 

The appeal, accordingly, fails and is dismissed with costs. 
. 	 Appeal dismissed. 

SUPREME COURT OF INDiA 
Before:- S.C. Agrawal and S. Saghir Ahmad, 1!. 

Civil Appeal No. 1433 of 1995 / Decided on 20.7.1995 
Union of india and Ors. 	 Appellants 

Versus 	 - 
Shri Dehashis Kar & Ors. 	 Respondents 

(With Civil Appeal No. 2125-33/93. S.L.P. (C) Nos. 25c'3.94/87, 
22016/93, Review Pctitions (c) Nos. 857-58/91) 

Constitution of india, Article 16—Pay—Reision of pay of Draughtsmen in 
Ordnance factories—Draughtsmen are entitled to revised pay scale in 
(cc(W&1flCt ith Otfice Memorandum of 13th March, 1984—Merely because 

of promotional post for a Draught.smcn in Ordnance Factories is In 
the scale of Rs. 425.700 cannot be a justification for denying the revision 
of pay scales on the basis of Office Memorandum—They are otherwise 
entitled to it—Ornce Memorandum dated 13th March 1984 applicable to 
Draughtsmcn in Ordnance Factories as and they are entitle to revised 
pav scales. 
The Trihuizal has obscn'ed that the scheme of training of draughismen 

at ATS Ambarizath was laid down in the Ministiy of Defence's letter of 
Not'cmbcr 14, 1969 which prescribes the various entrance qualifications and the 
curriculum and the period of training and that the entrance qualification is 
matriculation with two years' practical crperience in Tools Room or 1-112 yearS' 
Draughisinan 's course of I. 71 and that after selection 2- 112 years' taming is 
given which includes six months' working in factories and that according to 
cla?,lse JO of the Scheme a draughtsman trainee will be graded either for the 
post of Senior Draughts,nan or Draught.sman and that the Scheme nowhere lays 
down that those trainees can he posted as Tracers. According to the Tribunah 
the qualifications prescribed for drdllghtsmen in Ordnance Factories are similar 
or equivalent to those prescribed for recniitment in C.P. WD. The Tribunal has 
held that the decision of the Ordnance Facloy Board based on the Su 
committee repofl that the applicants (respondents herein) should be equ0 
with Tracers and Draughtsman Grade III of CF. W.D. was fallacious. Ii tIUS 

context, it would be relevant 16 mention that as per the pay scales fired On 

the basis of reponof the First Pay Commission of 1947 there was no d1frwe 
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in the  pay scales of Drwghzsrne.n and Tracers in the Ordnance FactDries and 
the pay scales of Draughtsmen and Tracers in C.F.W.D. Senior Draugiusman 
in the Ordnance Factories and Draughtsman in the C.P.W.D. were place4 in 
the pay scale of Rc. 150-224 Draughisman in the Ordnance Factories and 
Assistant Draughtsman in Ci'. WI) were placed in the scale of Rs. 109-1&5 
and lrxers in Ordnance Factories as well as in CJ'.W.D. were placed in the 
scale of Rs. 60-150. On the basis of the repo't of the Second Pay Cnmission 
in 1959 there was a slight modification in the pay scale of Senior Diaughzsman 
in Ordnance Factones. Tracers in the Ordnance Factorw.s and C.P.W..D. were 
placed in the same pay scale of Ri. 110-200 and Drtntghzsrne.n in Ordnance 
Factories and Asststani Draughtsmen C.P.WD. were placed in the same pay 
scale of Ri. 150-240. Senior Draughtirnen in Oranance Factories were placed 
in the pay scale of Ri. 205-280 while Draughwnen in C.P.W.D. were placed 
in the pay scale of Rs. 180-380. By Nonjication dazed September 1, 1964 there 
was change in the designation of posts of drawing offue staff in C.?. W.D. and 
Draughtsman was designated as Draughtsrnan Grade!, AssLsaiu Dn3ughwnan 
was desingated as Draughtsmen Grade 11 and Tracer was designated as 
Drghisman Grade III. Thereafter on the bath of the report of the Third Pay 
Commission in 1973, Tracer in the Ordnance Factories and Draughzsmen Grade 
III in C.P. WD. were placed in the same pay scale of Ri. 260-430, Draug/usmen 
in Ordnance Factories and Draughtsmen Grade 1! in CP.W.D. were placed in 
the same pay scale of Rs. 330-560 and Senior Draughismen in Ordnance 
Factories and the Draughisinen Grade I in C.P.WD. were placed in the same 

• pay :calc of Rs. 425-700. This would show that Tracer in Ordnance Factories 
has all along been treated cs equivalent to Traccr/Dtaughtsman Grade if! in 

and Drauglitsman in Ordnance Factories has all along been treated 
as ecuivaleat to Assistant DraughesmanlDraughtsman Grade 11 in C.?. WI). As 
a rcsult of the revision of pay scales in C?. WD. on the basis of the Award 

• of the Board of Arbitration, the pay scale of Draughtsman Grade III was rcviscd 
to Ri. 330-560, while that of Draughisman Grade II was revised to Ri. 425- 7(H) 
and of Draughisman Grade I was revised to Rs.-550-750. The denial of similar 
revision of pay scale to Draughisrnen in Ordnance Factories would result in 
their being down-graded to the level of Tracer/Drcughi.srnan Grade III in 
Ci'. WD. Office Memorandum dated March 13, 1984 cannot, in our opinion, 
be consti-aed as having such an effect. 	 (Para 14) 

S/ni N.N. Goswami, the learned senior counsel appearing in support of the 
appeals as well as the Special Leave Petitions and the Review Petitions has 
urged that the channel of promotion in Ordnance Factorie.r is different from 
the channel of promotion in Ci'. W.D. inasmuch as in C.P. WI). there is no 
further promotion after a person reaches the scales of Draughrsnzan Grade 1 
while in Ordnance Factories a Draughisman is entitled to be promoted as 
Chaigeinan Grade I! and thereafter as Chargeman Grade I and as Foreman 
and that the post of Chargeman Grade H which is the promotional post for 
draughssrnan was in 'the pay scale of Ri. 425- 700 and that placement of 
Draughtsmnan in the said pay scale of Ri. 425-700 would re.sult in Draughtsman 
being placed at the same level as the promotional post of Chargeman Grade 

: fi and, therefore, the benefit of the revision of pay scales under Office 
Ii'femorandum dated March 13, 1984 cannot be ciended to the Drtraghtsmen 
in Ordnance Factories. On behalf of the respondents it is disputed that there 
are no promotional chances for Draughtsman Grade I in C.P.WD. This question 
was not agitated in any of-the matters before the Tribunal and we are; therefore; 
Unable to entertain this plea urged by Shri Goswarnz on behalf of the 

t 
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appellants/peationers. As regards the post of Chargeman Grade II being a 
promotional post for Draughwnan in Ordnance Factories and it being in the 
scale of Rs. 425-700 at the relevarit time, we are of the view that merey beca,.ise 
of promotional post for Draughtsrnen in Ordnance Factories was in the scale 
of Rs. 425-700 cannot be a justification for denying the revision of pay scales 
to )raughssmen and their being placed in the scale of Rs. 425-700 on the basis 
of the Office Me,norandwn dated March 13, 1984 if such Draughwneiz are 
otherwise entitled to such revision in the pay scale on the basis of the said 
Memorandum. Moreover, the provisions regarding promotion of Draughtsni.an 
as Chargeman Grade II in Ordnance Factories was introduced by the Jd.ja, 
Ordnance Factories Group C Supervisory and Non-Gazetted Cadre (Recruitment 
and Con ditior.s of Service), Ru!es, 1989 issued vide Notification di .1 May 4, 
1989. The said Rules are not retrospective in operation. Here we arc concerned 
with the revision of pay scales with effect from May 13, 1982 on the basis 
of the Office Memorandwn dated March 13, 1984 and, at that time, the said 
Rulcs were not operative. Therefore, on the basis of the aforesaid Rules 
Draughtsrnen in Ordnance Factories cannot be denied the benefit of revision 
of pay scales an the basis of the Office Memorandum dated March 13, 1984. 
The appeals and the SLPs as well as Review Petitions relating to draugherrncn 
in Ordnance Factories c', therefore, liable to he di.rniisscd. (Pam IS) 

The tribunal has observed that Tracer in the E.M.E could not he treated 
in any oilier manner but at par with Gr&de Ill Draughisman of C.?. WD. 
keeping in view their recruitment qualificaziions. The Tribunal held that the 
benefit of OJTce memorandum dated March 13, 1984 had been rightly crrendcd 
to Draughztsrnen in E.M.E. and that its withdrawal was illcical and irrational. 
The learned counsel for the appellants has been unable to show that is the 
said view of the Tribunal suffers from an infirmity which would justify 
interference by this Court. (Pam 17) 

JUDGMENT 
S.C. Agrawal, J.--Tbc common question that arises for consideration in 

these cases is whether Draughtsmen employed in the Ordnance Factories and 
the Workshops of E.M.E in the Ministry of Defence are entitled to have 
their pay scales revised on the basis of the Office Memorandum of the 
Govcrnmcnt of india, Ministry of Finance/dated March 13, 1984. 

	

2. 	On the basis of the report of the Third Pay Commission, the pay scales 
of Draughtsmen employed in the Central Public Works Department (for short 
'C.P.W.D.') of the Government of India were revised in the following manner: 

DraughLsman Grade - 1 Rs. 425-700 
Draughtsman Grade - II Rs. 330-560 

• (iii) Draughtsman Grade - 111 Rs. 260-430 

	

3. 	The siad employees in the C.P.W.D. were not satisfied with the said 
revision and were claiming that they should have been placed on higher pay 
scales. This dispute was referred to a Board of Arbitration. The Board of 
Arbitration gave the award on June 20, 1980 whereby th e  pay scales of 
Draughtsmen were revised as under: 

Draughtsman Grade I Rs. 550-750 
Draughtsman Grade II Rs. 425-700 
Draughtsinan Grade 111 Rs. 330-560 

4. 	By the award it was directed that the aoove mentioned categones of 
thaugbtsrhen shall be fixed notioñally in their respective scales of pay as 
aforesaid from Jannary 1, 1973, but for computation of arrears, the date of 
reckoning shril be July 28/29, 1978. In accordnance with the said award the 
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pay scales of draughtsmen in C.P.WD. were revised vide order dated 
November 10, 1980. The draugbtsmefl employed in departments other than 
C.P.W.D. claimed the revision of their pay scales in the light of the revision 
of pay scales in the C1.W.D. and on March 13, 1984 the Government of 
India, Ministry of Finance (Department of Expenditure), issued an Office 
Memorandum whereby it was directed that the scale of pay of Draughtsmefl 

Grade Ill, 11, 1 in the OflicefDcpartmflt of the Government of India, other 
than the C2.W.D., may be revised as per revised scales for C.P.W.D. 
provided their recruitment qu.alificationS are similar to those prescribed in the 
case of Draug)itsmcn in CJ'.W.D. and those who do not fulfil the said 
qualificaitons would continu&in the pre- vised scales Thercupoa. the MinistrY 
of Defence on July 3 1984 issued an order whereby the user organisations 
were requested to take necessary action in terms of para 2 of the Ofuicc 
Memorandum dated March 13; 1984. It appears that in the Ordance F,c(orieS 
under the control of the Director General of Ordnance Factories (DGOF) 
no action was taken to revise the pay scales of draughtsmen as per the Office 
Mcmoranduñi dated March 13, 1984. A Writ Petition [Civil Order No. 
5023(W) of 19851 was filed in the Calcutta High Court by some of the 
draughtsmen employed in the Ordnance Factories in the State of West Bengal. 
The said Writ Petiton was disposed of by the High Court by order dated 

October 8, 1985 whereby the respondentS in the said writ petition were 
directed to forthwith implement the Office Mcmoradum dated March 13, 
1984 as well as the order of Ministry of Defence dated July 3, 1984 to revise 
the pay scales in accordance therewith- The said order was clarified by order 
dated July 14, 1986 whcrcby it was indicated that the order passed on October 

1985 was restricted to the writ petitioners and the added respondents only. 
The Ordnance Factory Board appointed a Sub-Committee to go into the 

* Matter and on the basis of the report of the Sub- Committee, the Ordnance 
Factory Board in its meeting held on September 9, 1986 decided that the 
qualifications of draughtsmcn employed in the Ordnance Factories are not 
similar to those of draughtsmen in the C.P.W.D and therefore, they were not 
entiticd to revision of their pay scales as per the Office Memorandum dated 
March 13, 1984. The petitioners in the said writ petition were informed about 
the said decision of the Ordnance FatoricS Board by letter dated October 

1986. While the matter was thus pcnding.consideratioi3 before the Ordnance 
Factory Board, a Writ Petition was filed in the Madhya Pradesh High Court 
by draughtsmcn employed in the Ordnance Factories situated in that State 
and after the constitution of the .Ccnral Administrative Tribunal (for short 
'the Tribunal'), the said writ petition was transferred to the Jabalpur Bench 
of the Tribunal and it was registered as TAA 111i86. Another application 
(OA-87,6) was also flied by some of the draughtsmefl before the Jabalpur 
Bench of the Tribunal. Both these applications were disposed of by the 
Jabaipur Bench of the Tribunal by judgment dated April 21, 1987 whereby it 
was held that the applicants were entitled to be placed at par with Grade II 

draughtsxnen of th e  C.P.W.D., i.e. in revised scale Rs. 425-700, and that if 
there are any individual exceptions amongSt the applicants to this general 
equation, they should be identified by a suitable departmental committee of 
three Assessors of whom one should be from Management, one a technical 
person of appropriate level from inside the Ordnance Factory and one 
technical outsider not connected with the Ordnance Factories of the rank of 
Professor or Addi. Professor from Engineering College, Jabalpur on 
Engineering Institute at Roorkee, lIT, Kanpur. The Tribunal rejected the 

AJJ 

/ 



- 

592 	 SERViCES LAW REPORTER 

contention urged on behalf of the respondents in the said applicat 
the applicants do not possccs the recruitment quzlificniton.c and c' 
aticast equivalent to those of grade category 1] of draughtsman of 
The justifications anti cc'ns for the decision of the Ordnance Factor 
at its meeting held on September 9, 1986 based on the report 
Sub-Committee dated January 24, 1986 and the findings of the Sub-C' 
that the qualications of drauglitsmcn in the Ordnance Factories hr 
treated as corresponding to those of draughtsmcn Grade 111 in C.P.W 
not accepted by the TribunaL Special Leave Petitions Nos. 8593-94 
Lied by the Union of India and others against the said judgment 
Tribunal were dismissed by the order of this Court dated November 
but the said order was subsequently ca1lcd by another order dac.. 
August, 1993 passed in Review Petition; (Civil) Nos. 84748 of 1YL. T 
respondents in the said Special Leave Petitions have, however, stated ihat 
said decision of the Tribunal has already been implemented and the appü' 
in those applications have been allowed the reviscd pay scale of Rs. 42Si 

with effect from May 30, 1982 as per Office Memorandum dated Marcn 
1984 and that the Assessors Committee which was constituted in purU 
of the decision of the Tribunal have found that the applicants hri 
qualifications which are equivalent to the technical qualificnliifli 
Dtaughtsxncn Grade Ii in C.P.W.D. 

S. 	Two applicantions (O.A. No. 569 of 1986 and 570 of 1986) wrc: 
before the Cailcutta Bench of the Tribunal by draughtsrncn employed ur 
Ordnance Factories in the Statc of West Bengal whcrcby a direct jflfL. 

sought for implementation of the Office Memorandum of Ministry of h 
dated March 13, 1984 and the direction contained in the order dated J1i1 ... 

1984 of the Ministry of Defence after setting aside the order dated OCT 

9, 1986 passed by the Ordnance Factories Board. On the said applcat 
the Tribunal on September 1; 1987, passed an order for setting up 
expert committee to examine the recruitment qualifications of draughitme -. 
the Ordnance Factories and to examine as to whether they can be trriL4 
similar to or higher than the recruitment qualifications of Draughtsmat (i 
if in C.P.W.D. An Expert Committee was set up on pursuance of I hes 
order of the Tribunal and it submitted its report dated December 4 
where-in the Expert Committee opined that the recruitment qualihicaf 
1)raughtsmen in the Ordnance Factories is neither similar to nor high1 1- 

the recruitment qualifications for Draughtsmen Grade II in the C.P.Wi 5   
said report of the Expert Committee was assailed by the applicants b' 1 . 
the Tribunal b" filing Miscellaneous Applications, being M.A. Nos. " 
94-A of 199'A. Nos. 569 of 1986 and 570 of 1986 pending 
Tnbui' 	 if applications as well as the miscellaneous appli( . 

	

v the Calcutta Bench of the Tribunal by judgment 	. 
'lying upon the judgment dated April 21, 1987 
"ribunal in T.A.A.No. 111 of 1986 and O.A. 

"ich of the Tribunal quashed the order da 
report of the Expert Committee dated Dc 

..o 	 applicants in the said applications be gi' 
u on the same lines as the direction g 

4 	• 	 gmeut dated April 21, 1987. Special 
draughtsme.' , 	 1 filed by the Union of India and 
aforesaid fronf 	 'Tribunal were dismissed by order 
reckoning sh'.il b. 	 Petitions Nos. 857-58 of 1991 filed 
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the said order were dismissed by order dated October 25, 1991 but by a 
subsequent order dated November 28, 1994 the said order dated October 25, 
1991 dismissing the Review Petitions was recalled and the Review Petitions 

have been directed to be tagged with the Special Leave Petition Nos. 8593-94 

of 1987. 
Another application (O.A. No. 333 of 1993) was filed before the 

Calcutta Bench of the Tribunal by the applicants who were working as 
draughtsmcn under the control of the Genera] Manager, Ordnance Factory, 
Ishapur wherein they sought a dircction in terms of the judgment dated 31st 
December, 1990 delivered by the Calcutta Bench of the Tribunal in O.A. Nos. 
569-570 of 1986 and for a direction to fix their pay in terms of the Office 
Memorandum of the Central Government dated March 13, 1984 and order 
dated July 3, 1984. The said petition was allowed by the Tribunal by judgment 
dated August 1, 1984 and the respondents in the said application were 
directed to extend the beicfit of the judgment dated December 31, 1990 
delivered by the Tribunal in O.A. Nos. 569 and 570 of 1986 to the applicants 

and to fix their pay in terms of the orders of the Central Government dated 
March 13, 1984 and July 3, 1984. Civil Appeal No.1443 of 1993 has been filed 
by the Union of India and others against the said judgment of the Tribunal. 

Special Leave Petition (Civil) No. 22016 of 1993 has been filed against 
the judgment and order dated June 23, 1993 of the Hvdcrahad Bench of the 
Tribunal in O.A. No. 140 of 1992 filed by applicants who were employed as 
draughtsman in the Ordnance Factory at Eduincktram in Medak District of 
Andhra Pradesh. Following the decisions of the Jabalpur and Calcutta 
Benches aforementioned, the Hydcrabad Bench of the Tribunal has directed 
that the pay of the opplicants, other than applicants Nos. 7, 11 and 17, be 
fixed in the revised pay scale of Draughtsman Grade 11 from the dates of 
their rcspcctivc appointment promotion as draughtsmcn in the said Ordnancc 

Factory in accordance with the Office Memorandum dated March 13, 1984. 
in accordance with order of the Ministry of Defence dated JuIN 3, 1984 

orders were passed on August 14, 1984 and February 15, 1985 revising the 
pay scales in accordance with the Office Memorandum dated March 13, 1984 
but by a subsequent order of E.M.E. Records dated October 30, 1986 on the 
basis of which other orders were passed by the respective Commandants of 
the Base Workshops the said orders were rescinded and the benefit of the 
revised pay scales which had been txtcndcd was withdrawn. A number of 
applications were filed before the Tril unal by the draughtsmen in Army Base 
Workshops, E.M.E. which were disp scd of by the Principal Bench of the 
Tribunal by judgment dated May 15. 1992 whcreby the orders of E.M.E. 
Records dated 30th October, 1986 and subsequent orders issued by the 
respective Commandants of the respective Base Workshops in pursuance of 
the said order of the E.M.E. Records, Secunderabad have been quashed and 
it has directed that the applicants in the applications before the Tribunal be 
placed in their revised scale of pay as per Office Memorandum dated March 
13, 1984 notionally with effect from May 13, 1982 and that the actual benefit 
be allowed with effect from November 1, 1983. CA. Nos. 2125-33 of 1993 have 
been filed by the Union of India against the said judgment of the Tribunal. 

Though by order dated April 7, 1994 S.L.P. Nos. 853-94 of 1987 were 
directed to be listed after the decision in C.A. Nos. 2125-33 of 1993 but since 
the said SLPs are directed against the judgment of the Jabalpur Bench of 
the Tribuna] dated April 21, 1987 which forms the basis for the judgments 
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of other Benches of the Tribunals in other connected matterS, we have taken 
up SLPs Nos. 8593-94 of 1987 along with thcsc matters and have heard the 
said SLPs also and the swne 'are being disposed of by this judgment. 

10. 	The nat-ration of the iacts ref,crred to above would show that all these 
matters relate to revision of pay of draughtsrnen employed in the Ministry of 
Defence of the Government of India and except the rtpondents in CA. Nos. 
2125-33 of 1993, the respondents in the other matters are all employed as 
draughtsrnen in the various Ordnance Factories under the Ordnance Factories 
Board and the Respondents in CANos. 2125-33 of 1993 are draughtsinen 
employed in the Army Base Workshops under the E.M.E. In the impugned 
judgments the various Benches of the Tribunal have taken the view that the 
qualifications which were required for appointment of draughtsine* in the - 
Ordnance Factories as well as in the Army Base Workshops in the E.M.E. 
were equivalent to the qualifications which were prescribed for appointment 
on the post of Draughtsrnan Grade 11 in the C.P.W.D. and therefore, the 
respondents who were placed in the pay scale of Rs. 335-560 on the basis of 
the report of the Third Pay Commission were entitled to be placed in the 
revised pay scale of Rs. 425-700 in accordance with the Office Memorandum 
of the Ministry of Finance dated March 13, 1984. On behalf of the Union of 
India and other appellants in the appeals and petitioners in the Special Leave 
Petitions# and the Review Petitions, the said view of the Tribunal has been 
assailed and it has been urged that the qualifications for appointment on the 
post of draughtsman in the Ordnance Factories and the Army Base 
Workshops of the E.M.E. cannot be treated as equivalcnt to the qualifications 
for appointment on the post of Draughtsman Grade II in C.P.W.D. and 
therefore, the said respondents are not entitled to the benefit of revision of 
pay on the basis of the Office Memorandum dated March 13, 1984. 

11. 	During the pendency of these cases in this Court the Government of 
India, Ministry of Finance has issued az Office Memorandum dated October 
19, 1994 which is reproduced as undec 

"OFFICE MEMORANDUM 
Subject : Revision of pay scales of Draughtrncn Grade I, Ii and 111 in 

all Government of India offices on the basis of the Award of 
the Board of ArMtration in the case of Central Public Works 
Department. / •1 

The undersigned is directed to refer to his Department's O.M.No.F' 
5.(59)-E.I11/82 dated 133.84 on the iubject mention&l above and to say 
that I Committee of the National Council'(JCM) was set up to consider 
the request of the staff side that the following scales of pay, allowed 
to the Draughtsman Grade I, II and Ill working in CPWD on the basis 
of the Award of Board of Arbitration may be extended to Draughtsman 
Grade I, II and ifi irrespective of their recruitment qualification, in all 
Government of India oflices 

Original Scale 	Revised Scale on the basis 
(Rs.) 	 of the Award (Rs.) 

Draughtsman 	425-700 	 550-750 
Grade I 
Draughtsman . 330-560 	 425-700 
Grade II 
Draughtsman 	260-430 	 330-560 
Grade Ill 

t 
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The President is now pleased to decide that the Draughtsn1aU 

'irade I, II & m in offices/çiepartfllefltS of the Government of India other 
han in CFWD may also be placed in the scale of pay mentioned above 

.ubject to the following: 
Minimum period of service for placement 	7 years 

from the post carrying scale of Rs. 
975-1540 to Rs. 1200-2040 (pre-revised 
Rs. 260-430 to Rs. 330-560) 

Minimum period of service from placement 
from the post carrying scale of Rs. 
1200-2040 to Rs. 1400-2300 (pre-revised 
Rs. 330-560 to Rs. 425-700) 

5 years 

4 years 
(c) 	Minimum period of service for placement 

from the post carrying scale of Rs. 
1400-2300 to Rs. 1600-2600 (pre-revised 
•, 	AC'tA*,s Dc itS. '*LJ 1J.J lu 	-'-" 

Once the Draughtsmafl are placed in the regular 
promotions would be made against available vacancies in 
nd in accordance with the normal eligibility criteria laic 

,crU1ttflCDt rules. 
The benefit of this revision of scains of pay would 

effect from 13.5.82 notionallY and actually from 1.11.83. 
SdJ- 

scales, further 
higher grade 
down in the 

be given with 

(Shyam Sunder) 
Under Secretary to the GovcrnmCflt of lndia" 

.2. 	
By the said office memorandum, the Government of india, after 

,j sidcring the request of the staff side that the scales of pay, allowed to 
tii DraughtSmCn Grade I, II and Ill working in C.P.W.D. on the basis of 

ihe above 
Award of Board of Arbitration may be cxicndcd to Draughtsmen 

L,rde I, II and III irrespective of their recruitment qualiiiCati011S 
in all 

.At,verflmeflt of india Offices, has decided that DraughtSmCfl Grade 1, 11 and 
]11 in offices/departments of the Government of India other than in C.P.W.D. 

iuy also 
be placed in the revised scales of pay on the basis of the award 

}ject to certain minimum period of service as mentioned in the clauses (a), 

(XJ) 
and (c) in para 2 of the Office Memorandum. The benefit of this revision 

ii scales of pay under the Office Memorandum dated 19th October, 1994 has 
.en given retrospectivelY with effect from the same dates as was given by 

Office Memorandum dated March 13, 1984, i.e., from May 13, 1982 
na1Iy and actually from 1st November, 1983. In respect of draughtsmCfl 
fulfilled the requirement relating to the period of Scrvice mentioned in 

said Office Memorandum dated 19th October, 1994 on the relevant date 

question whether their recruitment qualifications were similar to those in 

case of draughtsrncn' in C.P.W.D. would not arise and they would be 
tied to the revised pay scales as granted to the draughtsrncfl in C.P.WD. 
cptective of their recruitment qualifications. But in respect of those 
ghtsmcn who did not/fulfil the requirement relating to the period of 

CC prescribed in  para 2 of the Office Memorandum dated 19th October, 
the question whether their recruitment qualiflcati0115 are similar to those 

,cribed for draughtsmcn in C.P.W.D. is required w be consid
ered for the 

pose of deciding whether they are cntiticd to the bcncfit of the revision 
ay scales as per the Office Memorandum dated March 13, 1984. 

®rr 
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13. 	We will first take up the case of draugbt.cmen in the Ordnance 
Factories, in C.P.W.D. the qualifications for direct appointment on the post 
of Draugbtsman Gradc II is Certificate or Diploma in Civil, Mechanical or 
Electrical Engineering from a recognised Institution with 6 months' practical 
training plus additional one year' employment experience in an organisation 
or firm of repute and the posts not filled by direct recruitment are filled 
primarily by appointment of Draughtsnien Trainecs. The Jabalpur Bench of 
the Tribunal, in its judgment dated April 21, 1987 has stated that it has 
been admitted by the Ordnance Factories Board that the relevant recruitment 
rules, namely SRO 4 of 1956, is silent on the mode of filling posts of 
draughtsmcn and that the practice followed by the Ordnancc.Factory Board 
is as follows: 

"by gradation of 'D' men trainees on successful completion of training 
as per scheme for the training of D' men at ATS/OFTJ Ambarnath 
introduced vide M of D lcttcr referred to above. Posts of D'mcn 
in O.F.'s arc filled primarily by appointment of D'rnari Trainees. 
However, a few posts are also filled by promotion of Tracers with 
minimum 3 years c.'.pericncc in that trade." 

14. 	The Tribunal has observed that the scheme of training of draughzsmcn 
at ATS Ambarnath was laid down in the Ministry of Defence's lcucr of 
November 14, 1969 which prescribes the various entrance qualifications and 
the curriculum and the period of training and that the entrance qualification 
is matriculation with two years' practical cwcriencc in Tools Room or J-L'2 
years' Draughisman's course of 1.1.1 and that after selection 2- 1/2 years' 
taming is given which includes six months' working in factories and that 
according to clause 10 of the Scheme a draughtsman trainee will he graded 
either for the post of Senior Draughtsman or Draughtsman and that the 
Scheme nowhere lays down that thOse trainees can be posted as Traccrs. 
According to the Tribunal, the qualifications prescribed for draughtsmcn in 
Ordnance Factories are similar or equivalent to those prescribed for 
recruitment in CY.W.D. The Tribunal has held that the decision of the 
Ordnance Factory Board based on the Sub-Committee report that the appli- 
cants (respondents herein) should be equated with Tracers and Draughisman 
Grade HI of C.F.W.D. was fallacious. In this context, it would be relevant to 
mention thai as per the pay scales fixed on the basis of report of the First 
Pay Commission of 1947 there was no difference in the pay scales of 
Draughtsmen and Tracers in the Ordnance Factories and the pay scales of 
Draughtsmen and Tracers in C.P.W.D. Senior Draughtsman in the Ordnance 
Factories and Draughtsman in the C.P.W.D. were placed in the pay scale of 
Rs. 150-225, Draughtsman in the Ordnance Factories and Assistant 
Draughtsman in C.P.W.D. were placed in the scale of Rs. 100-185 and Tracers 
in Ordnance Factories as well as in C.P.W.D. were placed in the scale of 
P.s. 60-130. On the basis of the report of the Second Pay Commission in 1959 
there was a slight modification in the pay scale of Senior Draughtsman in 
Ordnance Factories. Tracers in the Ordnance Factories and C.P.W.D. were 
placed in the same pay scale of Rs. 110-200 and Draughtsmcn in Ordnance 
Faclories and Assistant Draughtsmen C.P.W.D. were placed in the same pay 
scale of Rs. 150-240. Senior Draughtsmen in Ordnance Factories were placed 
in the pay scale of Rs. 205-280 while Draughismen in C.P.W.D. were placed 
in the pay scale of Rs. 180-380. By Notification dated September 1, 1965, 
there was change in the designation of posts of drawing office staff in 
C.P.W.D. and Draughtsman was designated as Draughtsman Grade I, 

• 	

. • 
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Assistant Dr1.ughtsman was desingated as Draughtsiflefl Grade H and Tra&r 
was lesignatcd as Draughtsman Grade M. Thereafter on the basis of the 

rcpo!t of the Third Pay Commission in 1973,  Tracer in the Ord.tiancc 

Pactorics and Draughtsmen Grade iii in C.P.W.D. were placed in the same 
pay scale of Ra. 260-430, DraughtSmcfl in Ordnance Factories and 
Drauglitsmefl Grade H in CY.W.D. were placed in the same pay scale of Rs. 
330-560 and Senior DraughLsmen in Ordnance Factories and the DraughtsmCfl 

Grade I in CJ'.W.D. were placed in th e  same pay scale of Rs. 425-700. This 
would show that Tracer in Ordnance Factories has all along been treated as 
equivalent to TracerlDraUghtsulan Grade Ill in C.P.W.D. and DraughLsmafl 
in Ordnance Factories has all along been treated as equivalent to Assistant 
Draughtsrnafl/DraflghtsI Grade H in C.P.W.P. As a rcult of the revision 
of pay cales in C.P.WD. on the basis of the Award of the Board of 
Arbitration, the pay scale of Draughtsman Grade Ill was revised to Rs. 
330-560, while that of Draughtsmafl Grade II was revised to Rs. 42.5-700 and 

o1 Draughtsman Grade 1 was revised to Rs. 550-750. The denial of similar 

revision of pay scale to Draugsmcn in Ordnance Factories would result in 
iheir 1,cng down-graded to the Ic.'cl of 

3ccrfDraUghtSman Grade 111 in 

CJ'.W.D. Office Memorandum dated March 13, 1984 cannot, in our opinion, 

be construed as having such an effect. 

15 	Shri N.N. Goswami, the learned senior counsel appearing in support 
of the appeals as well as the Special L.cavc Petitions and the Review Petitions 
has urged that the channel of promotion in Ordnance Factories is different 
from the channel of promotion in C.P.W.D. inasmuch as in C.P.W.D. there 
is no further promotion after a person reaches the scale of Draughtsnlafl 
Grade I while in Ordnance Factories a Drauhtsmafl is entitled to he 
promoted as Chargeman Grade II and thereafter as Chargcmafl Grade I and 
as Foreman and that the post of Chargeman Grade IJ which is the 
promotional post for draughtsman was in the pay scale of Rs. 425- 700 and 
that placement of Draughtsman in the said pay scale of Rs. 42.5-700 would 
result in Draughtsman being placed at the same level as the promotional post 
of Chargcman Grade II and, therefore,' the benefit of the revision of py 
scales under Office Memorandum dated March 13, 1984 cannot be extended 
to the DraughtsznCfl in Ordnance Factories. On behalf of the respondents it 
is disputed that there are no promotional chances for Draughtsmai) Grade I 
in CY.W.D. This question was not agitatcd in any of the matters before the 
Tribunal and we are, therefore, unable to entertaiif this pica urged by Shri 
Goswami on behalf of the appellantsJpetitiOner5.' regards the post of 
Chargeman Grade II being a promotional post for Draughtsman in Ordnance 
Factories and it being in the scale of Rs. 425-700 at the relevant time, we. 

are of the view that merely because of pro'motional post for DraughtSmcfl in 
Ordnance Factories was in the scale of Rs. 425-700 cannot be a justification 
for denying the revision of pay scales to Draughtsmcn and their being placed 
in the scale of Rs. 425-700 on the basis of the Office Memorandum dated 
March 13, 1934 if such Draughtsmen are otherwise entitled to such revision 
in the pay scale on the basis of the said Memorandum. Moreover, the 
provisions regarding promotion of Draughtsmafl as Chargeman Grade II in 
Ordnance Factories was introduced by the Indian Ordnance Factories Group 
C Supervisory and Non-Gazetted Cadre (Recruitment and Conditions of 
S'crvice), Rules, 1989 issued vide Notification dated May 4 1  1989. The said 

Rules are not retrospective in operation. Here we are concerned with the 
revision of pay scales with effect from May 13, 1982 on the basis of the Office 

I 
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Mcmorandthn dated March 13, 1984 and, at that time 7  the said Rules were 
not operative. Therefore, on the basis of the aforesaid Rules Draughtsmen in 
Ordnance Factories cannot be denied the benefit of revision of pay scales on 
the basis of the Office Memorandum dated March 13, 1984. The appeals and 
the SLPs as well as Review Petitions relating to draughtsmen in Ordnance 
Factories are, therefore, liable to be dismis.ed. 

16. Dealing with draughtsmen in the Army Base Workshops in the E.M.E., 
the Principal Bench of the Tribunal• has observed that in the E.M.E. for 
the post of draughtsman, the qualifications that are prescribed are 
Matriculation or its equivalent with two years Diploma in draught.smanship 

Mechanical or its equivalent." The Tribunal has referred to the Report of the 
Third Pay Comission wherein, while dealing with draughtsmen who were in 
the pay scale of Rs. 150-240 (as per report of Second Pay Commission) it is 
stated: 

"(ii) 	for the next higher grade of Rs. 150-240 the requirement is 
generally a Diploma in Draught.smanship or an equivalent qualification 
in Architecture (both of 2 years' duration after Matticulation)." 

17. 	The tribunal has observed that Tracer in the E.M.E could not be 
reatcd in any other maimer but at par with Grade Ill Draughtsman of 

C.P.W.D. keeping in view their recruitment qualificatiions. The Tribunal held 
that the benefit of Office memorandum dated March 13, 1984 had been rightly 
xtendcd to Draughtsmen in E.M.E. and that its withdrawal was illogical and 

Irrational. The learned counsel for the appellants has been unable to show 
ihat is the said view of the Tribunal suffers from an infirmity which would 
justify interference by this Court. 
18. 	Civil Appeal Nos. 1433 of 1986, 2125-33 of 1993 as well as S.L.Ps. 
(Civil) Nos. 8593-94 of 1987, 22016 of 1993 and Review Petitions (Civil) Nos. 
b57-58 of 1991 are accordingly dismissed but in the facts and circumstances 
f the case, the parties are left to bear their own costs. 

Petitions disriissed. 

PUNJAB AND HARYANA HIGH COURT (D.B.) 
Bcfore:- S.F. Kurdukar, Ci. and Swatantcr Kumar, J. 

C.W.F. No. 1487 of 1995/ Decided on 18.4.1995 :rrabhjot Wahj 	
Petitioner 

Versus 
(uru Nar.k Dcv Univcrsity, Arnritsar 

through its Registrar and others 	 Respondents f-or the Petitioner: Mr. H.S. Giani, Sr. Advocate with Mr. G.S. Virdi, Advocate. 
For the Respondents: Mr. P.S. Patwalia, Advocate. 
C'snstitutioo of India. Article 14 and 226—Evidence Act 1872, Section 115-

Ed ucation/Admjsslon_EstoppeJAdjfl ..  to Graduate Course in Dental 
Sdence—Mrnjssjoa in violation of the rides and ngii1ations as the student 
did not appear in the entrance examination--By securing admission in 
violation of rules, no legitimate right vests in the candidate to continue 
with the admission--No equity in favour of the applicant, as such, the 
principle of estoppel cannot be invoked. 	 (Paras 16 and 17) ,es referred 

Bina Philopose v. State of Kcrala, 1992 (Sup.) (3) SCC 95. 
Shri Krishan v. Kurukshctra University, Kurukshctra. AIR 1976 SC 376. 
Sanathan Gauda v. Bcrhanipur University, AIR 1990 SC 1075. 
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JUMENT OF THE Dlvi STON BENCH ;F:hi v:IEi) HY 'r'j Non' Ri,E SHRI J. NARAS[M1 A MURTHY 
	(JuI:1 OrAL) 

	

This is a petition filed by the 	 1 L 

relief to revise thjr pay scales 
nl 	0-560 as Jiirijor 

Scribers to that of 	425-0 0 with effect from 13.51985 

flotionally and to declare that the Petitioners are entilted 

to the actual benefit of pay fi.xat:j01) in the said sc1e with 
effect from 1 .11.1983 and furt-hr £JOfl to the scale of 
Rs.1400.2300 (RSRp) with effect from 

1 .161986 or the cate of 
Option in 

Individual cases, as was done in the case of the 

Draftsmen In the grade of s.33050 and rwash the letter 

dated 8 .12.1988 and lete 
11/87.2, dated 1 9.8.1987 issued by the Ministry of 

Stp0l & 
Mines, Department of mi 

nesj New Delhi, directing the 

respondents to gant the pay scales of 
Rs.425_00 R 

and Rs.1400_2300 (RS1p) with effect from the rrspect.,e dates 

to the appIicarts herein, with all Conse)ntiai henfri ts 

	

such as arrears of pay 	 and 
and alloI./ences/fjtj 	of pay etc. 

Brief facts of the case are as 
f)l)OWS:_

If The pet t 	r 	h rP 	
WI i: i nij 	-- I hr 	in 

	

the Mao Printjiiq Div.50 of. th Co1oij.ca1 	irvey o.f :rdia 

, r 
3 

1/ 

...:. 
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I. 

IV 

f/' 	..$ 

at 11ydebic1. 	T"e firt applicant Was initia ily appoi rit 

as Junior Scriber In the pa" scale of 0.330-560 on 

25.6.1970 1 hereafter, he was promoted as Senior Scribej 

in the p H 1 y scale of 0.425-640 and he was further prarnotec 

as Heati 	riber in, the pay scale of 5.550-750. The 2nd 

8pp1ican was intially apnonted as Junior Scriber in thE 

pay scale of Ps.330560 with effect from 6.4.1976 and was 

promoted as Senior Scriber ii the IThy sca 	of P.425-64O. Ii 
II 	 The app]. ic:ants Nos. 3, 4, 5 and 5 )i.lve I •en 	po ri t 	is • 

; . Junior Sdrjbers in the pay scale of 1.33fl-56O with efect 

from 5.7.1979, 18.7.1979, 31.10.1910 and March 1076 respe 

ctively. The Map Printin Pressof Geological Survey of f. 
India, H 'derahad has 3 grades of Scribers viz. , head 

I 

Scriber, Senior Scriber and Junir Scriber with recr'iitrne 

rules si - lar to Senior Technical A;si starit (Drawl nq 0 Ffid 

Junior T( chnical Ass1t- ant (f)rawjn(1 O1fice) and Dr ftsman 

under Drcwng pffice strearti of the GeologIca' Survey of 
. 	 I 	I 	' 	I 	• 	 • 	. 	 I 	' 	'I 

1111 	 . 	
' I. 

,'Indja r. 	: jobperformed by the Scriber is similar and 
H 	

I 	
I 	 I 	1j 	 I 	iI 	I 	ft I 	I 	I 	

jj 
1 	

ip 11 

rIo red by the Dra ftsman 	The 

t 	I 	 I 	tme'ru1es 
I 
or'thet  Scribing stream and the 1HH..!, 	1: 	I 	I 

'bra jng Io ice tream'posLs ohth Geological purvey of 

	

lj 
tji9j 	

)I 	)''i itF 	
I 	I!III 	

,) 	p0 1i t 	of p bo 
ROP k I; 

in prwing Otfice st..rem andJunio3 
Yu 

I 	
ih1jber i11 he Scribing Stream. The only dif1fereTe being 

	

in teea 	of Drftsiiian is Diploma in Dr.ftsmanship with 

o 

: 	Ph H 

e dne : : :: I ng 

Office strai I e 	1unxor 1chnjcl Assist nn't and 

ist v 'IjIrjor Technjca 1 Assistant: aLe protnot iun po;ts. 	Similarly, 
ugt$nn 	9OrP 	\SI??Ifl1 I 

	 I 	 I 
'sUR.1 

 l. 
9j po

I
tsof Senior Scriber 	d Head Scriber are also 

h11L! P 	 I 
en 

	

i lppDmotion posts. 	he posts of Dra ft:rinn Junior Technf cal 

	

I 	 I 	 'H 	 II 
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4 SSiStaflt a n d Snjor Technical A55 si ant 

scale of Ps. 260-400, 330-560 and 425-700 

were subsequently revised. I The posts of Junior Scriber 

and Senior Scriber and Head' Scriber carry the scales of 

Rs.330-560, 425-640 and 550-750 respectively. Thus, the 

post of Junior Scriber in the Scribing stream carries 

a higher scale of pay i.., Rs.330-560 than that of the 

Draftsman of the Drawing Office stream which was only 

Rs. 260-400 	While the basic ftinct Ions of hot:h the Scrjbir 

and Dra ftsman are simi lar i.e. , map rnak I nq, there Is 

some difference in the actual process adopted by each. 

Scribing is a modern and modi fled version of DriftsmansbIp 

employed for the reproduction of hijh quality waps in 

print which recuires additional skills., The Draftsman 

in Geological Survey Of India is being imoarted a special 

training in_Survey of India to enable him toundert&ce 

the scribing. In fact, scribinci can he done by a Draftsman, 

only after a speclalisr'd traini no. On the other hand, a 

Scriber if posted to Drawing Section will be able to 

perform the duti us of a Dra Itsman, without any traini,nq. 

Draftsmen from Surve'.' of mdi a are ronht to Ge logi cal 

to work as Scribers. One 

such example is Mr. Phoolchand, who was subreniior,tl y  repa- 

triated. 

2 	Recogr,jsjtho fact that Scribing is a most sophi- 

sticated function, the initial recruitment to the Scribing 

stream is made in the pay scale of Rz. 3 30-560 with the 

. 

	

designation of Junior Scrih€r whrr'as the initial recruit- 

4 

I 

I 

- 	 - 
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ment to the post of Draftsman in the Drawing Office stream 

carries the pay scale of Rs.260-400 only. The pay scale of 

Draftsman has been upgraded from Rs260-400 to Ps.330-560 

following an arbitration award with effect from 13.5.1982 

and further revised to Rs.425-700 with effect from 1.11.1083 

on the basis of the Central Public W 01:1< t3 Department award 

vide Min1try of Steel & Mines, Department of Mines, letter 

dated 1.7.1985 and it was implemented by the Director 

General, Geological Survey of India, Calcitta vide his 

letter dated 15.10.1985 on the hasis of the Government of 

India Office Memo dated 13.3.1904. I 	d i:rsuit, the 

Draftsman who joined originally in the grade of Rs.260-400 

is placed in the grade of Rs.425-700 (Rs.1400-2300 iRP) 

II whereas the Sciibers(Junior) who Joined in a higher 

scale of Rs,330560 (now Rs.1200-2040 RSRP) remained in 

lower scale even after 7 to 10 years of service. Thus, 

a superior post once is now being treated as inferior post. 

1: 3. 	Aggrieved by the denial of revised pay scale of 

Rs.425-700, the Scriers submitted a representation on 

25.3.1986 to the Director General, Geological Survey of 

India, Calcutta, reuest1ng for grant of revised nay scale 

on par with the Dra1tsman stream of the Geological Survey 

of India on the basis of the CPWI) Award, f11owed by a 

reiinaer dated 12.6.1986. Thereafter, the Director General, 

Geological Survey of India, Calcut:ta, addressed a letter 

dated 15.1.1987 to the Ministry of steel & Mines, Denartrnr-nt 

ofMines, New Delhi, requesting to consider the case of 

pay disparity between Drawing Office streatn and Scribing 

1 stream and convey approv1 at an 	early date. Since, 

to the Dj reci rr Cenpra 1 

there was no reply from the Minisl:ry/ the Scribers of 

Geological Survey of India submit ted a re1:reentation to 
I 

jjfSuJ'KAR) 

r 
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the 
Ministry of Steel & Mines on 16.7.1987 fo1iow(db

y  

reminders dated 16.11987 and 3.3.1988 seeking redressal 

of their grievance regarding disparity of pay scalps of 

Scriber (Junior) and Draftsnan (Junior). No action was 

taken by the Ministry in the matter.. 	In the meeting 
held on 1 5.4.1988 with the Geoloolcal Survey of India 

Emoloyeesl Association a recognised Union, a point was 

raised regarding non_implementation of the 
CPWD Award for 

Scrjbtrs 	The officials informed hat tic Miristry 
clarified vide t 1 eir letter dated 1911 1)R7 ht  

Scribing stream is not Covered under the CPWI) Award for 
Draftsman 	

The said letter dated 19.8. 19137 was not 
corrmu 

nicate to th app1jc.5 so far. 

U 

It 

1 -  

I 4. 	
The Director Gen.ra1 Geologj 	

Survey of India, 
Calcu€ta, Once again wrote a letter Ofl 2 5.4.1988 to the 

Ministry of Steel & Mines to reconsider their stand on the 

estion of extending the benefits of CPWD Award 
for Draft_ 

man to Scribino stream also but t- he same was rr'Jrct(:d b y  

ii the Ministry vide their letter dated 8.12.1988 

I .Draftsmen from Calcutta  were sent fO flj 

O ffice 87  
One 

s s E~nt for traini ng 	scribing 
Work at Map Printing Division, 

Hydera)ad vjde letter dated 
16.6.1988. Though the scribing 

is Cor11der(?d to be more 

Sophisticated and strenuous work than that of the Draftsiiian 

ship, the scribers of GeolO O- ica Suey of 1 ndja are not 
treated on par with the Draftsilien of Geological 

5urvey of 
India in the matter of grant of ,  pay scaleg 	ThO)gh the 

Scribers discharge the duties of a
lrflOst similar and ident-ical 

to that of the Draftsmen of Geol3i. Surve 
	f ndia just beean 	 . - '-"y cii e nO designat.ecI .s 1) 	Ftsrnen 	the Scribers 

7 I 	 S 

. 
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iminated in the matter of oay scales. In fact - , 

e proposals to merge the cadres of Draftsman and 

y the Department. 

5. 	The rejection of the Ministry to grant the 1:ay 

scale of the Draftsman to the Scribers is not on the gretincl 

that they are not entitled to the siid oay scales but on 

the ground that the 4th Central Pay Commission did not 1, 

recomend. In fact, 	the required Information was furni sh&d 

to the 4th Pay Commission by the authorities in this regard, 

but it appears that the matter has been ignored by the 

ominission on the ground that the information was belated. 

Therefore, the den1l of the said pay scales to the crihers 

of Geological Survey of India is violative of Articles ' 14, 

16 and 39(d) of the Constitution of India being arhiLr.iry 

and discriminatory. Hence, the petiti-ners filed this 

'petition for the above said relief. 

6. 	The respondents filed a couhter with the foing 

,contentjons:- 

The Applicant No.1 was appointed as Head Scriber in 

Geological Surveyof India in the pay scale of P5.550750 

wIth effect from 23.11.1977 while the Appljcar)t No.2 was 

lappointed as Scrjhr (Senior) In the pay scale of Rs.425_640 

with effect from 1.4.1976. The othr applicants have been 

apojnted as Scribers (Junior) as claimed. Thp Geological 

'Survey of India is having three grades in its Map Printing 

''Pess, }lyderabad viz., Head Scriber, 5enjor Scriber and 

Junior Scriber and in it's Drawl 	:;tr.i,; three cjra(;es viz. 

Senior Technical Assistant (Drawing Office), Junior Technjca 

(B. JQ(NSUJAKAR) 	

— 	 8 SE-CR TAIW 	 (1 	 . 
ghtsmens '  (Cnriuqr I)hc I 
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Assistant (Drawing Office) and Draftsnan. 'e' pay scans 

and the recruitment rules for each of the.e cadres are 

&iown in the statement enclosed to thonntrr. Tho,nh 
I 

•here Is some similarity in the recruitment rules, 

insofar as the minimum educational cualfjcatjons are 

1 "ncerned, there is significant difference in technical 
j ivalificátions and experience. The essential teThnical 
qualifications for the variousgraaes in the Drawing stream 

as mentioned in the recruitment rules is sine rnnon for 

recruitment against any post in the stream, whereas there is 

no such stipulation In the recruitment rules of the Scribing 

stream. Thus, the Draftsman Is more oualified technically 

than the Scriber ab-jnjtjo. 

l)ra ftsmen, 
With regard to the johs per formed by the S ~ ribrrs andt 

it is stated that the job contents of both the streams 

belong to different s7ecialities and cannot be eduated. 

he Scribing, job rennires for reprodklctjor) of maps by pri nt[nq 

hilethe Draftsman's job renuires drawing and prepaotion 

of all types of maos to given specifications. Iegarding 

€raining of Draftsmen in scribing by del -)utlni them to the 

uey of India, it is stated that this had become necessary 

ocope Up with the workload in theM 	PrintingDjcd 

and due to shortage of Scribers •  As per the recomrnnndatior - s 

of the Ilird P'ay,Cornmission, the pay scales of Draftsman 

Grades II and III were fixed at .260-430 but not Rs.240-400 

and the pay scales of Draftsman Crc3e-I was fixed at Rs.330- 

60. Subsenuently, as rer the recommrnndatjons of the leview 

FO mmittee, the pay scales of the Draftsman Grade-I, II and 

III were mrcjed into single scale of r?s.330_560 and desicjnated 

....9 
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CIRCULAR ORDER No. 4-39 (Administrative) 
Dated the 1st August 1950 

( Correct ed up to 30th September 1964) 

SUBJECT 

QUALIFICATIONS AND TRADE TESTS 
FOT- 

CLASS III TECHNICAL PERSONNEL 

----. 

- 	 PUBLISII.ED 13Y ORDER OF 
THE SURYEYOR GENERAL OF INDrA 

pIUTED AT TirE SURVEY OF rriii.& omoEs (P.z.o.), DEIIBA IiT:, 1964 

. 	I 	•-- 	- 	
- 
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GRouP A.—TOPOGRAPEICAL ESTABLISIThIENT. Drvisiox II 

Trades 	Classification 	Qualifications andor teQs 

_- f 
GLADESJV To 11 

\J 
3. Drfisman 	Grader. 	( i) Must be capable of accurate and reli. Type 'P,. 	 able work of a simple nature, includ- 

ing typing on a fa:r sheet, and must 
be ft to' he emnuved on productive 
work. 

Shou!d have know!ede o f dwinq of 
scales (diagonal). 

Should know the ne f popor/iroI 

(iv ) Should have k;nvlede of liottjfl&' of 
pot n/s. 

Should know the use of PanIograp/, 
and Plaj,,,€t€y. 

vi) Should be a capable han,l printer. 

Grade TU 	1) Should know the use of grid tables, 
projection and line drawing of grid 
original. 

(ii) Should be very good at all classes of 
drawing on a fair sheet, including' 
ornamentition and bill features. 
Should have Itnow ic/re ef prqjection and 

- Plotting of lopo. .cbeels. 
JI -(iv) Should have a rudimentary Ilnouledge of 

reproduction ,nclhods.' 

YJ (v ) Should have a fair knowledge and cx -
perience of typin;. 

• 	(vi) Elementarif knowledge of Compilation 
• 	of Geographical maps. 

. ,,Grade III, •  (i) Should be well above the average in 	H • 	accuracy-speed and intelligence. 
• 	(ii) Should be able to complete a grid original 

without s1pervision. 	
• • 	 (iii) Should have a thorough knowledge of 

•topo. compilation and should be 
• . ., cajb1e of preliminary examination 

•,. of topo. sheets. 	----- 	 - 	 - - • 

Should have a working knowledge of 
hapler VI—Topo. Handbook. 

(v.) Should have a generai knowledge of 
reproduction methods. - 

• 	 (vi) Should be a good iype. 95 	
Not, 	 italics are for actual 

practical  
•- 	

j• 	 (Conhti) 

4a; 
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A.—TnOR.U1[ICL ESTABLIS}r)IE\-T Drvrsroy II 

Tdes 	Clascatjon 	Qualifications and/or tess 

3. Draftsman 	Grade Ill. (rJi) Should be able to extract figures from Type 'A 	
Projection tables and Carry out the 
projection of any small scale map on 
c1\y 	 (tmrt Coirl 

Corrigendum No. 12(b), dated 14 September, 1970 to Circular Order No. 439 (Admj, Zaled 1-8-1950 (corrected upto 30th September, 1964) 

Page ii ( Draf.'n;.  rpe 'A').__ 
For the ex::::i .st,ttern: 	againsi Grade 11 sibtiz 	the 1uflowj Clualiiications and 	tet 

	

ii. 	(i) Should he cap.ble of tlIoror1l i  
ationo 

Should have a thorough knovIed of 

Should be al)le to undertaj1d, interpret 
and explain professional orders. 

iv) Should be capable of training T.Ts.T. 'B' (Draftsmen) 
,( v) Should be capable of taking action on 

(a) Iepririts (b) Re.issues ( c)  Fresh compilation of Topographical and Geo. 
graphical maps. 

'( vi) Should be able to deal with routine 
Correspondence compile the various 
Fair Drawing Technical returns and 
write History sheets and Publjcajoi1 

- 	lflstpuctions 
(vii) Should be able to assist in supervision 

Nof :—Itenis underjjaej are for actual practical test. 

-. 
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Jj . .. 
cI\ 

Course No.140 - Cartography Technician 

Objective: 	 To impart basic training in the preparation of Cartographic 

originals for printing maps, for employrneni as Draftsman. 

Eligibility: 	 The course is meant for persons who have passed 'Intermediate 

examination with Mathematics, or its equivalent, and have aptitude for cartographic work: 

Duration: 	 1 year. 

Course capacity: 	20. 

Training Methoth 	The participants will be given thorough training in cartographic 

practices by conventional ink-drawing and modern scribing techniques. They will be taught 
handling and adjustment of all types of drawing and scribing tools. The training will consist of 

lectures, demonstration and practical exercises with emphasis on acquiring skill for individual 

work. 

Course Syllabus- 

Organisation of the Survey of India.-Zonal, Regional and special Circles/Directorates; field 

and static units; lechnical, ministerial and other sections. 

Cartographic Mathematics-Arithmetic, algebra, geometry and trigonometry. 

• 	Fundamentals of Surveying.- Principles and methods of ground and aerial surveys. 

Photograrnmetry, photo interpretation. 

Cartographic concepts.- Definitions. Elements of a map. Introduction to Computer 
Assisted Cartography and Digitization (PC based systems). 	. 

• 	Topographical maps.- Projections, scales, symbols, Lambert grid, relief representation and 
map lettering. Graphic communication Graphic image, visual perception, visual variables; 
colour in cartography. Semiology. Legibility, contrast and exaggeration. 	 y 

Cartographic techniques.- Base materials, instruments, inks and pens. Drawing of point, 
•  line and area symbols and relief features. Lettering methods. Advantages of scribing techniques. 

Base materials, instruments. Scribing procedure. 'Preparation of line originals and tint originals. 
Lettering by stick-ups. Photo-laboratory processes. 1 -lunterian system of transliteration of 

spellings of names. 

0 	
Topographical fairmapping.- source materials, preparatory work, Fairdrawing of ouUine, 

( 	
contour, tree and name originals and marginal applique slips for topo maps. Town guide maps, 

"-K t  [ 	and engineering project maps. Examination and submission of sheets. Preparation of colour 

ff.../V 	patterns and grid original. Disposal of records. Compilation of degree sheets. Examination of 

proofs. 	 • 
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Geographical fairmapping Preparation, compilation, drawing, examination and submis-
ji 	 sion for printing. 

.; 

Thematic mapping Definitions Base maps, scale, mp projection Qualitative and 
I 	

quantitative mapping, point, line and area symbols 
1. 

Reprography techniques.-Process camera and photography. Preparation of press plates. 
Png and rinting procedures and presses. Rub-on pron. 

L 	 I 
I 

Unit Adininistration.-Administrat ion in Drawing Offices. 
tcr 	, 

.' 	 . 	 Civil Service rules.- Departmental Circular Orders, 

Duties and responsibilities of draftsman. Preparation of contingent bills. Reports and 
returns: 

AT 

I 	i•;g 

4' 

• .1] 

1 

• 	!• 

• 

II 

• 

• 	 : pip 
 

tI 

S •- 



-- 

/ 

S S 	 - 	

• 

-: 	 .- S 	
J:.iU 

ob 

- 	CA1/IU 

CENTRA ADM1NtSTRATIV L 	
TRtBUAL 

AHMEOABAD 5NCH 

• 	 • 	

. 	 . 	 • 	

• 

0.4. 	
5 5 	1989 

. 	 S 	
••

14 DATE OF oECtS10 2.199 . 

- pG r S 

Advocate for the potftICfler (s) 

mr 
Versus 

of In ' 	

Respondents  
ors 

Union
Advocate for the Respondent (s) 

CORAM 	 '• 



ShrI 	JoShi 

Shrf B.J. 
Shr 	M.S. Bhatt sociati° 

4 	Cer.SUS EmplOyees 
(hrough its Gener 

Guja:at, 
ShriK.K.Patel, SecretarY of Census JperatiOfl. 

• 	Dire:torate 	 1 
• 	

Keraala Building, 

Op 	Hospital. 	
policantr. 

1sbrid. 	Ahmedaba 

(Mvocate 	. Shailesh arahhatt) 

Versus. 
:• 

• 

I. uch of India, 
be seved throuch tc:ice -0  

t 	Secreta. 	inistry 
•• 

H, 	Newlhi). 	 0 

The Secretary,. 
.jsry.of Finance, 

Ne 	Delhi. 

The Rcgistrar General, 	Ini, 

Kc-ta House Annexe, 
2A, 	ManSingh Road, • 

Ne 	elhi. 	• 

j 	Luty Director of CenSUS, 
	

- Oration, Gujarat, 
- 	 Y:awa1a Buiiing, 

• 	
V.S. 	Hospital, 

S Rcsponer.1tS. 
L:1sbridCe, 	Ahcdaba( 	• 

(AdvateZ Mr.Ail }ureshi) 

•'" 	ORDER, • 
H 

- 

• 	 .t
0 	

Si 

.i. 	O.A.No. 	5 	.)F 	1989. 	• 
• 

Date: 	3.2.1995. 

Per 	Hon'hle hr, N B. Patel, 	Vice Chairmen • H 	
• 

The appliCaflS' 	learnd avocte 	r. Brahrnbhatt 

• 	
states that the Gvernmentf India (NiniStry of FinaIce) q. 

as 	15Sued orders No. 	
13(1)_IC/91 dated Jctcber 19.1994. 

-• 

- 
He tnderS a c.of this crer which may be kpt on 

record. 	)n reading this oerW 	
are of the opinion • 	

0 

A. 



that it redresses tI 	ivdnCe of the applicants 

Bhram'thatt states that.in largely 1 if not iholly. 1.r . 

any event, thn grinvunco of the nppl i':anL t)it 

shcsud bejconition of minimum service (experince) 
1Q 'a-wJ 

for placement in the revised pay-scn1c105 such a 

con.iition was not there in the order .  dated March13, 1984 

under which Draftmn of the other ZJepartments were 

granted benefit of revised pay-scale. Since, however, 

the order dated )tober 19, 1994 largly redresses the 

grievance of the applicants, we find that the ).A now 

does not survive. If the applicanthave any rivonco\ 

in the mttcr of the ccndition regarciing experience 

(mInimni period of service) for placement in the 

r!vLed pay-scale, they may make representatlon\ to the 

concerned authL,rities in that bhalE. In view o>'the 

developnent which hac teen place during the pendency 

of thLc ,). A as mntjoni'd above, Mr. Srhnibhwtt 5tOts 

that the applicants will be satisfied,if necessary 

dircctions/observat ions are made regarding implementa_ 

ticn of he order dated )ctsber 19,1994 within a fixed 

t1je-ljmjt and if it i: Sept open to the applicants to 

have recourse of such remecy, as may be available t 

them saieler ttzO 1, in epedt of their remaining 

grievance reqarding experience or length of ser,ice 

for plcement in the revised pay-scale, Mr. Xureshi 

states that if such leave iz to be granted to the 

applicants. it Should be keDt 	n to the I-'epartment 

alSourcé againnt any sossibie !tcps that may be 

taken by the aplicen'.s that the rrihai cannot go 

4/-I 

rJ 

F  
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.. 

wjthdr 
aad. 	Permii 	to 	 .• 

bethd 	bitrat05 

granted with liberty to the appltCant 
	and the 

 S  The re 
re spondeflts as stated abo. 	

5pnCflt5 are 
L 

jmpleflt r.he orders, dated 	tobr 	19. 1994 	I 
H 

directed to 
and,PrtfeblY, 

qua the applicantS a 	
ar1y as possible 

within s
J, months from the dae of the receiPt of 

 

this ocder. 	.A 	stands diSp5ed of 
co 	of 

S 

• 	according1Y 	No orde 	as to cos".  

Sd!-- - 
$AI_ 

W 	
.B.P3tel 

Vicp Cha1iaD 
• 	(K.RamamoOrthy) 

Member W 	• 

•- 

-. 
S 	 • H 

• vtc. 	 •. • 	 . 

• 	 • 	

.5 

- 	 I 

.. , - 	-i•. 	•. 	 .. 	 - 	 . 
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LI! !JOOKS, CHARTS AND TABLES USED BY DRAUGHTSMAN OF 
SURVEY OFINDIA: 

(i) 	THB (Topo Hand Book) Chapter - VI  
. 	................ do ...............Chapter - X 

................do ..............Chapter - XI 

................do ...............Chapter - V 

Auxilliary Table 	 Part - 
do ........ 	.......... 	Part-Ill 

........do 	 Part - V 

Instruction to Plane Tablers. 

Pamphlets relating to all kinds of Primary and Secondary GTS, Bench Marks. 
(x). 	Naval Hydrographic and Admirablity Chart. 

Aeronautical Chart. 

Magnetic Variation Chart. 

Index to Road of 1st and 2nd importance 

Professional Orders / Govt. Notifications / Gazetteers 
Map Catlogue. 

Imperial Gazetteer of India and State Gazetteers. 

History of Indian Railways. 

Convertion Tables for Matric and FPS. 

Al! Kinds of Geographical Maps, State Maps, Guide Maps, Forest Maps, 

Cantonment Maps, Project Maps, Hydel Project Maps etc. 

Air Photographs of the Landscape and their Fusion. 

0 itnh . 

1 

• 
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PNTOGRAPH 

Q. 

FLAN1Nb.Tt<L 

i • aaa.  

'Jaaill,..,.,,i,. 

GRIb AND SPF-IER!CAL .CALE FOR 
PLOTTING' 

ROAD PE 

S 

YPtNG MACHINE 

LIST OF_INSTRUMENT.S USED BY DRAUGHTME-'7 
IN SURVEYOF 	[DI A_  

4 
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PROtrECTOR 

• 	 .-1 	[tilT 

E 
r  - 1  =Y7-  

.LETT!NG SET t4ACHIME 

H 
H 	• 	• NAGNIFIEING GLASS 

CIRCLE 	PEN • 	
bIVIbER SPRING 

PtopoRTIoNAL 
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FRLNC74 CURvES 
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METRE SCALE 
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LINE PEN 
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(Blade type) 

Motorized dotter 

I 

Buildunp rrwer (NcdI type) 

Swivel knife 

Pen type knite 

• 	 __ 

(r'JedIe type) 

OFc4ING 	 OF i.Nbi ~ 

7 	 S  SCRiBING TOOLS 
Fig. 1 (a) 

CO 

-- - 

Pen type grtverc 	
Straight line praver 

5\ 

S 

Rigid graver with optic. 	
Building graver (Blade type) 

Swivel prvers 

S 

0 

S 

I 



U. S. G. S. Pattern hg 

Line measuring microscopes 

• i1 
F csrtd put ;ch 

TOFR1siNG 1N 1 PUMr rIm 	u r rvr nr INDIA ni M1H 
. 	'. . 	 . 	 SCRIBING TOOLS 

Fig.1(a)' 	. 

h i 	 Blade/neecite sharpening set. 

S 

. 

small 	 big 

Linen tester 	 Register studs 	 - .....- 	. 

S 

S 

S 


